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Mr. Speaker: Very well.  As a large 
number of hon. Members are anxious 
to speak, instead of ordinarily half an 
hour as I  stated at first, it will be 
ordinarily fifteen minutes, but not ex
ceeding half an hour in any case.

Shri K. K. Basu (Diamond Harbour); 
Let the first announcement stand.

Shri  Joachim  Alva  (Kanara); 1 
hope this limit will apply after I have 
concluded, Sir.

Mr. Speaker:  The  fifteen  minute
rule will not apply to him, as he started 
yesterday, but the half an hour rule 
wiU apply to him.

He has, I may remind him, already 
spoken for nineteen minutes.

Shri Joaciiim Alva:  I was speaking
yesterday about the Huns, the Vandals 
and the Scythians who have now in
vaded large fields of Indian journa
lism.  On a former occasion, one  of 
the ablest Indian civilians. Lord Hai
ley, speaking in this very House in 
reference to the onslaught of the Swa
rajists in this House  said  that the 
Vandals, the Sc3rthians and the Huns 
had come into this House.  They tried 
to capture the soul of Indian nationa
lism, but what has  happened is that 
they have tried to destroy the soul of 
Indian nationalism  and I shall try to 
prove this to you.  Five owners con
trol 29 papers with 31 2 per cent, of 
circulation in India,  15 owners con
trol 54 papers with 50 per cent, cir
culation in India, with the result that 
20 owners control 85 per cent, circula
tion in India through their 83 papers. 
This is a very large percentage.  The 
85 per cent, of the circulation that is 
wielded by 20 owners in India is in
deed a very dangerous thing, and that 
is exactly why we have to strive and 
control at any cost to keep the news
paper owners out of the coterie and 
also the news agencies.  The P.T.I, is 
already in their pockets, but Govern
ment, I hope wiir come out with strong 
measures to see that it is out of their 
pockets.  The U.P.I. is already con
trolled by some of them in the sense 
that the boss of one of the largest con
cerns has a large interest in the U.P.I. 
I cannot help mentioning these things 
for the simple reason that I regret

Mr. Speaker:  Order, order.  This
matter has been discussed on a previ
ous occasion when I said that if any 
further suggestions as to details are 
to be made, it is better for hon. Mem
bers to approach the members of the 
Business  Advisory  Committee  and 
they may  adjust or, if  necessary, in 
the House itself the Speaker may ad
just these things in the light of the 
discussions on the amendments  and 
all that; but, generally, it has now 
been agreed that we do not question 
the report here.

Shri T. S. A. Chettiar: I am not ques
tioning it I am only suggesting that 
this  time-limit  may not be very 
strictly adhered to and that. it may 
be adjusted according to the circums
tances.

Mr. Speaker.  The overall  time,  I 
believe, is sixty-four plus four, that 
is sixty-eight hours. Within that time 
it is possible to  make  adjustments, 
looking to the progress of the Bill.  In 
all there are sixty-eight hours.

The question is:

“That this House agrees with the 
Twenty-third Report of the Busi
ness Advisory Committee presen
ted to the House on the 19th Au
gust, 1955.”

The motion was adopted.

MOTION RE REPORT  OF  PRESS 
COMMISSION.—Contd.

BIr. Speaker:  The House will now
resume further discussion of the Re
port of the Press Commission.

As already decided, the House will 
sit till 6 P.M. today.

Shri Dabhi (Kaira North):  May I
know if there is going to be a time
limit on speeches?

Mr. Speaker:  Is it necessary to fix
any time-limit?  What is the limit that 
the House would Uke?  Shall we say, 
ordinarily half an hour?

Some Hon. Members: Fifteen minu
tes ordinarily.
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that the Press Commission  has not 
followed the  example  of the U.K. 
Royal Commission  where they have 
unreservedly mentioned the names of 
news agencies  and individuals and 
papers.  While the Rajadhyaksha Re
port mentions people without naming 
them,  by making  them  feel such 
names though really they have kept 
the names nameless, we know  which 
namps they are, and I feel the history 
of that Report would have been com
plete if only the names had been men
tioned without any kind of reserva
tion.

[Mr.  Deputy-Speaker in the Chair] 
I was  mentioning my friend, Mr. 
Johnson, the Editor of the Statesman 
yesterday, as stating that the Indian 
newspaper industry would be crippled 
and would become unworkable, and it 
is damaging to the Indian newspaper 
industry.  So also my friend,  Shri 
Jain, the  General  Manager of the 
Times of  India  who  is  now 
on  a  world  tour  said,  “the 
majority  of  the  recommenda
tions of the Commission, if implement
ed, would result in substantial modifi
cation and also cripple the newspaper 
industry and force them to go out of 
the business”.  We want big papers 
like the Times of India and as a matter 
of fact all the other papers to be here 
so that their importance may be shar
ed by the smaller papers. What does a 
leader of the Indian language  news
paper industry say, Shri Shanti Lai 
Shah, who is a Minister of the Bombay 
Government, but who was a trustee of 
the Janmahhumi, the largest  verna
cular group of papers, started by my 
late friend, Shri Amrit Lai Seth,  to 
whom I should like to pay my tribute? 
He was the first and only Indian in 
the hey-day of the British Raj to ex
tract a written apology from the Times 
of India and it granted  substantial 
damages to him, and I remember how 
he worked  inside * the  Nasik Road 
prison in 1932,  looking through  all 
the law books on the question of defa
mation to be  claimed,  against  the 
Times of India. This group of papers 
was started by Shri Amrit Lai Seth. 
What does Shri  Shanti Lai Shah, a 
member of the Bombay Cabinet and
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also  a  trustee  of  this  group 
say?  He says  that  the  Gov
ernment  should accept  the price- 
page  schedule  and  only  by  the 
acceptance of this  recommendation 
would the language press be able to 
carry out the financial implications of 
the Report of the Commission. I would 
like you to have a glance at the Daily 
Herald of London.  It has the third 
largest circulation among the papers 
in the  U.K. In the Daily Herald
51  per cent of the shares are held  by 
Odhams and the nominees of the T.U. 
C. hold the remaining 49 per cent, that 
is the Labour Party and by the T.U.C. 
The T.U.C. says “you shall follow our 
industrial policy.” The Labour Party 
says “you shall follow our  political 
policy”.  With such a combination or 
confusion, there was grave discontent 
during the last elections in the ranks 
of the Labour Party and in the Trade 
Union Congress that the Daily Herald, 
an organ of the Labour Party, did not 
follow completely the political and in
dustrial policy of the Labour Party 
and T.U.C,  If a paper of the standing 
and calibre of the Daily Herald, which 
commands over two million circula
tion is not able to carry out the policy 
of the Labour Party, I want to know 
how and in  what manner  our own 
Press, operated by these Press lords of 
India,  can function.  They not  only 
function through these agencies but 
they have tried to work the news
papers by manipulation of the tariffs, 
by  nepotism,  by  overdrawing  the 
limits to  which their  credit would 
have  allowed.  It is  time that  the 
Government uses  its lever  because 
these are very  grave charges.  No 
doubt Shri Dev Das Gandhi, as chair
man of the P.T.I., is striving to do his 
best,  in the  spirit of his  revered 
father, for  the improvement  in the 
condition of the employees, but y|t it 
is not all  in their favour.  Look at 
those group of young men, newspaper 
journalists, who sit in the galleries of 
the Parliament  and they report  in 
every town of India.  They should be 
given  the ordinary  amenities of  a 
decent life,  housing telephone,  etc., 
and it is a pity that they cannot even 
get a cup of coffee at the expense of



10647 Motion re 20 AUGUST 1955 Report of Press
Commission

10648

[Shri Joachim Alva] 

their employees. Neither do they have 
stenographers to facilitate their work 
and yet they- are going on reporting 
the proceedings of one of the largest 
Parliaments of the world under these 
conditions.  The directors are drawing 
enormous  sums  of  money  through 
their papers, but they do not think of 
even a three figure cheque or a two 
figure cheque  for the  amenities of 
' their employees. Now, therefore, Gov
ernment must use their lever to see 
that the P.T.I. is turned into a public 
corporation.  The Lord Chief Justice 
of England has been authorised to no
minate the chairman of the board for 
the Press Association and the News 
Proprietors Association,  which  form 
the Reuters Trust.  So, what is sauce 
for the British newspapers is certainly 
sauce for Indian newspapers, and it is 
time that the P.T.I. became a public 
corporation,  which the  Rajadhyak- 
sha Commission advocates.

Unless such a  corporation  comes 
into existence quickly, the handicaps 
of the Press men would be there what
ever settlement may have been arrived 
at.  I would urge the hon. Minister of 
information and Broadcasting that he 
quickly, efficiently  and  collectively 
implemented all these proposals and 
not implement the price-page schedule 
separately or any one  recommenda
tion separately.  He should not allow 
any kind of  influence to come into 
play however powerful that influence 
may be.  But he should depend on the 
collective wisdom of the House and 
implement the recommendations.  If 
the recommendations are not carried 
cux effectively, there is no other way 
open.

What has happened in Egypt?  The 
circulation of  papers is five or  ten 
times than that in India though their 
population is hardly twenty million as 
against 360 million in India.  What is 
happening there?  I do not say any
thing in favour or against the regime 
in Egypt.  They have their own diffi
culties.  At the time of King Farouk, 
the  Press  was  controlled  by 
big  Press  lords.  There  was

no other way open for Egypt.  What 
nave they done? Some of them are 
seeking shelter in Switzerland.  Per
haps Press lords here may have to take 
shelter in Switzerland or in the salu
brious climate of some other demo
cracies.  I do not want that stage to 
come.  This Parliament has the sove
reign power to do what it likes and 
it knows how to control the events. 
So perhaps those days need not come.

In the United Kingdom they have 
come to the conclusion that there is 
nothing approaching a monopoly in the 
Press as ̂ whole.  I have quoted what
ever is favourable to us; in fairnes I 
must state the other side of the case 
also.  We shall now see what is hap
pening.  If the  price-page schedule 
comes, many small papers will go to 
the wall.  Many people are sheddinjj 
lears ani «;aying: ‘My paper is going 
to be closed.’  Many good and coura
geous journalists in the land closed 
down for want of money, or other res
ources.  They ask us to shed  the 
tears of the whole Parliament by say
ing: ‘I arn closing down or I am going 
to close down.’  Many of them never 
shed tears when the most  eminent 
journalists of the land fell under  the 
sword of the British rule. Have these 
people ever tried to do anything for 
them?  Has Government tried to do 
anjrthing for them?  These are vital 
matters.  If a few papers go to the 
wall—even the larger papers have a 
fear—̂then the entire nation will suffer. 
We have the classic  example of the 
Daily Mail of London. What happen
ed?  It is said:

“Whereas before the war the 
Daily Mail, to take a single exam
ple, carried an average of 1,308 
column Inches of  advertising a 
day, in 1947 it carried only 326. 
Nationwide  advertising  pushed 
out the London -Papers and went 
into the provinces.”

This is what we want to  happen. 
Advertisers must go to the columns 
of other papers so that those papers 
may become  strong and live for a 
better day.  About advertisements. I 
must say that in the United Kingdom
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the role of advertising has been stres
sed thus:

“One  of  the  mightiest  and 
consequently one of  the danger
ous forces in the world—if we 
dispute its danger, we deny its 
might.”
Unfortunately, the  Press  Commis
sion did not see its way to stress the 
evils of  foreign  advertisements  in 
India.  I want the foreign advertise
ments to be handled only by Indian 
firms.  I do not want them to be hand
led by foreign concerns who dictate 
their terms to the Indian journals. We 
want a very effective control on this. 
It puts them forward sometimes with
out written  orders,  We have to see 
that the largest advertising work  in 
the world is done by Indian  execu
tives.  Either they must throw open 
the capital to Indians so that we may 
be able to operate the papers success
fully or we shall have to take  some 
other step,  ^e amount sper.t on ad
vertising  in  India  in  1054  was 
Rs. 2,31,47,352.  As against this, the 
amount spent in America was prodi
gious—some thing bigger than what 
we spend for our defence. Editor and 
Publisher in New York puts the fgure 
at  Rs.  111,56,52,621.  This is  the 
secret why America  does not  back 
India on the Goa policy.  This adver
tising figure of the American papers 
goes only to the highly monopolistic 
and  concentrated  firms  and news
papers and they support big business 
and are not  certainly interested  in 
India.  That is also the basis of Ame
rican foreign policy.
I want to cpme to the working jour

nalists again.  They should have faci
lities to dine, to eat, to rest and  to 
sleep from midnight to morning. They 
have no conveyance to go home.  At 
all airports, railway stations and har
bours of India, these facilities must be 
given to them straightaway. There are 
no such facilities  worth the  name. 
300 trained graduates—̂the Commission 
says—̂will have  training in aU the 
newspapers in India and the  news
papers  must find place for  them 
sooner or lâer.  The Commission has 
said that seven forms of punishment 
will finally fire out a journalist! warn

ing, censure, withholding of increment,, 
withholding promotion, forced leave, 
suspension and termination of service. 
I think journalists  have  seemed a 
great and substantial victory in this. 
They must realise that they have also 
a duty to fulfil.  A journalist who is 
fifty years old is quite different from 
one who is 25 or 30. An old journalist 
has seen more hard days and he could 
have never said : ‘I would not do this 
or that.’ Ilie youngsters have to leam 
a lot from the elders and not merely 
demand their rights. They- should be 
given the essential amenities.

It has been said that the All India 
Radio reaches eight lakhs of homes 
but all the newspapers reach 25 lakhs. 
It is a very small number compared to 
the millions that England has as its 
circulation.

There is one most interesting thing. 
In spite of all the ties between the 
United Kingdom and India and all the 
stress on the Commonwealth, the U.K. 
papers give only 0.5 per cent  news 
about India while Netherlands* percent
age is 1‘3.  It is 0 5 in respect of Bel
gium. Belgium need not be interested 
in India.  There is a moral from these 
figures with regard to the English 
newspapers who have no support for 
us even in regard to our policies in 
the matter of Goa. They give  less 
than what Belgium gives.  These are 
really revealing figures.

The Press Council is something very 
very formidable.  It must come and 
must function.  The Chairman must 
be a man nominated by  the  I.̂rd 
Chief Justice of India.  It must not 
consist of Press lords alone; it  must 
consist  of  working  joumalists. 
The managing boards of newspapers 
in India,  whether  they are big  or 
small, must have working journalists 
on their boards and ̂unless that is done 
we cannot think of  having any cô 
operation and we shall not be able to 
work in a systematic way.

In regard to the State trading cor
poration for newsprint I would suggest 
that Government take over also  the 
white paper and not merely news!Jrl̂ i 
There has been blackmarketing,  A 
factory is coming  right to my own
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constituency at the instance of my hon. 
friend, Shri G. D. Somani.  When 
there is war, the oil  companies  of 
Europe  and  America—̂the  black
mailers—will say that if you follow 
a particular foreign policy we will sell 
you oU.  So, also these  newsprint 
factories which are in the hands  of 
a few lords of India will sell paper in 
, the black-market only to those news
papers which  will be  favourable to 
them.  Therefore, it is time that Gov
ernment when it is establishing State 
trading  corporations, not only takes 
over newsprint in its hands but it also 
takes over the white paper in its hands. 
The head of a family cannot say that 
he will only look after the girls and 
not the boys.

The Minister of Defence Organisation 
(Shri Tyagi): The white paper is al
ways in the hands of the Government

Shri Joachim Alva:  I do not think
so.  Just as the head of a family can
not say that he will only look after the 
girls and not the boys, the Govern
ment cannot say that it will take only 
the newsprint.  If it takes only the 
newsprint and not the white paper 
then the whole function of the Govem- 
m«it wiU be ineffective and there will 
be economic disorder.

Sir, I have done.  I only appeal to 
the hon. Minister to implement things 
as quickly as he can.  He* can give one 
year’s notice to all newspapers to put 
their houses in order. We do not want 
anyone to die.  Just as the working 
journalists are going to get seven stages 
of warning etc., so also the newspapers 
ôuld be allowed to take their own 
time to live and survive and live for 
a better day.  I also hope that all the 
five important things  which I have 
narrated will be linked, and linked 
like steel so that *he future of Indian 
journalism may be saved.

Mr. Dêty-Speaker: The hon. Mem- 
bei rtoild close now.

Shri Joachim Alva: One word more 
and I have done.

Mr. Depnty-Speaker; No more word 
now.

Shri Joachim Alva:  I want also 
say that plots of land in our metropoli
tan cities should be given to working 
journalists for clubs at Rs. 1-0-0 a 
yard and they should not be merely 
available to the Press barons.

Sliri  H.  N.  Makerjee  (Calcutta 
North-East): Inspite of the compara
tively persuasive tone of the Minister’s 
speech yesterday, I feel I cannot help 
saying that it is stiU somewhat ironic 
that it has taken more than a year, 
after the submission of the Press Com
mission’s Report to Government, for 
us in this House to have a debate; and 
We are yet unaware of the Govern
ment's real intentions even in regard 
to the major recommendations of the 
Commission.

I find from a precis supplied to us 
by the Lok  Sabha  Secretariat that 
since the 8th of September, 1954 the 
Minister has given about 8 assurances 
in this House as well as outside regard
ing early implementation of the Com
mission’s reconmiendations.  On  the 
13th November last year, the Prime 
Minjister himself told pressmen that 
the vast majority of the 120  recom
mendations would be given effect to. 
Then again on the 31st May this year, 
the Prime Minister gave as his own 
view that the Government did not consi
der the recommendations impracticable. 
This is in answer to the propaganda 
which is being conducted in this House 
and outside  very  sedulously to the 
effect that the Press  Commission's 
work is quite all right but somehow 
or other it is not practicable.

I refer to this because I am con
vinced that this  procrastination has 
been due to the influence on Govern
ment of that imsavoury tribe whom 
Acharya Kripalani yesterday  wanted 
me to describe rather colourfuUy; but 
I find that I do not have to requisition 
my describing talents for this purpose 
because an eminently sedate and soft 
spoken  leader  of  journalists  Shri 
Chelapathi Rao had been driven to 
call them the “Thugs” and “Pindaries” 
of the Press.  Very possibly, one  of
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something like a ‘mere job doiDg’. 
I  wish  here to  say  that I am 
positive that we have among  our 
working journalists people who  do 
have a sense of dedication; who de
light in their exacting and harassing 
work because they know it is ̂ art of 
work for the social good.  It is not 
their fault, but the result of objective 
tendencies working in the world to- 
iay which have resulted in transform
ing  journalism into an impersonal 
mechanism, more  complicated, more 
standardised and more departmenta
lised. That is a reason why we do still 
have great editors.  But, perhaps, we 
do not think we are called upon to 
apply that adjective to their* names. 
We do not think it is necessary today 
to speak in the way that Abraham 
Lincoln did when he told W. H. Russel 
of the London Times that Russel “was 
the greatest power he knew except 
perhaps the  Mississippi river.” ût 
these days such things are not said. 
The power of the Press has passed 
and this is the crux of the matter— 
from ethically-minded  journalists to 
grasping millionnaires who are intent 
on  drugging and  raping the  mind 
of our people; who are intent on con* 
trolling policiars and  Governmeni. 
and minting money in the bargain. 
That is the position. That is the kind 
of crisis which we have reached ana 
that is why it is necessary for Govern
ment to take action as soon as ever 
that is possible.

If we care, therefore, for the decen
cies and traditions of honest journalism 
in our country today—̂the roll of hop 
our in  the journalistic  sphere wat 
narrated to a certain  extent  by 
Acharya Kripalani—it is up to us to 
come forward to check the rapacity 
and degradation of the people whose 
characteristics have been  described 
objectively in the Press Commission’s 
Report.  We cannot too often repeat 
that out of a  total of 330 dailies 5 
owners control 29  newspapers  and 
31*2 per cent of the circulation while 
15 owners control 54 newspapers and 
50*1 per cent of the circulation. Even 
in the United States,  the home of 
monopoly, 15 owners control 30-1 per

these people appeared before the Press 
Commission and told them  that he 
had committed every crime short of 
murder.  It is these people, and their 
agents who are going about all over 
the place carrying on propaganda,— 
sometimes subtle, more often not so 
subtle, but most often utterly menda
cious—the object of which is only to 
secure.........

Mr. Deputy-Speaker;  Did that wit
ness mean it seriously?

Shri Kamath (Hoshangabad); Why 
not?  Take him at his words.

Shri K. K. Basu: That is one on the 
record.

Shri H. N. Makerjee: So, there is go
ing on a propaganda in order to secure 
the shelving of the Press Commission’s 
recommendations.

I want also to make it clear at the 
very outset that though I want early 
implementation of the  recommenda
tions of the Press Commission in toto 
I am not so enamoured of the Report 
that I consider it is perfects I do not 
consider it to be perfect.  It is not a 
document  wl̂ch  marks a decisive 
break with a bad past. It includes pas
sages,—luckily only a few passages,— 
which I deplore.  It is a pity that its 
majority  could  not  even  persuade 
themselves to support the minute of 
dissent in regard to Press laws which 
is signed by four of its members. 
But, it is essentially an honest  and 
thorough-going document which  sin
cerely wishes a healthy beginning for 
increasing the process of democratisa- 
tion in the Press.  That is why I say 
that it is absolutely imperative that 
Government  comes  forward to say 
that it is going to accept its recom
mendations at  once; it is  going to 
start; practically speaking, those pro
cesses which are necessary for putting 
into  effect  these  recommendations 
whether by legislative action, by exe
cutive action or by other courses that 
are open to the administration.

Sir, sometimes we hear the lamenta
tion—yesterday Acharya  Kripalani 
also gave vent to it—that journalism 
is not what it used to be; that whet 
was a vocation has turned out to ba
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cent of the cinculation.  It is not neces
sary for me tu go into more details 
but I may, perhaps, be permitted to 
point out a few instances which are 
so glaring.  We find that in English 
there are 36 papers  but six papers 
control about 65 per cent of the total 
circulation and they are controlled by 
the chains and combines.  In Bengali 
there are two papers out of six dailies 
and they control two-thirds  of the 
circulation.  In Gujerathi there are 20 
papers but 4 of them control more 
than half the  total circulation.  In 
Marathi there are 21 paĵrs although
3 of them have more than half the 
circulation.  In Tamil we find that out 
of ten papers, three control 81 per 
cent of the total circulation and a 
magnate  comes  from  God  knows 
where; he knows nothing about Tamil 
and he controls and dominates  the 
Tamil Press.  You will find the same 
thing in every linguistic zone of our 
country.

Now, these five or fifteen owners in 
India, apart from their grip over  the 
Press, control not only the operation 
and  management of almost  every 
sector of the industry, but they are in 
a monopolistic position in regard to 
newsprint, in regard to advertisements, 
financial resources, banking  facilities 
and  relations  with ’ Government  in 
their representative  capacity.  Such 
power is dangerous and no wonder our 
Press has wilted as far‘as its character 
is  concerned.  These  monopolists 
showed their ugly teeth when the Press 
Commission Report was published and 
we have hestrd already in this House 
how  the  United  Press  of  India 
blacked out altogether the news  of 
the Press Commission’s recommeda- 
tions.  This United Press of  India 
'•wims to be a  national  institution, 
and then the P.T.I.,  which  again 
claims to be a bigger national institu
tion because it has bigger fry on it, 
mutilated the summary of the Press 
Commission’s recommendations. This 
game continues still and this gump
tion must not be tolerated.

The Press Commission, with all its 
prvdilecUons for conservatism—I say

this  because who will call the late 
Justice Rajadhyaksha and Dr. C. P. 
Ramaswami  Aiyar  as  foam-at-the 
mouth fanatics asking for revolution 
and that kind of thing—has given  a 
general picture of financial and indus
trial chaos, of slovenliness, vulgarity 
and even occasionally fraud, so that our 
Press seems, as one of its most distin- 
gxiished members said, more a racket 
than an industry.  This racket must 
go.  They talk about the  socialist 
pattern and here is a racket controlled 
by those who want to dominate the 
country, who want  cqfitrol of the 
nation’s laws as they have the control 
of the nation’s news, and that is why 
it is important that we go ahead,  as 
far as possible, and take all the steps 
we can, with regard to the Press Com
mission’s recommendations.

I find also that the grand  word 
‘freedom’ is again being very subtly 
used by vested interests carrying  on 
their propanganda. We have been told 
that the Press of India is so wonder
ful, that it has got a magnificent past 
and it is a symbol of freedom.  It is 
being put in a straight jacket by the 
Government of the day. I am not parti
cularly in love with the Government 
of the day but I know there are certain 
principles which any Government with 
pretensions to decency has got to adopt 
and as far as the recommendations 
of the Press Commission are concerned 
they relate to something which  the 
Government should implement at once, 
by legislative, executive and other kinds 
of action.  Immensely more than  the 
newspaper magnates, we are  against 
official interference where that inter
ference is uncalled for.  And  as far 
as freedom of expression is concerned, 
we go much further than even  the 
Minute of Dissent given in the Press 
Commission Report.  But no item of 
legislation or other kinds of action pro
posed in the Commission’s recommen
dations is unwarranted from the point 
of view of public good.  To legislate, 
for example, for minimum conditions 
of service, for a public corporation, for 
bodies like the P.T.I. and U.P.I., for 
a Press Council, for a State tradinf
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Corporation for newsprint, for a flexi
ble price-page schedule, for a ban on 
indecent advertisement, sensationalism 
and quasi-gambling practices like ridi
culous cross-word competitions—every 
kind of action for firmly putting down 
unfair and  restrictive  practices—all 
these things are by no means inter
ference.  They are something which 
Government has got to do if it has to 
be worth its salt.  It is the very mini
mum that the State must do to redress 
the  balance  which  the  public 
cannot  do  today.  All  these 
items hang together and that is why 
I have given an amendment to  the 
effect  that the  recommendations in 
toto have to be given effect to because 
you cannot have one thing and leave 
out the other.  The whole thing hangs 
together.  The Press Commission has 
built up a kind ff mosnic  structure 
and you cannot tamper wi!h it and 
disturb it and take ore out and  put 
something else in its plate.  lh;)t is 
why I say that it is very imnorlant 
that we take *he r̂'ccin-'jeiidations of 
the Press Commission and try to put 
them into effê't.  As one example, I 
would say, let us think of the proposed 
Press Council.  Unless the  workin? 
conditions of the journalists are im
proved, unless the other recommen- 
xJations restricting those practices which 
these ‘thugs’ and ‘pindaris’ take re
course to are stopped,  it is no use, 
and if these are not done, the  Pr«ss 
Council would be another stage for 
the vested interests to  appear in a 
different  sanctimonious  cloak.  We 
want in the Press Coimcil not only 
those who are masquerading as mana
ging editors and proprietors but we 
want the representation of working 
journalists and we want the  Press 
Council to be a body which will really 
be able to deliver the goods.  There is 
no reason on earth why there should 
not be a limitation on profits.  The 
Press Commission  recommends four 
per cent.  If our railways can be run, 
if our electricity concerns can have 
certain limitations on profits, then I 
do not see why we cannot think of 
putting this limitation on the news
paper industry, an industry  which 
pretends to be a public  utility and

an industry which gets postal  and 
many other concession̂ out of  cur 
own public funds.  There is no reason
why we should not resist the rapacity 
of finance capitalism which rules the 
roost in the Press which has resulted 
in corrupt practices and racketeering 
monopolies, dependence on advertise
ments,  falsification of  circulation 
figures, etc., apart from the absence of 
minimum conditions of service in a 
large majority of newspapers and the 
absence of salary scales even in news
papers which  claim to be national 
institutions.

I know it is true that, as far as tha 
smaller papers are concerned,  their 
financial condition is  bad.  But that 
is due to the unfair and uneaual com
petition as in matsya nyaya where the 
big fish swallow up the smaller fry. 
Editorial costs in Izinguage  papers 
work out to less than 10 per cent, and 
even if all the recommendations re
grading working  conditions are  ac
cepted, the increase would not  be 
more than three to tour per cent, at 
the very outset. The real difficulty of 
these  smaller papers arises  out of 
the variation in the price of other 
factors  like  newsprint  particularly 
when they are compelled in the ab- 
sense of a price-page schedule to seU 
their papers below the cost of pro
duction.  The smaller papers can be 
saved  only  by  adopting  economic 
measures like the price-page schedule.

As regards the other  papers, the 
figures of revenue, expenditure  and 
profit are given by the employers who, 
somebody in England once said, are 
the rouge elephants of the Press. The 
Commission itself referred to the pos
sibilities of concealment of profit in 
paragraphs 143 and 144.  This instance 
of concealment of profits came  out 
In the case of the Dalmia chain when 
it was shown that a sum of Rs.  3 
lakhs was described as expenditure 
on advertisement Qommission.  That 
was really a payment to a subsidiary 
and possibly a relative. When this was 
pointed out to them, the owners were 
agreeable to  treating it as a profit 
rather than  disclose the details of 
such a payment which was shown and
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alleged to be advertisement commis
sion.  This is one instance of manipu
lation of accounts and this one instance 
alone distorts by fifty percent,  the 
total return of profits  which they 
give.  The whole industry is supposed 
to have returned a  profit of  about 
Rs. 6 lakhs.  Three lakhs of rupees 
are shown to be part of this racketee
ring process!  We do not know what 
Is what and perhaps if the Press Com- 
 ̂mission had even longer time at its 
' disposal there may have been other 
more sensational disclosures coming 
out.

A recommendation has been  made 
regarding the separation of accounts of 
multiple units,  the  giant  combines 
operating in Bombay and Delhi and 
Calcutta and Allahabad.  This recom
mendation which I commend is intend
ed as much in the interests and sound
ness of each unit as in the interests of 
the Gov<em>iient receiving the taxes 
that are its due.  It is also intended to 
check the capricious diversion to the 
kind of adventurp which one chain of 
papers practised with  the result that 
in 1953 there was a colossal closure in 
Calcutta. The Times of India  and 
its subsidiary papers alL closed down 
very suddenly.  In regard to this,  I 
find that this chain, whose case came 
up before Parliament and which even 
drew the attention of the Prime Minis
ter who expressed himself in regard to 
this service, behaved in such a manner 
that in July, this year, 124 journalists 
working under this combine made an 
application to the Minister and I my
self forwarded it to the Minister who 
has promised to consider this matter. 
They applied because in spite of the 
decision of the Labour Appellate Tri
bunal, these editorial workers—124 in 
number—are not  getting their due 
from this unspeakable combine. That 
combine has the gumption to do so be
cause it knows that it can have every 
kind of influence to exert upon the 
powers that be. I hope the Minister 
who is already apprised of this case 
will take such action is would teach 
these miserable peopie, these rapacious 
racketeers, the lesson which they so 
eminently deserve.

Commission
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In regard to the price-page schedule* 
it is necessary to put  a limit on the 
size in view of the unequal competi
tion between those who can give more 
waste i>aper because of their control 
of finance and those who cannot. There 
must be a regulated price; it may not 
be necessarily a higher price. Acharya 
Kripalani pointed out it need not be 
necessarily a higher price.  Smaller 
newspapers must exert themselves in 
favour of economies without denying 
economic justice to their employees. I 
understand the Indian Language News
papers*  Association are entirely in 
favour of the price-page schedule. At 
least that is the information which I 
have got and I feel that there is nothing 
wrong with the price-page schedule 
which existed till the middle of 1952; 
and, it was a period when the mono
polist proprietors who are now shouting 
against that system amassed the grea
test wealth and went into expansion. 
That was the time when the Times of 
TTvdia started in Calcutta, the Indian 
Express in Delhi and  so on and so 
forth.  Since the price-page schedule 
was  abolished, 22  well-established 
newspapers have gone out of existence. 
The Indian Language Newspapers’ Asso
ciation have favoured the price-page 
schedule, because they say small papers 
wlU  otherwise be driven out of the 
market and they wiU not be able  to 
implement the recommendations re
garding wages and working conditions

I can give a few instances to under
line the point I have just mentioned. 
Let us take, for exam̂xC, Delhi.  Why 
should one paper sell here at li annas, 
whereas other papers are selling at 2J 
annas?  Why should one paper v/hich 
sells at Calcutta at 2̂ annas sell at 2 
annas at Allahabad?  They say, it Is 
for the consumers’ benefit: but  they 
are doing it for other reasons.  They 
want to grab the market; and, what 
are the steps which they take? What 
are the  machinations they employ? 
They have recourse to crossword com
petitions; they  print  astrological 
predictions  and  all  kinds  of  silly 
things about Mandrake the magician; 
and they try to tempt the reader into



io66l Motion re 20 AUGUST 1955 Report of Press
Commission

10662

ways which are by no means healthy. 
I  know  that  at  one  time  in 
England.........

Mr. Deputy-Speaken There  are 
also specifics for incurable diseases.

Shri H. N. Makerjee: Yes. There was 
in England one enterprising publisher 
who,  during the influenza epidemic 
just after the war, soaked a whole 
edition in eucalyptus and said that if 
you read his paper, you would  get 
immunity from influenza.  That was 
a time when there might have been 
something in it which the Health Min
istry  might  have  applauded*  But 
this kind of racket  should not go on. 
These people  take  recourse to all 
kinds of things only in order to get 
control of the  market.  What  are 
these people?  There was, for exa
mple, The Leader in Allahabad with 
a tradition, which was brought up by 
a multi-millionnaire—he only wanted 
to control the nation’s views and thr
ough that to control the nation’s laws. 
That is why these people who want to 
go up further higher and higher in the 
scale of money-making  are  entering 
this game.  This price-page schedule 
is, therefore, a matter which should be 
gone into thoroughly.  I would like the 
Ministry to consider very carefully the 
recommendations of the Press Com
mission, which from the practical point 
of view are still somewhat tentative. 
There is a table worked out by one of 
the Members of the Commission; but 
that table may not be absolutely satis
factory.  It may be that some changes 
here and there may have to be niade. 
I hope certain  mechanism will  be 
thought of by means of which the Minis
ter would be  able to  analyse  the 
other...

The Minister of Informatioii and 
Broadcasting (Dr. Keskar): The Com
mission has not accepted the table; it 
has only accepted its principle.  The 
table is only by way of illustration.

Shri H. N. Mukerjee: I turn to the 
question  of  managing  editorships 
which is something which I very since
rely deplore.  Like all forms of mana
ging agency, this  managing  editor
ship must go. I say this  because, 
these  managing  editors  can

neither manage  journalism nor can 
they write to save their lives; and the 
result is that real editors are completely 
at their mercy,  I know of a former 
President of the Indian Journalists’ 
Association in Calcutta who was an 
editor.  He went to his  office  one 
evening and there was a letter saying 
that  his  services  were  no 
longer  required.  He  was  the 
most  eminent  living  Bengali 
journalist of the age and he was just 
pushed out. I know another gentlemsm 
who was for sometime President of 
the P.T.I. Employees’ Union. He was 
working as the principal leader-writer 
in a newspaper in Calcutta— I shall not 
mention the name—and in 1946 there 
was a strike by the workers. No paper 
in India except the Communist press 
published news of that  strike.  Ihis 
gentleman, who had joined the strike, 
ws£  pushed out and I believe as a 
 ̂journalist he is stUl unemployed. He
* is just getting some money as a lecturer 
in  Calcutta  University.  Only  the 
other day, I  remember, a very big 
Bengali newspaper in Calcutta  with 
the largest circulation of any daily 
in India, sacked a gentleman who had 
a hobby.  It was to read and write 
plays and dramas.  Some progressive 
groups took him to their heart and 
performed some  of those plays. After 
this, he was considered to be a rabid 
commimist and after 20 years’ service 
in this newspaper in an editorial capa
city, he has been given the order  of 
the boot.  This is the kind of thing 
which happens and these  managing 
editors who come from some of those 
heights of financial deception try  to 
do damage in the sphere of journalism.

In regard to astrological predictions 
and other things, the Press Commission 
has expressed itself very strongly and 
I wish something is done about it. I 
realise that a paper which wants  to 
be serious need not necessarily be loud. 
I know that some frills and fripperies 
might very well be  permitted,  but 
there is no room in our country if we 
are going to have this kind of journa
lism and that is why this recommen
dation must also...

Or. Keskar; How dp you propose to 
stop astrological predictions?



£0663 Motion re 20 AUGUST 1955

Shri H. N. Mokerjee: There is the
Press Council.
Shri K, K. Basu: If  the  Minister 
does not read that?

Shri p. Nayar (Chirayinkil): Pro
bably he reads only that.

Shri H. N. Makerjee; I would like 
to refer to the news agencies about 
which  something has already been 
said—the P.T.I. and the VJP.l.  I feel, 
particularly in view of the declarations 
of Government about the  socialistic 
pattern of  society, we must get  a 
reorganisation of these two news agen
cies.  As far as the U.P.I. is concerned, 
it started in a humble fashion  with 
a great deal of patriotic support, but 
lately, into it has entered one of the 
rogue elephants to whom I referred 
.earlier.  One particular gentleman— 
again I do not wish to name him—who 
is very successful with his gambles in 
the stock exchange is Chairman  of 
a sub-committee which is to control * 
this U.P.I.; and he has got a veto even 
over the other two members of the sub
committee. This is the U.P.I.  which 
now claims to be a national patriotic 
organisation started in the days of the 
independence movement and aU that 
kind of rot; something has got to be 
done about it.  I am reminded in this 
connection of what has been happen
ing about the teleprinters.  The Press 
Commission has remarked about it. 
It has very clearly stated that it has 
found instances of the misuse of these 
teleprinters.  At page il6 it says: 

“Instances have been brought to 
our notice where the lines rented 
out to news agencies and news
papers have been misused and pri
vate and business messages have 
been transmitted on these circuits. 
This has naturally been a legiti
mate grievance for the P. and T. 
Department who feel that in the 
name of the Press they are thus 
deprived of their proper revenue. 
The  management of the  news 
agencies have admitted that this 
practice has come to their notice 
and have assured us that tĥ are 
taking steps to put a stop to It.
We consider that the Telegraph 
Department would be justified In
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monitoring those  circuits  which 
they suspect are  being  misused 
and in taking strong action against 
the offenders.”

1 P.M.
I have been trying to find out what 

is the kind of strong action which Gov
ernment has adopted and I discovered 
a question asked this session, question 
No. 692 on the 12th August, 1955,  by 
Mr. M. L. Dwivedi.  On that occasion, 
the Minister for Communications said 
that certain teleprinter  circuits on 
which misuse v.-as  observed,  were 
withdrawn from the news  agencies 
concerned. Then, he amplified it when 
supplementaries were asked. He said:

“̂ 0 ̂0 ̂ 0 0̂ ifto

 ̂qra-  ̂  ̂ ^

 ̂I 0̂ 3Tf|̂o  ̂qm 

^  ^ f 1  ̂

w  I”

After that, another  question was 
asked as to why further action was not 
being taken against these agencies- 
Then, the Minister said:

“JTFpfhr ̂ fir   ̂  ̂f?TR

 ̂ f ̂  ̂  ̂ M W

f  ̂   r*T

 ̂ 3lh  SFTTor 

Tn  ̂ ^

^r’

I do not mind our Minister describ

inĝ these agencies as “3Tft

I do not mind it at all. At the 
same time, I want to know what is go
ing to be done about it If they are go
ing to be considered by us, by the peo-
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sort of sedulous propaganda is going 
to be listened-

‘ It is sometimes said that the em
ployers have no money.  We find from 
the advertisement figures supplied by 
the employers  themselves that the 
advertisements placed by advertising 
agencies on 84 member newspapers of 
the Indian and Eastern  Newspaper 
Society have been steadily increasing. 
The amount of advertisement revenue 
was Rs. 1,81,34,976 in 1952.  In 1953 
it was Rs. 1,93,69,733 and in 1954 it 
was Rs, 2,31,47,352.  These figures do 
not include the value of the Govern
ment and institutional advertisements 
which have considerably increased as 
also the direct and classified advertise
ments.  There is no reason therefore 
for the employers to point out  that 
they have not the capacity to pay. 
They have got the capacity for one 
thing.  If they have not got the capa
city, they should quit.  They have no 
business to remain on the scene, parti
cularly because they have come from 
certain spheres of activity which we 
consider extremely unsavoury,  which 
we want to get out of such spheres as 
journalistic work in our country.

I would only ask the Minister to 
tell us this.  So long, he had been giv
ing us assurances about very early 
implementation.  He was saying that 
he would do things very soon.  The 
Prime Minister used the expression 
‘before too long*.  I hope that all these 
expressions would be concretely defin
ed and that we shall get some idea as 
to how and  when we are going to 
get real objective implementation of 
at least the major recommendations 
of the Press Commission—̂though not 
of  all  the  recommendations—̂ which 
now require to be put either on the 
statute-book or put into effect through 
executive or any other kind of action.

I shall  conclude by saying to the 
Journalists of this country that while 
they have necessarily to trust the Gov
ernment when the Government gives 
assurances,  they  must  keep  their 
powder dry, because without having 
their powder dry, collective bargaining

pie all over the country, by the press in 
particular as

something has definitely got to be done 
about it. You cannot get away from it 

This is one of the most important jobs 
that you have got to do.

I do not wish to take more of the time 
of the House. I  shall refer to a point 
which has been mentioned by almost 
every other speaker, namely, in regard 
to the working conditions of our jour
nalists. There is no doubt about it that 
the Press Commission have taken great 
pains on this question, and they have, 
after examining the different aspects 
of the matter, reached a certain deci
sion. That decision is something which 
falls considerably short of the demand 
of the Federation of Working Journa
lists. which is a very representative 
organisation of intellectual  workers. 
We find that certain subtle ways are 
now being tried in order to point  out 
that this should not be done, and that 
the proposals of the Press Commission 
should not be implemented.  Certain 
people are beginning to suggest that 
there should be regional Boards. Parti
cularly, the idea is that in South India, 
where perhaps many of our XeUow 
countrymen have some austere habits 
particularly in regard to diet, these 
journalists should get much less than 
the people in the north.  I do  not 
understand why there should be pena
lisation of  a certain  section of  our 
intellectual" workers because in regard 
to diet or something, they have certain 
habits.  The Press  Commission has 
gone into the matter in a very detailed 
fashion. There are other awards: bank 
award and awards in regard to the 
workers of different  sectors in our 
industry.  There  are  many  other 
awards and many other findings.  On 
the basis of generally accepted formu
lations, the Press Commission  has 
reached certain conclusions  which is 
that: the minimum which a journalist 
should get would be between Rs. 150 
and Rs. 225, depending on the place 
where he is working, some more bene
fits accruing to a journalist if he hap
pens to be in a very êqpensive place 
like Delhi,  They have worked it out 
very carefully. I do not see why this
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as far as they are concerned,  will 
be no good whatever and they have to 
collectively bargain against some of the 
most important and highly and strongly 
entrenched factors in our society. This 
is the sentiment with which I conclude 
my observations.

Shri Natesan (Triuvallur).  I  did 
not think I would be called UDon to 
speak 80 soon.  I was ruminating  on 
the words ’thugs’ and ‘pindaris’ used 
by my hon. friend there.

Mr, Depaty-Speaker:  You  wanted
to refer to the dictionary?  ,

Shri Natesaa:  I do not know what
is happening here.  Yesterday,  we 
heard of leeches, serpents, tigers, etc; 
today we find the words ‘thugs’ and 
‘pindaris’ used here.  I only hope that 
Members  would not make use  of 
such words even in extreme  cases. 
What has happened now? The  Press 
Commission report is  under discus
sion.

Some Hon, Members: Nothing un
parliamentary.

Mr. Deputy-Speaker:  It is open to
an hon. Member to take exception to 
very strong language just as it is open 
to hon. Members to use strong langu
age, though not unparliamentary.

Shri H. N. Mnkerjee:  May I ex
plain?  I merely quoted; I did not use 
those words myself.  I quoted from 
eminent people.

Mr. Depnty-Speaker: Unless the hon. 
Member agrees with it, he would  not 
have quoted it.

Shri Natesaa: It is no good using 
super adjectives when describing cer
tain things.  To caU the  newspaper 
people  ‘thugs’  and ‘pindaris’,  ft is 
rather beyond my imagination.  I do 
not think anybody would like hon. 
Members of this House to style ma
naging proprietors or editors or any
body  interested in  the industry  as 
‘thugs’ and ‘pindaris’.  I leave it at 
that; I am not going to bother about 
the remarks of my hon. friends there.
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So far as the Press Commision report 
is concerned, I think it has been war
mly welcomed even ijy the newspaper 
people.  I should like to  deal with a 
few observations in the Press Com
mission’s  report.  Primarily, I  shall 
take up the question of the P.T.I. be
ing replaced by a Corporation. I really 
think that even the Press Commission, 
with the most emineftt people on it, 
has not been able to make out a case 
for the replacement of the P.T.I.  It 
has quoted instances of  mismanage
ment, nepotism, laxity in supervision 
of accounts as being sufficient for the 
replacement.  The Press Commission 
should have really taken note of the 
fact that the P. T. I. came into exis
tence in about  1951.  During those 
days, it was the  Reuters with its 
English staff that was running  the 
institution.  Now,  when  the  P.T.I. 
stepped in, naturally one can under
stand that there might have been cer
tain amount of malpractices.  After 
all, it is not as if the Press Commission 
has discovered that there has been 
misappropriation of accounts, laxity 
and all  that.  The directors  of the 
P.T.I. themselves were able to dis
cover all this, and what did they <io? 
Immediately they took over Reuters, 
they had a European...

Shri Joachim Alva:  What about the 
manipulation of tariffs?

Shri Natesaa:  There is no question 
of manipulation of tariffs. I am now 
trying to explain the  circumstances 
under which the P.T.I. were placed 
in those days.

Shri Bhagwat Jha Azad  (Puiiiea 
cum Santal Parganas):  What  are
they doing now?

Mr. Depaty-Îieaker:  Hon. Member
rtay go on in his own way.

Shri Natesan: When you have an 
opportunity of speaking you can say 
whatever you feel like.

I was saying that the P.T.I. had to 
dispense with the service  of  the 
European first, and when the Euro
pean went away, there was a Joint
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Manager who happened to be a senior 
most Indian, and then he had to be 
sent away.  Then they had to deal 
with the Chief  Accountant.  That 
takes time.  All these things  really 
take time, and from 1953 onwards I 
understand that the institution  has 
been placed on a proper footing.  I 
feel that the Press Commission has 
not cared to enquire in'o all these 
details, but has summarily come to 
the conclusion that this has to  be 
replaced.  To that extent I say that 
the Press Commission has not been 
fair to the P.T.I.

After all, what is the P.T.I.?  That 
only consists of the newspaper people, 
having their own body of directors. 
I believe there are more than  125 
subscribers and every director, every 
member of -the P.T.I. has probably 
one share, two shares or five shares. 
The maximum is only five shares. If 
these big barons,  so-called  barons, 
happen to be at the head of the insti
tution, the general body has always 
got the power to dispense with this 
board.  If the general body who are 
themselves newspaper people thought 
that the people at the top were not 
desirable, they would be  perfectly 
within their rights to dispense with 
them by bringing in a no-confidence 
motion or by some other alternative. 
When the association itself does not 
feel like replacing the board of direc
tors, I cannot understand how  the 
Press Commission has come  to  the 
decision that the whole body has to 
be replaced by a  coriwration.  In 
fairness to the P.T.I. I  think  the 
Press Commission should have  gone 
into the whole thing and come to a 
conclusion.

Then, all the leading news agencies 
in the world are owned and managed 
by newspapers, and I do not see why 
the P.T.I. should be treated differen
tly.

Supposing there was a public cor
poration, who will come into it?  By 
manipulation the same barons  will 
be there.  There is no doubt about 
it-  After all, in the corporation also
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you have got to keep the newspaper 
interests and who  will  come?  If, 
according to you, these  newspaper 
barons have got a pull even with the 
Government, well, they have got to 
be there, whether you like it or not. 
And what guarantee is there that the 
corporation will work satisfactorily? 
I for my part consider  that  it  is 
absolutely undesirable to  have  a 
corporation for a newspaper business.

Then, I want to make a reference 
to the role of the working journalists. 
They have been quite impartial and 
they have been loyal to their profes
sion. They have certainly raised the 
newspaper industry to  its  present 
status.  The  newspaper  industry 
reflects our highest traditions.  I do 
not bring in the small number  of 
sensational papers which  we  may 
probably call the yellow  press.  I 
refer to the Indian press as understood 
in the general  sense.  We  have a 
proud record, and the working jour
nalist has played a major part in its 
achievement.  That is why I do not 
approve of the working  journalist 
trying to make his professional attain
ment a bargaining counter.  He be
longs to a noble profession as noble 
as medicine or  engineering.  Why 
does he want to bring himself to a 
position in which he refuses to serve 
unless ̂ e is treated well by the pro
prietors?

Shrl B. S. Murthy  (Eluru):  Is it 
ATong ?

Shri Natesan:  I do not want the
journalist to come down to the level 
of a bargaining labourer.  Journalism 
is a different profession altogether.  It 
is something very honourable and it is 
not right that the journalist should be 
treated as a worker.

What is the so-Shri B. S. Murthy:
lution?

Sardar A. S. Saigal (Bilaspur): What 
is the suggestion?

Shri Natesan;  The  suggestion is 
that they must work and see that they 
bring up the  profession  to a level 
which can be recognised by the public,
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and if there is a  man who can do 
his work properly, I am sure no em
ployer would like to send him away. 
It is not that there is no case and one 
fine  morning he  sends him  away. 
There must be some reason for it

Shri Kamath:  It happened.

Shri Natesan: it may happen. After 
all this is said and done you  must 
give some respect to the other man’s 
remarks and observations, and I wish 
you were a bit patient.  There is no 
particular hurry.  The heavens are not 
going to fall if I say that journalists 
should not come down to the level of 
labourers.  I consider that a journalist 
. is a man who can talk on level term 
even with the Prime Minister or the 
President of India.

An Hon. Member: What is he to live 
on?

Mr. Depnty-Speaker:  A  journalist
must put up with comment on both 
sides.

Shri Natesan:  i do not exi>ect any
body to Uve on air.  That is exactly 
what I am saying.  As an employer 
myself I know that a worker must get 
 ̂ proper wages I do not  want  a 
journalist to become  an agitator.  I 
do not want him to call on Members 
of Parliament and ask them to talk 
for them.  I do not want thenl to be 
mean. I want them to see that their 
profession grows and  grows.  After 
all, there is a tradition for journalism. 
There are any amount of journalists. 
There  are  M.As.,  B.As.  and 
uneducated men. All of them  live 
by their wits. How many people are 
there who can live by wit

An Hon. Member:  And you will not 
exploit it?

Shri Natesan:  I am only speaking
as a simple newspaper reader.  i am 
not a baron like other people.  I consi- ' 
der that once you enter the role of tra
dition unions you come down from the 
high pedastal of an impartial, honest 
service. Your mind becomes clouded 
and you cannot bring to bear on your 
work a catholic outlook.  That is what 
X My.  The agitational approach gets
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the better of the journalist and that is 
reflected in his presentation of news.

You may ask now, as you have ask
ed, how the working journalist  can 
get a fair deal.  How can he ever free 
himself from the caprices of a news
paper proprietor?  I think the reputa
tion that the working journalist  has 
achieved for his paper will compel a 
proprietor to give the man what he 
deserves,  we have reached a stage— 
and public opinion is sufficiently in
formed—when no newspaper of any 
repute can be run on sweated labour. 
Then there is the suggestion that we 
should have a Press Council. That will 
be the proper forum where the relations 
between the different limbs of a news
paper can be established and main
tained.

I welcome the reconmiendation relat
ing to the creation of a Press Council. 
It will help to promote self-criticism 
among those who make the newspaper, 
and also build up a code of ethics. But 
I wish to strike a note of caution. We 
should not try to stand before we can 
sit down. Let us not clothe the Council 
with powers which might try to make 
it assume the role of a second judici
ary in India.  In our present condi
tions, we should create a machinery 
which should not allow people to in
dulge in reckless allegations and hasty 
agitations.

Shri Joachim Alva: What about the 
press council of U. K.?

Shri Natesan:  We are in India.  I
am not interested in the press council 
of England.  When it suits you, you 
come and say, what about England; and 
when it does not suit you, you say, we 
are not interested in England.  I have 
got nothing to say for or against tiie 
press council in England.

I would like the press council, in the 
present stage, to function as a consulta
tive or advisory body for the people of 
the press rather than as a tribunal.

Now, I  come to the  price-page 
schedule.  This is a very  important 
matter.  The anxiety of the .smaller
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this  picture  business  is  absolutely 
necessary in  the  newspapers.  But 
if  you  are  going  to  fix  it 
to eight pages, then I am certain that 
most of the speeches of  the  Mem* 
bers of Parliament will be blacked out. 
The newspapers will simply say tfaaf 
Shri Joachim Alva spoke. (Interrup
tion) I am speaking here in reference 
to the Members of Parliament, to the 
people of this great country.  After 
all. one would like to have as muck 
news jis possible.  We do not want 
simply two lines to appear...

Dr. S. N. Sinha: You are supporting 
the press barons; so they will publisk 
your picture.
Shri Natesaa:  That is exactly what 

f want, because I am a businessman, 
and I want publicity. I want my name 
to be advertised, and I am not asham
ed of saying that I would like to be 
advertised.  I should think this is all 
just a sort of flippant way of sayinfr 
oh, you want your name to be publish
ed, and you want your photograph to 
be published. 1 am trying to be  as 
reasonable as possible.  I am trying to 
see if I can make out a case for the 
consideration of hen. Members.  I am 
trying to see if hon. Members can be 
made to understand that there is some 
such thing as business, there is some 
such thing as  competition, and that 
there is some such thing as public 
opini(Hi. It is not really the sayings of 
half a dozen people that are going to 
count.  After all, I can go and justify 
this in my  constituency and in my 
country.  They are not going to say, 
oh, Mr. Natesan, you talked in Parlia
ment in support of the press barons, 
simply because you wanted to  have 
your* ptiotograph published. 1 tiava 
got dozens of photographs with me.

An Hon. Member: At least in the 
press.
Sliri M. S. Gnmpadaswamy  (My
sore): What type of photographs?

Shri Natesan: What I want to urge 
is that this price-page schedule is Just 
an attempt to kill the goose that lays 
the golden eggs.  In these days 
publicity,  the price-page schedule  li 
suicidal. Do you want to cut out the 
display of news which draws the ?e®-

language newspapers is to see that this 
Sirice-page schedule comes into  exis
tence.  The argument for this price- 
page  schedule is that the smaller
papers are not able to compete with the 
bigger ones. My hon. friend just now 
remarked that a paper which sells at 
li annas is sold in Delhi where other 
papa's are sold at 2 annas.  How does 
the li annas paper compete with the 
other papers here? It is only a ques
tion of competition. I find that if there 
are half a dozen papers selling at 2 
annas or li annas, those people who 
want to buy the 2 annas paper buy 
the 2 annas paper, and  others  who 
want  to  buy  the  annas
paper buy the li annas paper.  After 
all, in the world, you have got to face 
a certain amount of competition.  The 
smaller newspapers think that if there 
is a price-page schedule, and the larger 
papers are not allowed to use  more 
than  eight  pages,  then  the  extra 
amount of advertisement will come to 
the smaller newspapers.  I am afraid 
that that is a mistaken idea.

After all, these papers which give 
cî t or twelve or sixteen pages do 
serve a purpose. They are not wasting 
their space.  They give publicity, for 
instance,  to  Prime  Minister  Shri 
Jawaharlal Nehru’s visit to Russia, by 
photographs. Now, what would happen 
if you fix a price-page schedule? If 
you cut it down to eight pages, then 
naturally these photographs would not 
appear.

An Hon. Member:  That does not
matter.

Shri Natesan: After all, these photo
graphs give a proper representation of 
news.
Sardar A. S. Saigal: Very fine argu

ment.
Shri Natesan:  For instance,  Shri
Joachim Alva is here. If I  simply 
read Shri Joachim  Alva’s  speech 
in  the  newspaper  and I  find 
that he  spoke  such  and  such 
a thing in Parliament, I do not quite 
follow.  But if  Shri Joachim Alva’s 
photograph is  there. I know  imme
diately, oh, this is Mr. Alava, and he 
has spoken in Parliament. That gives 
me immediately  an impression.  So, 

234 L.S.D.
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tos*  attentidn?  If the display in a 
newspaper is curtailed, tiien naturally 
ên the headlines will jjet curtailed. 
I am one of thdse who see the head
lines. I have no time sometimes, and I 
just see the headlines to post myŝ 
with the news, and the  headlines 
r̂resMit the news for me.

Shri M. S. Gumpadaswamy:  That
will save more of your time.

Shri Natesan:  Here is an attempt
to curtail or eliminate  picture news, 
which in the modem days has made 
great and full publicity.  We shall not 
wait for news to be condensed.  It is 
possible to cut out all this display by 
fixing a price-page schedule.  It is 
not really going to be to the advan
tage of the smaller newspapers. That 
Is what I want to convince hon. Mem
bers about.  If I can convince  them 
of this, I should be more than satisfied.

What will happen if you fix a price- 
page schedule, and say that only four 
pages or eight pages should be given? 
If you also say that the price must be 
at the rate of one pice per page, then 
it would come to 2 annas for an eight- 
page  newspaper.  Then  what is to 
happen to aJl these advertisements? 
Now, there are people to  advertise, 
and we have got to find space for them. 
After all, these advertisements  are 
intoided for the public.  It is not as 
if the newspapers want advertisement. 
Of course, they do need advertisement, 
because it  is  a pajring proposition. 
Supi>osing there are 12 paĝ printed in 
« newspaper, and you want that the 
number of pages should be limited to 
eight..........

Mr. Depntiy-Speaker:  This cutting
down of the pages is the only method 
of preventing these people from getting 
into the  hands of the  advertising 
«̂ ts?

Shri Natesan:  TJo. That is not. Un
fortunately, we move in a worid of our 
own ju;rt own.  When you call  the 
manâ ng agdt a leech, and wĥ you 
call this man a thug and  so on, th6 
#hole atmosphere Is different.  What I 
wimt to say ii that if you have got a 
tprtveipw newspiper. and accotdttig 
to tlila .price-page  schedule;, you v
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going to cut it down to eicbt _ _  . 
then that would mean that the peoplo 
who are on the job of  putting up 
those extra four pages,—they may be 
compositors, lithographers, typists and 
all  sorts  of  other  people—̂ will be 
thrown out of work. After all we have 
got to see that also.  What is the com
plaint now? You say that now ail 
these papers are making terrific profitn. 
Do you think it is possible to mtike hî  
profits* -when the newsprint is selling 
at such a high rate?  I do not know 
how many of the hon. Members know 
that the price of  newsprint is  about 
£ 60 per ton. Ten years ago, it was 
probably £ 30 to £ 40 per ton.  Do 
you think that the smaller newspaper
man can spend that much  and buy 
newsprint at that rate?

Dr. S. N. Sinha:  It went up to îllS 
during the Korean war.

Shri Natesan:  So, the whole thing
revolves.  And there is nothing like 
money in the world.' If you think you 
have money, then you can continue to 
do anything to help the smaller man 
I would like to help the smaller man 
as much as possible, and I can only 
help him by relaxing certain rules itk 
th6 case of the small papers.  If you 
are going to simply say, oh. these big 
papers are attacking us, then it is im
possible. Can you go and compete with 
a newspaper like The Hindu which is 
about seventy years old or the Mail 
of Madras or The Times of India or 
Statesman,  for  instance?  Do  you 
think that the smaller  papers  dft 
come up to their mark?  They can
not.

Further, this is not England.  My 
hon. friend was asking,  what  about 
England.  In England, there is a paper 
in almost every provincial town.  In 
Manchester, there is a paper; in Bir
mingham, there is a neŵaper,  and 
in every provincial town, there is a 
newspaper.  Why not nm a paper like 
that in every provincial town in India? 
Do you think it will get any circulfll- 
tion if you do tiiat? No. it is absolutrtF 
impossible.  So the conditiOza here 
entirely different

After ill, this is a necessary evIL f 
am not saying that these big
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Mr. Depnty-Speaker: Is it the sug
gestion that  peipetually, all throû 
life, there must be a hand to mouth 
existence?

Shri T. N. Siiigli: I was referrmg to 
the hand to mouth argument.

Shri Nâesan:  Unfortunately, there 
is a trend in this country to see that 
whatever is good must be cut down; 
otherwise, Members are not supposed 
to have done some good work.  You 
better allow” the rich man to exist. Do 
not try to kill him.  He is the man 
who is at your back.  But you  must 
also see that the small man is brought 
up.  Do not pull the rich man down. 
If you do so, you will also go down.

He may be in the newspaper industry 
or in business.  You must make him 
survive and take all that you want out 
of him.

Shri L. N. Mishra (Darbhanga cum 
Bhagalpur):  Is that possible?

Shri Natesan:  Everything can be
possible.  If there is a will, there is 
a way.  You are very clear in your 
mind that you  can get it  done by 
rules and regulations.

Shri B. S. Murthy:  Is Shri Natesan 
contemplating starting a paper for his 
advertisements?

Sairi Natesan;  No.

 ̂«T  airami ; tjVW  ^

m   I

# I   ̂jft

HHT f,   ̂ f

I want peoxde to report that I also 
spoke in Hindi, if that suits all of you. 
Members seem to think that we speak 
he*̂ just for papers* advertisement 
I wish all these gentlemen who are 
sitting above in the  Press  Gallery 
advertise that I also spoke in Hindi. 
(Tnterîtitnts). I aiti ttying to 4o 
n̂kething. It is a healthy idea.........

Mr. Deputy-Speaker: It is a common 
weakness of all hon. Members.

Shri Natê:  I know.  Despite aU 
that, I ara satisfied with the mere fact

are to be supported.  By all means 
bring them under certain regulations, 
as you are  getting  the managing 
agency  under  certain  regulations 
under the Companies Bill. But do not 
think that by cutting out these big 
people, the small men can be helped. 
If you do that, then it will be a ques- 
ti(Mi of cutting your nose  to spite 
somebody else.  That is what I would 
like to say.

Mr.  Deputy-Speaker;  Is  there  no 
other method suggested in the whole 
report to help the smaller man?

Shri Natesan:  There cannot be any.
These small people are running their 
concerns without the necessary capital. 
They are living from hand to mouth, 
and no wonder they have got all this 
trouble.

An Hon. Member:  Who?

Shri Natesan:  The big people have 
got enormous sums of money, and they 
have made that money through their 
own efforts in the press or through 
other efforts in  business and so on. 
That is not our point here. We are con
cerned here with the question of help
ing the smaller joiirnals. By all means 
apply  your  brain to the  problem. 
There is the Ministry, there is the Gov
ernment of India, and here are  the 
Members of Parliament.  Let us all 
apply our brains and see how best we 
can raise the standard of the lan̂ age 
newspapers.  But do not condemn the 
big papers. After all, we need publi
city, and this is what these big papers 
are doing.  Suppose some newspaper 
takes it into its head to say, next week, 
ttiere will be an electrical engineering 
supplement; then, all the  electrical 
engineering firms would come  and 
give their advertisements.

Sfcri iP. N. Singii CBanaras Distt.— 
last): Was not the Hindu living from 
Iiand to mouth 40 or 50 years ago?

StH Natfcsaii:  What is the good of 
UJkmg about things 50 yearfi ago? We 
ire now in 1955. Let us see what we 
 ̂ do now.  We cannot go on talking 
i^t things 50 years ago.
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that I have been able to take part in
the discussion.

Âain, here you have also asked for 
the names of proprietors.  Hitherto we 
had only the names of editors and pub
lishers.  That is a good idea, to have 
the names of proprietors also, for you 
imderstand who is behind.  But do not 
read too much into it. It is very much 
of bad taste to read too much into all 
these things.  Simply  because some 
business people are doing this, there 
must be some snag behind—that sort 
of attitude must not be there.

There are many other suggestioos 
made.  I think we should  consider 
and adopt them as far as possible. 
But so far as I am concerned, I am 
really at a loss to understand how the 
Press Commission was not  able  to 
deal with the P.T.I. question properly. 
I say that it is wrong to omit to re
cognise the change-over from Reuters 
to P.T.I.  After all, it took three years 
and things must have been in a con- 
fusiwi.  Things were all confusion in 
this country when we took over  the 
country from the Britisher. What hap
pened then?  The whole thing was in 
a confusion.  It takes time to settle 
down and then go into the grievances 
of employees. I am surprised that the 
Press Commission, with such eminent 
men in it, should have come to a con
clusion which is very serious.

Shri T. N. Singh:  May I pomt out
to the hon. speaker..........

Mr. Depniy-Spettker:  The  hem.
Member will have a chance to speak. 
He was on the Commission.  Every
thing that the Commission has said 
is here in black and white.  Let other 
hon. Members have their chance.

Shri Natesan:  Thank you.  That is
exactly my point.  I am sure  Shri 
T. N. Singh can repudiate  what  all 
I said.  I feel that it was wrong for 
the  Press Commission to  have said 
that a corporation is necessary. There 
ĥas not been any miscarriage of jus- 
*tice or anything like that in the P.T.I. 
There has been a lapse of three years. 
After all, you must also concede that

the directors come once a year from 
every paper.  The last but one was 
Dr. Parulekar of a Marathi journal. 
Nobody "would be more fair than  the 
directors of the P.T.I.  After all, they 
have agreed to give directorships eve* 
to the smaller papers.  I do not want 
to take up the time of the House anj 
more.  But I can read what Dr. Pani- 
lekar  has said.  He also says,  that 
*they were never  given an opportu- 
nitjr*.  Really, they must have beea 
given an opportunity.  It is very sur
prising that the Commission, consist
ing of such eminent members, should 
have  disposed of it  summarily and 
made this suggestion.

Shri C. C. Shah (Gohilwad-Sorath): 
Within the limited time at my disposal, 
I wish to confine my observations only 
to one or two important i-ecommen- 
dations of the Press Commission.  Be
fore doing that, I will only permit 
myself one general observation about 
the Report, and it is, that the Report 
is so thorough, impartial and objective 
that the Government cannot do better 
than generally accqpt all the major 
recommendations of the Commission 
and implement them as early as pos
sible.  We regret the delay that has 
taken place in the implementation of 
that R̂ ort, and I hope the hon. Minis
ter will see to it that these  recom
mendations are implemented without 
delay.

The principal point on which I wlA 
to say a few words is a point which th* 
last speaker touched upon, namely, the 
price-page schedule.  It has become a 
controversial point because of its finan
cial implications. The attitude of Press 
proprietors has varied according to the 
size or circulation or the standing of 
the paper which advocates or opposes 
that course.  It has also varied accord
ing to the circumstances, because we 
will find that while some English dai
lies have  consistently opposed  this 
proposal, even some leading En̂idi 
. dailies have supported it.  The majo
rity of the  small  and medium size, 
newspapers  particularly  language 
papers have supported it, while some 
of them have opposed it. We will flni
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ttiat the  same people who at one 
Btage opposed it are now supporting 
n, and the same people who at one 
stage supported it are now opposing
H, according as it suits them to do or 
not to do so.  I do not want to cite 
iwtances, but there is enough Utera- 
ture to show that those who are carry
ing on a raging campaign against that 
proposal at  present, at one  time 
strongly supported it—not all of them, 
but some of them.  I wish to say how 
1 come to speak about this proposal. 
I am one of the trustees of a  trust 
called the Saurashtra Trust  which 
conducts seven newspapers, called the 
Janmbhoomi  group  of  newspapers. 
Amongst our trustees are Shri K. N. 
Desai, who is Chairman of the Gujerat 
Provincial Congress Committee,  and 
a Member of this House; amongst the 
members are Shri Balwantrai Mehta 
and  Bhawanji  Arjun  Khimji,  who 
are  Members  of  this  House, 
and the  manngtng trustee is  Shri 
Shantilal Shah, the present  Labour 
Minister  of  the  Government  of 
Bombay. I am mentioning these facts 
to show that our papers are run abso
lutely without any profit motive but 
only as a matter of public service. It is 
our experience  that unless  Govern
ment introduce the price-page sche
dule, in any event the language news
papers wiU go to the wall. I will give 
instances. Amongst  the seven  news
papers which we conduct, there is a 
Gujerati daily at Bombay and a Mara
thi daily at Bombay, there is a Guje
rati weekly and a commercial weekly 
at Bombay, there is a Gujerati daily 
at  Surat  and a  Gujerati  daily  at 
Rajkot and a Gujerati daily at Bhuj 
(Kutch).  We cover as large an area 
amongst the Gujerati-spf»king people 
and Marathi-speaking people as pos
sible, to serve the public without any 
profit motive.

Mr.  Depttty-Speakcr:  With  the
progressive  introduction  of  Hindi 
and the provincial languages, is it not 
likely that the English  newspapers 
would not sell hereafter?

Shri C. C. Shah:  That is  precisely 
what I propose to say.  The voice of

the language newspapers should have 
a greater consideration with the Gov
ernment in considering this proposal, 
than even the voice of the few English 
leading dailies.  I will give you the 
experience of the present position of 
the language newspapers in Gujerati 
and  Marathi.  Take,  for  example, 
Ahmedabad,  Ahmedabad  has  two 
established Gujerati dailies which have 
been serving the public since years. A 
newcomer, relying more upon his in
come from cross-word puzzles and 
other sources than revenue from sale, 
has started a cut-throat competition 
and has begun to give a newspaper at 
one anna.  That daily was started in 
November 1953.  Prior  thereto, the 
two established Gujerati dailies, which 
were serving the public for many 
years, were priced at two annas each, 
giving 52 pages over six days  in  a 
week.  When this daily came in with 
one anna, giving 52 pages, there was 
iio option for those established dames 
but to reduce their price.  It was first 
reduced to but one and a half annas. 
Even that was not enough. Then they 
reduced it to one anna. Now that cut
throat competition is going on for 
some  time—one  csm  imagine  with 
what result.

An Ĥon. Member:  Some papers
closed there also.

Shri C. C. Shah:  I will take the
case of Baroda.  The same person who 
had started at Ahmedabad started a 
daily also with the same cut-throat 
competition.

Shri  Kasliwal  (Kotah-Jhalawar): 
What is the name of that daily?

Shri C. C. Shah:  We are not  con
cerned with the names; and the result 
was an old established paper, which 
had been there for 60 years had to 
close down.

I will come now to Surat.

Bfr. Deputy-Speaker:  In view of
what the hon. Member has been say
ing would it be right for the Govern
ment to insist upon any person who 
wants to start a newspaper before he 
is given the licence that he should be



 ̂3 30 ̂ GUST 1995 Report ̂  Prtas
Commiision

,ic6»4

D̂ uty-Spieajseri 

in the art of editing of writ- 
 ̂ leading articles etc.  so that  the 
5?prJsiiig journalists only can start a 
newspaper and none other can do so?

Shri C. C. Shah:  That is  not  the 
issue, I submit.

Shri Joachim A1t&: His case is that 
Ihe newspapers with crosswords have 
smashed up old and well-established 
papers that served Uie cause of Indian 
n̂ Uonalism.

Shri C. C. Shsdi:  There is not only 
the newspaper  with the  crossword. 
There are the chains of newspapers 
and the groups of newspapers which 
can afford to cut the price for a very 
long time and they can afford to bear 
the loss which they bring about until 
either they vanish with the rest or 
they remain the only ones in the field. 
They  either kill  themselves in the 
competition and they kill others  or 
they remain the only survivors and 
then reap the benefits.  That is the 
result of this cut-thorat competition.

Now, I will give you a few facts 
about Surat.

We have a Gujerati daily there, as I 
said.  One wealthy merchant started 
a paper—I do not know  for  what. 
And, he has begun a cut-throat com
petition, giving 8, 10 or 12 pages for 
one anna.  It is  impossible for  any 
newspaper today without incurring a 
heavy loss, to give 8, 40 or 12  pages 
for one anna.

Then, in Bombay, there were three 
established daiUes in Gujerati.  All of 
them were priced at  amias. Sudden
ly, one of the dailies reduced the price 
from 2J annas to 1 anna.  And, the 
result was that  others had also to 
reduce the price to one anna.  That 
daily could not carry on for a long 
time and had to discontinue.

Dr. Keskar.  You  mean the daily 
which began the competition?

Shri C. C- Sljah: Yes; it could  not 
carry on the competition for a long 
time.

* I know that the same thing is hap
pening !n Bombay for English Bailies.

Some of the English d̂ es there are 
incurring heavy losses by carrying cni 
tiiis kind of competition.  I do n<;i 
know for how long they will be abU 
to carry on like this.  game is:
t̂faer you reach the stage when jcm 
kill your competitors and remain the 
survivor or you do not reach that sta|fe 
at aU.

J wiU tell the story of the Marathi 
Press. We also run a Marathi dally.
A competitor came in the field ia. 
1049. This new paper is sold at ontt 
awia but has large income from cross
word.  The result was that our daily 
which was priced at 2 annas had to 
reduce the price to one anna and we 
ftre incurring losses.  The paper has 
been there for many years, I do not 
know how long we are going to carry 
on this competition.  Either we have 
to race with the competitors or discon
tinue to serve the Marathi-speaking 
public.

My  friend Shri Alva  mentioned 
Navakal  and Prabhat.  These were 
long-standing Marathi  dailies in  the 
field which had to close down.

Now, what I wish to submit is this. 
The  result of all this is that  the 
economy—I am  now  confining  my 
observations principally to the langu
age newspapers which are going to be 
the principal newspapers in this coun
try hereafter—the economy of the well- 
established  newspapers is seriously 
disturbed, but those newcomers, whe
ther they are adventurers or specula
tors or people with crossword puzzles 
or any other motive, come in; they 
continue for some time this cut-throat 
competition with the result that either 
they do not survive or they kill the 
rest.  Other imfair and  unhealthy 
practices are also there to which the 
Commission has referred. In this state 
of affairs, my submission Is this.  My 
friend, the last speaker—I am sorry 
he is not here— •

An Hon. Member:  Shri Natesan.

Shri C. C. Shjih:... yes, Mr. Natesim, 
mentioned  ̂few reasons to say that 
there should be no price-page sche-
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dule.  Price-page schedule does  not 
mean reduction of pages.  For exam
ple, if my friend wants to give picto- 
Tial news on a large scale and wants 
to have 12 pages in his paper, let him 
price it at three or four annas instead 
of one or 1̂ anna and if the quality 
of  his  paper is  very good, if  the 
amount of news  which he gives is 
Koods, if the pictures which he gives 
are such as to attract the readers and 
the readers are prepared to pay the 
price of 3 or 4 n̂as, it is all right. 
There should be competition in quality 
with any other paper; then, no doubt, 
it may be fair. The idea of price-page 
schedule is not to control the use of 
newsprint—which was the idea inur
ing wartime because we were short of 
newsprint then; that is not the idea 
now.  The idea is: you allow every 
paper a fair  opportunity, and  equal 
opportunity to serve the public and to 
vive.

He mentioned, for example, that if 
you do not  have  more pages,  you 
won’t have more advertisements.  If 
there is not more of advertisement.  I 
do not think it will be a great cala
mity; it may be a calamity for those 
who live on advertisements only and 
nothing else.  But there won’t be any 
calamity for the public and the adver
tisements will be distributed aU the 
more amongst the other newspapers 
more equiably than it is at preswit.

The other thing he mentioned was— 
and he was very solicitous about it— 
that some people would lose employ
ment.  Probabl̂ŷ ̂lie meant the com
positors.  That is not so.  I am speak- 
king from experience, having run these 
6 or 7 newspapers for a  number of 
years. When you have a lesser number 
of pages, the extent of reduction of 
emplo3Tnent is negligible; it is not even 
1 per cent.  It  would be only jIot 
compositors and for none else. There
fore, none of these arguments survi
ves examination.

Mr. Deputy-SpeakDr:  Does the qua
lity of tlte paper depend only on the 
number of pages and not the quality 
or importsuxce of the leader writer the 
inipprtance qt the editor etc.?  -

Sfcri C. C. Shî:  We have of lat» 
what are called quamtity papers ratl̂ 
than quality papers.

Hoî Member:  Ŵte papm.

ShTi C. C. Shah:  I do not want to
use such a strong word; i am not used 
to it.

In the face of this controversy  I 
submit that we should not go by the 
attitude of this paper or that paper. 
We should go by certain principle*, 
bear in mind the objectives which we 
wish to have and which we wish, to 
serve.  I think the objective should be 
this. We should first think of a healthy 
and stable Press, not a Press whose 
economy is so unstable that we do not 
know whether a paper which has exist
ed for years will survive tomorrow 
or not. The economy of the newspaper 
must be fairly stable for one to embark 
upon.  It must be a healthy Press, not 
a Press  serving or catering to any 
kind of passions of people.

Then it must be a Press which makes 
for the freedom of opinion and which 
does not depend upon the whims of a 
few who choose to get control of such 
Press, nor should it depend upon the 
advertisements principally. For, a Press 
which has to depend more upon its 
advertisement,  revenue  rather than 
upon the price which it will get from 
the reader, does not deserve public 
support.

The third principle which we mus' 
have is that it permits the free flô 
of information.  That is a cardinal 
principle in a democratic organisation 
or in a democratic State.  We hava 
today in our country 330 dailies with 
a circulation of 26 lakhs, a very poor 
one compared with what we should 
have.  Out of these 330 dailies,  the 
majority of them, more than half  of 
them, are in metropolitan towns. Even 
the circulation—50 per cent of It—iB 
only in towns; and the production of 
these newspapers is also in the metro
politan cities or ̂ wns.  If we wish to 
educate people, if we wish that  the 
spirit of democracy should  pervade 
this country, we must try for haviî 
9S many district newspepers as possible 
and strive to make it posible that UuQr
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live and gurvive.  That can be done 
only if there is a fair opportunity Ibr 
■11 to survive.  I concede that a new
comer with no capital cannot survive. 
He must provide for some capital.  I 
•Iso concede that a newcomer must 
be prepared for some initial losses.

But how long and how much is the 
problem.  Does  the  newcomer ever 
know whether he wiU be able to sur
vive?  Therefore, I  submit that  he 
■tarts at present with economic dis
advantages under the present circums
tances.  Large-scale newspapers have 
a low cost of production.  They have 
large advertisement revenues and they 
have large capital resources.  With all 
these economic  disadvantages, it is 
impossible for a newcomer to survive, 
and if you wish to effectively serve the 
countryside, the district and the mofus- 
■il, it is imperative for us to devise 
means by which it will be possible for 
the newcomer to start a district news
paper. The only argument that can be 
said against this—and that is the argu
ment of those who oppose this—̂is that 
the reader will have to pay a little 
more.  I concede that the reader will 
have to pay in some cases, not in all, 
a bit more.  But I would wish, though 
that is the point which I want to make, 
that it is better that a newspaper  is 
subsidised by the reader than allowed 
to be controlled by the Press barons or 
advertisers.  I am quite sure that the 
public or the readers will be prepared 
to pay even a little more for a free and 
healthy Press rather than be catered 
to by a Press of this kind, which doles 
out a large number of pages for which 
you  can  have  considerable  re-sale 
value.  I am not afraid of the argu
ment that it  would mean that the 
reader would have to pay a little more 
than what he is at present paying. The 
real argument is this, namely, the point 
that you, Sir, put to me.  We want 
really quality papers rather than mere 
waste paper of the kind of thing that 
we mostly get now. I was reading the 
crther day a survey conducted by the 
UNESCO the seventeen largest dailies 
cC the world, which had  large-sized 
jiewspapers.  I was also reading a
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very instructing book on the Tnpnncao 
Press and I found that the paces and 
the size of newspapers in Japan  are 
comparatively small, and  yet  their 
circulation is something like 40 lakhs. 
It is the qucdity of the paper  th— 
counts and...

Dr. Keskar:  Is that  circulatioo
figure of 40 lakhs for one paper?

Shri C. C. Shah:  Yes, for one paper. 
Once we begin to introduce the prlce- 
page  schedule, there will be  better 
editing of the news and greater atten* 
tion will be paid as to what should be 
given to the reader and what should 
not be given to the reader.  Today 
what do we find?  Slovenly things and 
any kind of material are introduced 
in the paper just to fill in the pages. 
That is the position both with regard 
to the language Press and even to a 
certain extent the English Press, but 
that is not the position that we want 
Sensational news is  introduced  into 
several columns of the newspaper in 
order that more pages may be given. 
Therefore, my submission is that the 
price-page schedule is inevitable and 
necessary if we want to develop a 
free Press in the country, and I request 
the hon. Minister not to be carried 
away by interested propaganda that is 
being carried on by a IJew English 
dailies, whose interest lies in seeing 
to it that the price-page schedule  is 
not introduced.  Otherwise,  I must 
give a warning that the language news
papers will go to the wall and we shaH 
be suffering a great calamity if they 
go to the wall. Connected with  the 
price-page schedule and other problemŝ 
we want to improve the service condi
tions of the working journalists. Un
less you permit the language news
papers to have some incopie, iti will be 
impossible for them to improve the 
conditions of the working journalists 
and it would impose  upon them a 
burden greater than that which they 
are able to bear today. Without intro
ducing a price-page schedule if yo« 
only take measures to improve  the 
service  conditions of  tiie  worUni
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Journalists by increasing their salaries, 
which they rightly and richly deservê 
you will not succeed.  The proposals 
of the Press Commission are an inte
grated whole and it would be wrong 
for the Government to take od» or 
another proposal in an isolated manner 
and leave out the rest» without coosi- 
dering the  interconnection of  all. 
Several hon.  Members have already 
pressed this point and I do not want 
to say more.

There is one more recommendation 
about which I wish to say a word, and 
that is about State tradin«r in news
print.  Our experience has been that 
the medium-sized and small newspapers 
live from day to day and  with  the 
variable prices of newsprint and  the 
uncertainty about it, they find it ex
tremely diflficult to budget their eco
nomy.  Unless the Government takes 
some measures which assure them the 
supply of newsprint at moderate rates 
under circumstances which are stable, 
it is not  possible for them, in my 
opinion, to carry on what they are 
doing now.  The majority of the large 
dailies,  which  have large  capital 
resources, can afford to buy all their 
newsprint in advance when the prices 
are low and hold large stocks. Some
times they make larger profit in news
print than they do in newspaper and 
thus compensate themselves for  the 
competition they  carry on with the 
other newspapers.  This has been our 
experience during the war and post
war  periods.  After the price went 
down from £116, as my friend just 
now said, to £55, it has again risen 
during the last two years, and, there
fore, I commend this proposal for the 
consideration of the Government.

Mr. Depaty-Speaker: 1 now call up
on Shri Gurupadaswamy and after him 
I will call upon Shri Azad.  I will 
give  one  or  two  names  of  the 
speakers so that they may be in their 
seats when I call them and I also 
expect they wiU sit some time longer 
In their seats.  If necessary, to meet 
the quorum, I will give out fifteen 
names.  Hon. Members may be brief. 
I have as many as 30 names on my 
list so far and some gentlemen have

asked me to preserve their names for 
Monday.  Therefore,  hon.  Members 
should try to be brief.

I will give opportunities to journalist 
Members—that is. Members who have 
been journalists.

Dr. S. N. Sinha (Saran East): Do you 
know, Sir, who has been a joumidist 
and who has not been?

Mr. Depaty-Speaker: That is why I 
am asking them to lift up their hands 
or send a chit that they have been 
journalists.

Shri T. N. Singh: You are well in
formed on this point

BIr. Depnty.Speaker: I know Shri 
Gurupadaswamy has been a jouma> 
list.

Dr. S. N. Sinha: Not Shri Natesan.

2 P.M.

Shri M. S. Gnmpadaswamy:  The
greatest danger to the Indian journa
lism is the monopoly or the concen
tration of the means of information 
in the hands of a few people.  It has 
really threatened the freedom of our 
Press. Those who talk of the freedom 
of the Press and those who want to 
defend the liberty of the Press should 
realise whether there are conditions 
today existing in India which will 
permit that liberty of the Press.  The 
monopoly or the concentration of the 
instruments of  information in the 
hands of a few capitalists never would 
ensure the freedom  of  the Press. 
After Independence there has been a 
growing tendency in this method of 
monopolising the means of informa
tion with a view to control not only 
the public life but also the policies 
of the Government.  The people who 
today control the organs of the Press 
have  in  mind  only  to  influence 
public policies, to influence Govern
ment and to bring pressure on them to 
realise their own objectives and with 
the result, there has been too much 
of corruption in the distribution and 
publication of news and views. I feel 
Sir that the capitalist Press is a 
corrupt Press.  It has become corrupt 
because of certain tendencies.  One is



m AU0US? i&ss Report of firess 
uomimtwicm

111692

C6W M- S. GunVMLdftswaiOF]

‘Oie monopoly; the other is tiie capita
list control of the information agencies 
and toe advertising sydiciates,  Tod̂  ̂ 
we cannpt say ̂ at we have got fi frjee 
Press.  We cannot say that we have 
got a responsible, sober and a fully 
nationalist Press.  Our Press does not 
conform to the nationalist ideals; it 
does not coform to any  standards 
cf hî journalism nor does it con
form to any high standard of public 
service.

[Shri Barman in the Chair.]

'Hie most important thing t̂ t the 
Government should do is to see that 
the concentration of the means of in
formation in the hands of a few is 
broken.  My hem. friend. Dr. Bleskar, 
may say: “How to do it?”  With(mt 
indulging in verbal argument I may 
draw his attention to the press laws 
in some of the foreign coimtries.  In 
France, it is an offence for anybody 
to own more than one paper.  In the 
USA, there is a law—Sherman Act- 
according to which it is a crime to 
have chains, groups or monopolies in 
the Press.  However there have been 
violations.  In the case of Switzerland, 
owning more than one paper is a 
I>enal offence.  I can quote any num
ber of instances from foreign coun
tries, but it is enough if we know that 
in certain progressive western coun
tries, a law limiting the number of 
papers that one individual can hold is 
in operation. In India we do not have 
such a law.  Unfortunately the Press 
has been completely left to the vaga
ries and whimsical fancies of a few 
individual barons.  The result is that 
a few people who have got big money 
bags have been controlling and own
ing a large number of papers with 
the result that people who have got 
no money but only zeal have  not 
been  able  to  come  forward  and 
succeed  in  starting  papers.  Unless 
we fix a limit as has been done in 
some countries, we would not be able 
to check this development.

The Press Commissi<m has suggest
ed some other ways, Jt say that group 
or multiple p̂bllcations and mono
polies are  It admits that they

are bad but it provides only fbr re  ̂
lation.  It does not fix the responsi
bility of limiting the nimiber of Pfip̂ 
that one can hold on the €toyeminent. 
It is Government’s responsibility to 
say how many papers one individual 
or one group or one trust or corpora
tion or company can liold.

I am only dealing with such aspects 
which Government ought to deal with; 
I am only dealing with such questions 
which  Government  have  to tackle. 
There  are  other things  and other 
drawbacks in the Press and I do not 
want to dwell upon them because they 
are not relevant and we should con
centrate our attention on questions 
to which Government should address 
itŝ.

About the price-page schedule, much 
has been ŝid by Shri C. C. Shah.  It 
is very interesting that there has been 
top much of activity and canvassing in 
the  lobby  for  organising  opinion 
against  this  price-page  schedule. 
People are seen busy convincing and 
discussing with the Members of Par
liament.  I hear them saying: *Tf you 
introduce this, it would be ruinous to 
the industry; certain papers have to 
close down; there may be retrench
ment, etc.”  They have raised this 
cry of retrenchment with a view to 
frighten the employees.  But I know 
that if we introduce the price-page 
schedule, it will never mean anything 
to anybody; it will never ruin indus
try; it will never lead to retrench
ment. On the other hand more papers 
will come to the field.  I may give 
you arguments in support of  this 
contention. Take for example a paper 
which has got 12 pages and quotes 
only two annas or one anna. If there 
is a price-page schedule, and if we 
were to say that an eight page paper 
should quote two annas—neither less 
nor more—what wiJJ happen?  Then, 
the paper has to consider the adver
tisement space that it should contain; 
it has to consider also how ̂ uch space 
should be devoted to the êtorial, how 
much for the  news,—for the inter
national news, iojr êw§.
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for regional news,—for photos and for 
other things.  It îts to plan put thjB 

Toduy  Indian  jouniaJisTO 
suffers from the  handicap as tiie 
Gpvernment—that is lack of planiung. 
Indian journalism is in a diaotic state 
because there is no planning. If there 
is  anything  called planning, it is 
only planning  in  a  planless  state. 
If we fix up a price-page schedule, it 
îll mean ord̂ and stability,  'nien, 
Sir, some may raise the question  of 
circulation.  It may be said: **If you 
give less number of pages it may mean 
less number of readers.”  It is not so. 
I was a joiurnalist and I am a journa
list.  I have tried so many experi
ments.  I have given more pages and 
also less pages keeping the same price 
throughout.  Giving more pages did 
not increase my circulation and giving 
less pages did not in any way aflFect 
my circulation.  It all depends upon 
the standard of journalism.  It all de
pends on the reputation of the paper. 
It is not the amount of rubbish that we 
put in the paper but the quality of 
material  we  publish  which  is the 
criterion on which depends the circu
lation of the paper.  Therefore, it is 
absolutely nonsensical to say that by 
reducing the number of pages we will 
be reducing the number of readers. 
Moreover, you have to take into con
sideration  the  number of  potential 
readers  available  in  the  country. 
When the  commerce  and industry 
is developing, when the development 
activities are taking place all over the 
country and when the people are being 
educated more and more, there is a 
greater  scope for the  expansion of 
the reading  clientele.  Therefore, I 
say that this cry that fixing of the 
price-page formula would lead to the 
cutting down of circulation is without 
foundation and it cannot be based on 
facts or evidence.

I, therefore, feel that by placing a 
limit on the pages and the price that 
a paper should have, we will be help
ing the other papers.  Today, you 
know, that advertisement is limited. 
The expansion of advertisement Is not 
very fast.  Our advertisers ê very 
coyiservative and they do not beljeye 
in much advertisement.  If at all they

do any advertisement they do only 
bad ones. Therefore, if the advertise
ment space is controlled and it k 
rationed out then there will be surplus 
a4vertisements  available for  other 
regional and small papers which gener- 
rally  not get any advertisemenl. 
Today some Pf̂ers are over-flowing 
with advertisement and some others 
are  starving without  advertisement 
There is ‘starvation Press’ and there is 
‘rich  Press’—̂rich  becjause  they get 
advertisement.  They  get  advertise
ment because those papers have got 
long standing, they have huge capital 
resources and they have fairly good 
circulation.  But, the  other papers 
have no standing, no capital resources 
and they cannot effectively compete 
with the ‘big Press’.  Therefore, they 
suffer for want of circulation and they 
also suffer in the matter or advertise
ment  In the circimistances, if you fix 
up a price-page schedule it will be a 
boom to the industry in general.  It 
will be great benefit for the improve
ment of the industry because the sur
plus advertisements that will be avai
lable from big papers would be dis
tributed to regional and small papers.
I, therefore, say that there is all good 
in this  price-page  schedule and I 
wholeheartedly go for it.  I want the 
Minister to make himself bold to come 
out  with a  statement  He should 
take it up and the Government should 
fix up this price-page schedule.

There are one or two other impor
tant things  relevant  to the  subject 
which I want to bring up before the 
House.  That is about the advertising 
agencies.  Today, nearly 5 advertis
ing  agencies  are  controlling  the 
mojority  of  advertising  materiaL 
Those who are in the good books of 
these advertising agencies get adver
tisements.  Nearly about Rs. 5 crores 
worth of advertisements are available 
per annum for the Press in India. 
Only a few papers,  especially  the 
English papers, enjoy the monopoly of 
adyertisK̂ ment.  Here again there is 
monopoly.  There is monopoly in res
pect of circulation and there is mono
poly in  respect  of  advertisement 
Certain papers which enjoy one mono
poly enjoy the other monopoly also.
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So, there is a sort of alliance, unholy 
alliance,  between  advertisement 
groups and the big barons in the in> 
dustry.  Tĥefore, I say, that if you 
want a dispersal of advertisements, 
and distribution of advertisements to 
all the papers on a fair basis the first 
thing that we have to consider is the 
price-page schedule.  The other thing, 
as I said, is that we must see that 
the advertising  agencies—advertising 
bureaus or syndicates, whatever they 
are called—distribute the advertise
ments to all papers. The material for 
advertisements must be pooled and un
less that pool is distributed rationally 
and on a fair basis subject to the con
siderations of the  standard of the 
paper reading clientele and the terri
tory to which a paper caters, it will 
prove to be a great hardship to small 
papers.

Here, I am pained to point out that 
the Grovemment is the worst sinner. 
The  Government,  particularly  the 
Information and Broadcasting Minis
try which is dealing with advertise
ments, has not been able to evolve a 
principle for distribution of advertise
ments.  I think I am correct when I 
say that the Government gives about 
Rs. 47 lakhs worth of advertisements 
every year and these advertisements 
mostly go to a certain group of papers.

Mr. Chairman: Does it not depend 
on circulation?

Shri M. S. Gnmpadaswamy: Circulâ 
tion also depends on so many other 
things.

Dr. Keskar: Are you referring to the 
Central GrOvemment or State Govern
ments?

Shri M. S. Gnmpadaswamy: Central 
Government.

Dr. Keskar: Then I think the figure
is incorre<̂

Shri BL S. Gnmpadaswamy: May be,
I am speaking subject to correction. 
Any way, circulation depends on other 
factors.  If you want more circulation 
then you should break these giant 
monopolies which are operating iii the 
Press.  You must put a limit and say

that one should hold only a certain 
amount of papers and not more than 
that.  You can say that each mjm 
should hold only one paper and not 
more than that. Unless you tjiirA com
prehensive measures in all these res
pects it is not possible to expect that 
a paper would get circulation number
ing a lakh of copies.  What is our 
total circulation?  It is only about 27 
lakhs or so of all the papers put toge
ther.  So, in circulation we may say 
that our papers do not compare well 
with  the  circulation  of papers  in 
America or other western countries. 
Therefore, what I say is that you 
should not judge a paper by its cir
culation  for  giving  advertisements.

Dr. Keskar: If I may interrupt for 
a minute.  He has probably forgotten 
that about six or nine months back,
I placed a statement on the Table of 
the House, giving  the criterion on 
which we give advertisements, and 
there we have expressly said that 
simply the standard of the paper will 
not be and is not a criterion for giving 
advertisements, but that the standard 
and the journalistic status of the paper 
and many other things will be, and 
are, taken into consideration.

Shri V. G. Deshpande: Party affilia
tion?

Shri Joachim Alva: Will the Govern
ment also take note that the Govern
ment of India advertisements should 
not be handled by foreign firms?

Shri M. S. Gurapadaswamy:  May
I again point out that it should not 
be taken as a criterion?  You say that 
should be one of the points.  I  say 
that should not be the point because 
circulation can be boosted up.  Sup
pose today I start a paper with cross
word  puzzles, and  not only  cross
words but with sensational stories of 
the private lives of the queens of the 
17th and 18th centuries  in  Europe, 
circulation may be boosted  up.  It 
happened.  I have done it sometimes.

Start S. S. More: Or of the stories of 
Ministers.

Shri M. S. Gnmpadaswamy: I realis
ed later on that it was wrong  and I
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There are 31 Members who are desir
ous of speaking on this subject  Sô 
all Members who are called upon to 
speak will kindly economise on tima 
as much as possible.

Shrl M. S. Gnmpadaswamy: I wlE
require about eight minutes.

Mr. Chairman: No; he will hav* 
three minutes more and must finish 
by then.

Shrl M. S. Gorapadaswamy:  All
right  I shall finish in five minutes.
I was quoting a sample of bad adver
tisement.  I said it wai wrong and I 
refused to publish it.  But do you 
know what happened?  The person 
weijt to the proprietor and the pro
prietor  instructed the  advertisement 
manager to publish that advertise
ment, and he said that the editor has 
no business to interfere in regard to 
the publication of advertisement. 1 
had to keep quiet  The advertise
ment  was  published.  There  was 
another advertisement saying:  ‘‘Kill
bugs without expense.  Please corres
pond by sending one anna stamp”. I 
protested against its publication but it 
was published because the proprietor 
wanted to publish it.  When a parti
cular person wrote a letter with th« 
stamp enclosed, he got a reply as to 
how to kill all the bugs easily without 
expense.  What was the remedy sug
gested?  The solution was;  take two 
stc«ies, keep the bugs on one stone 
and kill them with the other stone. 
That is the advertisement. I have got 
so many things to say on this because 
I have come across so many such ad
vertisements.  I only say that we 
must have an advertisement code.  In 
some of the foreign coimtries, they 
have evolved rules for advertisements 
and similar rules may be framed here 
under the law.  There must be a sta
tute under which rules may be fram
ed, in order to prevent obscene ad
vertisements. I have got here some of 
the rules  governing  advertisements 
and they say that if the advertise
ment does offend the sense of decency, 
is dishonest or false, the advertiser 
punishable. We have not provided for 
the punishment of such advertisers. 
Have We?  Is there any specific law?

retraced my steps.  It Is possible to 
boost up circulation by unfair means.

Dr. Keskar: I can imderstand that 
undue importance should not be given 
to the question of circulation, but how 
can one say that it should not be taken 
into consideration at all?  One paper 
might have a circulation of five hun
dred and may go only to a few people 
and it may be said that this paper 
cannot  be  treated on  a par  with 
another paper of the same standing or 
status but with a larger circulation. 
It should be one point but it should 
net be  the most  important point. 
There, I agree.

Shri M. S. Gnmpadaswamy: Circu
lation may be taken into consideration 
as  a point  when there are equal 
opportunities for papers to grow and 
develop.  Today there are uneven 
conditions.  There is cut-throat com
petition among papers, and there has 
been too much of concentration of 
papers in a few hands.  So, in the 
existing atmosphere, if you take cir
culation as a basis for giving adver
tisements, then I think many papers 
will  have to go to  the wall and 
especially so because advertisement Is 
the most important means of reve
nue for a paper.

Shri S. S. More: Are advertisements 
to be used for the purpose of subsidis
ing weakest papers?

Dr. Keskar: I have noted the point 
and shall reply to it at the proper 
state.

Shri M. S. Gnmiwdaswamy: About 
advertisements I n  ̂hardly say that 
most Indian papers  contain obscene 
and vulgar advertisements.

Shri S. S. More: There is demand.

Shri M. S. Gnmpadaswamy: I know 
of several types of advertisements. 
When I was engaged on a particular 
paper, an advertisement came to me. 
The  advertisement  was  like  this: 
**Wear this magic ring.  You will
attract any lady on the street”.  That 
was the advertisement

Shrl S. S. More: What is your ex
perience about the ring?

Mr. Chairman: I should just remind 
the speaker that he should finish soon.
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Of course there may be a general law 
under which advertisements may be 
dealt with, but is there any specific 
law to punish bad advertisers?  Th<̂e 
is  much  advertisement  of  drugs, 
medicines and all sorts oi things.  I 
think a law shotild be framckl in this 
respect.

t Lastly I must say something about 
the working journalists.  The life of 
a working journalist is worst than the 
life of a dog today.  I know some of 
the friends who are sitting in the 
gallery above may be drawing fat 
salaries; atod they may be attached to 
the big Press, and naturally they may 
be drawing fat salaries, but only for a 
period of time till they are kicked 
out.  But in most of the cases the 
conditions of the working journalists 
are worse than the  conditions of a 
cattle-shed.  I know from my own 
experience how the journalist works. 
In the report it is said that the average 
number of hours that the journalists 
put in varies between six and nine. I 
think it is entirely incorrect.  I know 
cases where  journalists  work from 
morning till night, or from the after
noon till the next morning,—12 or 13 
hours a day and getting only Rs. 40, 
Rs. 50 or Rs. 60.

An. Hon. Member: Today?

Shri M. S. Gumpadaswamy:  Yes,
today.  He is asked not only to per
form journalistic duties but also to 
perform certain other duties by the 
proprietor.  For instance,  the pro
prietor says;  **There is  a railway 
parcel or a wagon-load of soap or 
something.  Please take delivery of 
it”. The journalist has to do that.  So 
I say the salary and the working con
ditions are all unsatisfactory and 1 
repeat that the  average life of a 
journalist is just a little better than 
that of a beggar. Unfortunately today 
journalists are divided: their Organi
sations  have been  divided.  Why? 
Because the capitalists do not like th  ̂
organisations or unions.  The Journa
lists suffer from handicap.  They are 
not given any contract form and there 
is no s<:curity of service.  All these 
things can be regulated through law. 
i Bay if the Goverxmient takes this

matter seriously we can provide • 
minimum wage as suggested bjr the 
Commission.  We  can also  provide 
for security of tenure, for gratuity* 
bonus and such other conditions whicA 
are necessary for civilised existence. 
None of these things prevails today 
because the Press barons have com
pletely exploited the helplessness of 
the journalists.  I want very imme
diate  action  to  be  taken  in this 
matter so  that the  journalists  may 
live a very honourable life.  Journal
ism cannot be noble unless the journa
list is noble.  A journalist cannot be 
noble unless he is free from all igno- 
'ble conditions in which he is now 
working.  Unless he is very free from 
ignoble conditions, free from these 
hedges and fetters, there cannot be 
free journalism and there cannot be 
freedom of the Press.  Unless this is 
done, there is no hope for journalism, 
no  hope for  independent  Press.  I 
appeal  to  the  Government  to take 
immediate steps to ameliorate the con
ditions of the journalists.

Shri Bhagwat Jha Azad: Since tUi 
report was published, I was wondering 
whether there would be  any upright 
and honest man in this country who 
can  bless  or  praise  this  report, 
because I  cannot speak  with tliat 
experience of half a century in the bar 
at public  life  as some others'have; 
I am not a journalist like my friend 
Shri Gurupadaswamy, the circulation 
of whose paper did not go up or down 
in spite of the best  efforts taken by 
him nor I am a trustee like some other 
learned friends of mine.  But going 
through the Commission’s report, I 
foimd it was revealing to me, and felt 
that it would be so f(̂ the thousands 
and millions of p̂ ple in this country 
who know very little of what happens 
behind and inside the Press, this nê - 
paper  industry.  But there  came m 
Daniel, an honest man, to this House 
who gave us five principles—Pancha 
Sutrâ which will help us to decide 
what this Press Commission Report 
is.  Unfortunately that honest gentle
man, the Daniel who came for judg
ment, is not in the House.



I070I Motion re 20 ATOUST li55

He told us: do not read too much 
of the newspapers, that is the first 
principle; only read the head lines, 
that is the second principle; save the 
rich, ̂ en you will be able to save 
file poor; there should be no corpora
tion, let individuals  and the  big 
barons exploit as much as they want, 
ihen there will be good opinion in this 
country; and there is no mis-carriage 
of justice in the P.T.I. and the U.PJ. 
These were the five principles that 
that learned  man gave us in this 
House.  It is only once in a century 
or two that such big persons, or great 
prophets come to give life to the land 
and this we got from him.

Applymg those five principles, where 
does oui* objective of a socialist pattern 
of society stand?  How will I be able 
to evolve that objective which is most 
dear to my heart—̂the socialist pattern 
of society which has been enunciated 
by the All India Congress Committee 
at Avadi and unanimously accepted by 
this House last December.

It has been said that the defects in 
the management of the P.T.I. have 
been rectified.  May I in this connec
tion ask a question.  Did the so-called 
rectifications  take  place  before the 
submission of this report or after the 
submission of this report?  Is it not a 
fact that the report of the commission 
has clearly established the bungling 
and the oharges of misappropriation 
iigainst certain of thfe directors, though 
these are still being denied?  Is it not 
a fact that those amoimts have been 
t̂tten off?  Is it not a fact that such 
persons against whom specific charge 
lad be6n brought have been promoted 
to  directorships?  With  these ques
tions I leave off that subject.

In the opinion of the public at this 
country, without a singlfe dissencieht 
♦oice,  excepting of  those who  are 
tnt«srested in thfeit profits, the adminis- 
âtive hierarchy, the managerial mis
management, the directors* diehafdi- 
aess and the proprietors* profit-motivfe 
fĉ e v̂en us  little chiuice to
teow Ae ôhoihic secrets,—of what 
 ̂happening Ihstide.  Therefor̂ thli 
Wpori which hto coine to us after fl 
ttoroû h enquiry uid great lat»dr

R̂ pott df Press 
Commission 

by certain Eminent of >thiv
country has given us staggering and 
revealing facts.  The people of this 
country are now convinced that if We 
want to establish democracy, if we 
want to have a socialist pattern of 
society, we must have a healthy Presŝ 
we must allow free and good condi
tions to the newspapers in this coun-̂ 
try.

The Report of the Commission has 
pointed  out  that  except  in  the 
capitals and big cities which are domi
nated by big barons, in small towns, 
in  small  district  headquarters like 
mine, there is not even one paper, 
there is  no railway  line, there  is 
nothing worth menticming which could 
guide the opinion of the people.

Sbri  Achafhan  (Crangannur); 
There are good people like you!

Shri  Bhagwat  Jha  Azad:  I am
thankful for the compliment of my 
friend.  In this country, as the Com
mission, have pointed out about 20 
p̂ersons  control  and  regulate  the 
views of 80 per cent of the people. 
By this I mean it is 15 plus 5 ‘honest' 
men guiding 50 plus 30 (80 per cent) 
of the public.  So, for persons like me 
who read only the headlines and do 
not read in between the lines, it will 
be diflacult still more to find out what 
happens.  Therefore, these 20 persons 
control and regulate public opinion in 
this country.

The Press  Commission have also 
pointed jput the imderhand tricks that 
the managements of these big owner
ships are  playing to kill the small 
papers or to put them in an imbalanc- 
 ̂economic  state.  They also found 
that some of the existing method of 
ownership, management  and control, 
were hot conducive to the objective 
presentation of facts.  I would not like 
to go into details.  It is pointed out 
how the insecurity of service and low 
wages and lack of leav6 fdcilities and 
retir̂hifent b^6ts have put down 
those who are in the profession to 
such conditions from where they can- 
hot ̂ ve objective presentation of facta 
dud vifews to the public.  It is, th»e- 
fore, esdentitf that conditions should 
ht tetabiished wliich Will give &e



10703 Motum re ao AUGUST 1990

{Shri Bhagwat Jha Azad] 

practioners of the profession facilitieB 
'Which  will enable  them to do  the 
duties that are cast on tht>m

I do not wish to stress the Com
missions* recommendations relating to 
Government’s  advertisement  policy 
and tariflP. Government have welcom
ed the report generally. But the bone 
of contention  lies in  two particular 
points on which I want to emphasise.
I would also like hon. Members of this 
House to  muster  public  opinion to 
force the hands, or strengthen the 
hands of Government to implement 
them against the  bullying tactics of 
the vested interests in this country, 
who are canvassing support inside the 
lobby as well as outside.  The bully
ing, tricks that have been played by 
the vested interests against the Press 
Commission Report are very clear to 
us.  Therefore there is nothing un
natural that this House, the sovereign 
body of this  coxmtry,  has  unani
mously, with one voice,  has decided'’ 
to  strengthen  the  hands  of  the 
Minister to implement these recom
mendations in toto.  These two diflft- 
culties are the price page schedule and 
the minimum wage.

I cannot present to the  House a 
better picture than what my hon. 
friend Shri C. C. Shah has done.  Be
ing a trustee of a group of papers in 
this country he has given a very effec
tive picture of how these big barons 
are trying to create such conditions, 
so that these language papers may be 
sent to the wall where they will die 
a natural death.  I would now like to 
point out what is happening all over 
the country after the submission of the 
Report of the Press Commission.

The working journalists who for a 
long time have been suffering have 
sent us literature about their condi
tions.  Their veracity have not up tiU 
now  been  challenged by  anybody. 
They have pointed out that retrench
ment is going on; threats of closure of 
papers are going on; on one plea or 
the other  working  journalists are 
asked to retire or compulsorily made
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to proceed on leave. What is happen
ing  in  Ahmedabad,  Gujerat  and 
Bombay  are known  to us alL We 
know that in Ahmedabad the Qujerat 
Samachar and Sandeah were selling 
for two annas.  There comes a big 
man, with his bag full of money, bul 
with not the slightest idea of the 
newspaper industry,  to start a  new 
paper, with crossword  competitions. 
He earns lakhs and lakhs; he reduces 
the price of the paper to one anna 
and thereby forces the most establish
ed language paper which was servixig 
that area for forty or fifty years to go 
to  the  wall  and to  close  down. 
Others who are there may not survive 
unless in the interests of justice and 
honesty, the recommendations of the 
Press Commission are implemented by 
the  Government.  In  Surat  three 
morning  dailies  and three evening 
dailies  closed,  because  there came 
another big man with money, behind 
him and started this cross-word com
petition and reduced the price.  Thus, 
all over the coimtry not only before 
the submission of the Press Commis
sion’s report, but even after that, all 
these things are going on.

A correspondent In Simla annoime- 
ed in a big poster, **Look here, buy 
my paper; you will get more worth by 
selling the waste.”  We do not know 
what happened to the correspondent, 
but the fact remains that all these big 
barons are out to out do and outdis
tance  such  small  language  papers 
which are sincerely serving the people 
not out of any profit motive, but out of 
their desire to serve the national In
terest, so dear to their heart  In this 
way instances can be multiplied.  We 
want to point out by these that if the 
recommendation regarding the price- 
page schedule is not implemented by 
the  Government,  whatever  recom
mendations of the Press Commission 
are accepted, they will not be worth 
having.  We strongly feel that if the 
Government does not implement this 
particular  recommendation  of  the 
Press Commission, then in the cross
word competition, other papers which 
are sincerely serving the country wlH 
be thrown to the wall and only a very
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small number of papers, 15 or 20, will 
-continue.  know that there only
0̂ owners who are controlling 81 per 
cent of the papers and therefore we 
strongly  emphasise  and  assert that 
this particular recommendation of the 
Press Commission must be implement- 
■ed.

The second point which is of the 
utmost importance and which threatens 
the existing papers is the minimum 
wage.  We are told that attempts are 
being  made  to  defy  the  working 
journalists on this point.  Distinction 
is being made between North India 
and South India.  It is said that in 
South India journalists working in 
Travancore-Cochin where there is  so 
much of literacy will have to pay the 
largest  premium  of  literacy.  The 
mentality is that those who are more 
educated, those who can serve the in- 
*dustry better, will have to pay a pre
mium by accepting less wages.  What 
•a nice argument given by the vested 
interests in this counry! We feel that 
if you want to create a healthy tradi
tion, if you want to create condition 
in which a healthy democracy can 
function, in which our friends, our 
'budding flowers, our fine young men 
■who are trying to put their soul and 
energy to serve this industry can dis- 
'Charge their responsibilities properly, 
then this minimum wage recommen
dation should be implemented.  It is 
nothing  hew.  Thie  Uttar Pradesh 
'Government and the Madhya Pradesh 
’Government had set up committeê for 
this purpose; they went through it and 
they have recomml&nded what should 
l̂e the mihitnum  which' should be 
given  to  the  working  journalî. 
That is there and I do not want to go 
into the details of it.  What they'have 
Tecommended is therê Hs. 125 îth 
dearness allowance differing accord
ing to the nature of the place, whe
ther it is a cosmopolitan town or a 
small town etc.  Therefore, we feel 
lhat if you want to improve the condi- 
>tion of the working Journalists tv̂o 
•are handicapped not in one way,’•'but 
in all poŝble ways that these pro
prietor̂ • can devise, th<iy Shotild 'be 
«5ven aU iwssible faciliti'̂g. We do riot 
âht to ihkk̂ id class of capitalists 

234 L.S.D.'■ ' "

them; the never claim it; they never 
want it.  They only want conditions 
in which a human intellect CeUi exist, 
function and discharge its responsibili
ties.  Their present condition will be 
clear to this  House if we compare 
them with the journalists in other 
countries.  If you know how many 
persons are Working in the Japanese 
daily. Asahi and how many are on 
the editorial staff, then the position 
will be clear.  There are 6,550 total 
employees in this paper, out of which 
193t) are on the editorial staff.  In 
New York Times out of a total of 
4,550 employees, 805 are on the edi
torial  staff.  What  is  the editorial 
strength of the papers of our country? 
The entire editorial strength of our 
country will be the same as the edi
torial strength of a single paper in 
Japan Or U.S.A.  If you compare the 
condition of our journalists with the 
cohdition of the journalists in other 
countries, it will be clear that for the 
reduced pay and other reduced facili
ties, our journalists  are discharging 
proportionately far greater responsi- 
' bilities and dîes than what is done 
in Japan or Û.A. Why this partia
lity for 8 per cent of employees?  The 
vested interests are there preventing 
the minimum wage being given to the 
working journalists.  I will now quote 
figures from the Industrial Labour 
Indid published  by  the  Employer’s 
Association, Calcutta.  It shows the 
increase in the annual earnings of the
92 per cent workers in the paper and 
printing industry, except the 8 per cent 
Working journalists, from 1939 to 1952. 
From Rs. 332*7 in 1939, it increased 
to Rs. 728-5 in 1947, Rs. 911*5 in 1949, 
Rs. 1,029*1 in 1951 and Rs. 1,121:7 in 
1952.  While there has been sui in- 
cl*ease in the annual eai*nings from 
Rs 332.7 to Rs. 1,121.7 of 92 per cent 
of the employees, what about the re- 
maihing 8 per cent working journa
lists?  All  these  cries  are being 
thi'owns to the winds only to dupe 
those who want that the condition of 
the  working  journalists  should  be 
brought Etf least to the minimum wage 
level.’

Sir, we should not speak about PTT
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and the UPI.  They are the so-called 
national agencies now.  We had been 
told by those fine men who are work
ing  in  PTI  that  PTI  represents 
poverty, injustice  and tyranny  and 
that UPI means useless, pathetic and 
insulting.  A corporation  has been 
recommended for PTI, but what are 
they doing?  It is just going the other 
way.  It should not be commendatory, 
but the Grovemment should force on 
the PTI which claims to be a national 
agency to form the corporation.  It 
had been  recommended  that  there 
should be a committee to look after 
the working of the UPI.  But what is 
being done is, UPI is in the hand of 
one business magnate who is a cotton 
merchant of Bombay and he is the 
one man virtually controlling it.  It 
is said that three directors will control 
the destiny cf the UPI, but that ia 
only on paper. Actually this one man, 
the cotton merchant, has been given 
the power to veto the other two direc
tors.  He has given loan to the UPI, 
but that money is secure.  This man 
who is gambling in tWfe market will 
now  control  the  circulation of the 
news sent out by the UPI.  If these 
are the conditions in the newspapers, 
in the P.T.I., and the U.P.I., there is 
no chance for the growth of healthy 
public  opinion  in  this  country. 
Therefore, I strongly assert that the 
price page schedule and the minimum 
wage must be implemented.  As re
gards the other recommendations, we 
are thankful to the Government for 
having brought a small legislation in 
the House and I hope all the recom
mendations will be implemented  in 
toto.  All Members of this House ex
cept one dissenting from the other 
side and the entire public opinion in 
the country is behind  the Minister. 
We are behind him in the implementa
tion of the price page schedule and 
the minimum wage recommendations, 
so that public opinion may grow and 
democracy  can function,  and  func
tion effectively in this country.

Dr. S. N. Sinha:  Our friend Shri
Natesan has given me enough provo
cation to stand up and to set things« 
rî t.

An. Hon. Member: Don’t attack.

Dr. S. N. Sinha: I won’t attack.  He 
has used c«ily one word in Hindi, per
haps the first word in his life—that 
was ‘gadbadh’ in his Madrasi accent.
I put it on paper and what I have- 
imderstood from it is: *G* for Goenkâ 
‘A’  for  Agarwal,  ‘D’  for  Dalmia,.

for Birla, ‘A’ for Amrit Bazaar 
Patrika, ‘D' for Dharbhanga group of 
papers and ‘H’ for the Hindu.  No
body could have voiced in one wordi 
all the press barons so nicely as our 
friend has done.  I pay him my best 
compliments. There is no doubt about 
it that these seven letters stand for the 
first letter of the names of the supreme 
press barons of our country today.  It 
is they who  command the largest 
. circulation of aU the papers in our 
country.  Perhaps, it would not be an 
exaggeration to say that in some wajr 
or other, they monopolies about 40 per 
cent of the circulation.  Let us see 
with what justification they carry on 
this work.

Concentration of newspapers in our 
country has reached an alarming level. 
No doubt, newspapers are terrific wea
pons and if they are to be in the hands, 
of irresponsible people, they can make 
and un-make many things, not only 
in the political but also in intellectual 
life.  They form the general standards- 
of the people. I shall revert once more 
to my personal grievances which I 
have against these press barons, aŝ 
Dada  called  them  in  his  speech 
yesterday; but I shall come to that 
later.

Acharya Kripalani (Bhagalpur cum 
Pumea):  There were better words, 
used by Shri H. N. Mukerjee.

Dr. S. N. Sinha: I do not remember; 
if you will kindly remind me, I shall 
be glad.

An.  Hon.  Member:  Thugs  and
pindaris.

, *
Dr. S. N. Sinha: Yes;  thugs  and' 
pindaris. A better word ‘gadbadh* has- 
been given to me by my hon. friend 
Shri Natesan. He has put in a nutshell
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the whole newspaper world.  I shall 
revert to *̂dbadh* also later on.
•
First and foremost, calmly, quietly, 
dispassionately,  and  objectively,  I 
would like to enimierate one by one 
the deeds or misdeeds of these press 
barons who are managing the largest 
circulation.  We have not to go very 
far.  We have to look into the Press 
Commission’s report.  Before, that I 
must  say  that we are very grateful 
to th? working juornalists who have 
brought all these facts a’ the cost of 
suffering, at the cost of their job, 
security and many other hardships, 
before the Press Commission.

The press barons use the press for 
their pei'sonal benefit The first motive 
is money.  Here is an instance where 
one  industrial  magnate,  who  owns 
several jute mills and also a chain of 
newspapers, in  his commercial col
umns tried to cheat the public in such 
a refined way that the public thought 
his firm was doing so well that the 
shares had gone very high, which was 
not a fact at all on that day.  These 
commercial columns have been used 
for personal ends.  That is No. 1.

I can ehimierate many examples in 
different fields of life.  One example 
is in politics.  Not even our Prime 
Minister has been spared.  During the 
last elections, one newspaper magnate 
from Bombay sent a special corres
pondent to his constituency in Allaha
bad with a definite direction that he 
' should report from there that the 
Prime  Minister  had no  chance of 
coming to the House of the People, 
that his opponent was much stronger 
and that public  opinion'was much 
more  in  favour  of  his  opponent. 
When this report reached Bombay, the 
agency  reports  contradicting it also 
rêchcd Bombay.  One of the news
paper editors under this owner did 
not publish the news which was sent 
at the direction of that owner.  For 
that  reason,  he  was  reprimanded. 
This case also is found in this book. 
This was twisting of facts about the 
Prime Minister's popularity in that 
locality.  Everybody will agree with 
me that this was a wrong thing and

should not have been done.  Let us 
go to another field.  They do not stop 
there.  They call themselves nationa
lists. Healthy nationalists. Let us see 
their activities. One paper in Calcutta 
had three times more circulation in 
East Bengal than it had in India. Why 
was it so?  Because, from East Bengal 
from  where our  Chairman comes, I 
suppose,........

Some Eton. Members: He is from 
West Bengal,

Dr. S. N. Sinha: Excuse me.  They 
are neighbours.  You will remember, 
being very near them, that in 1950 
and 1951 times were vey hard for the 
refugees.  Large number of refugees 
used to come from East Bengal to West 
Bengal, Howrah and other places were 
filled with them.  At that time, what 
did this paper do?  It followed the 
policy of East Pakistan in order to 
have  three  times  more  circulation 
there.  Of course, it is a nationalist 
paper: is it not?

Not only this.  Some  chains of 
papers make pacts with foreign coun
tries.  Some chains of papers made a 
pact with the Goa administrators to 
increase their circulation-  Are they 
not nationalists?  Of course, they are. 
These are just two or three instances 
about their activities in different fields. 
You will saj'̂ that these are past in
stances.  No, Sir.  In the present cir
cumstances, even two days ago, after 
the firing took place in Goa, you read 
a  very  popular  Delhi  newspaper. 
What news did you see?  If you are a 
newspaperman you will see that per
haps more than three-fourths of the 
news  was  published  from  foreign 
sources.  What sources were utilised? 
I was just startled when I read one 
heading.  Perhaps, it was the day be
fore yesterday evening that I read, 
Western Europe was  unsympathetic 
towards India in this Goa firing case. 
I at once rushed to some of my friends 
in the Embassies here  to check this. 
They had received reports from their 
own press which were contradictory. 
TOey said that what this press said was 
■v̂ ng and that it was dirty gutter 
press. It is called Journal de Geneve.
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Similarly,  there ‘is  another  called 
Tribune de Geneve.  Very few read, 
these papers in Switzerland.  I know 
that  in  Switzerland  the  best read 
paper is Neue Zuericher Zeitung.  But 
they have not quoted it.  From the 
gutter press they took out a paper 
which opposed us because it was in 
the pay of Salazar, and then they 
repeated the same thing here in India 
that Wester̂ Europe is against Indian 
aspirations about Goa.  This is not a 

stray case.

3 P.M.

Shri Joachim Alva; They are papers 
which follow their Governments which 
ha-.'e  never  declared  in  favour of 
India as against the Portuguese in 

Goa.

Dr. S. 1*4. Sinha:  I do not  follow
your argument, but anyhow let us see. 
My mind is working in this way.

Shri Joachim Alva: I said that they 
are papers which follow their Govern

ments.

Dr. S. N. Sinha:  But  the  Swiss
Government is not following the policy 
of  this Journal  de  G?neve or the 
Tribune de Geneve.  If you know it 
is the gutter press and it has no posi
tion in Switzerland at all.

I will continue.  The point which 
I was going to  make was this.  If 
some news is supplied to our news
papers which is cheap and which does 
not cost them much* it is published. 
Whether it is sent by Salazar or any
body else they will publish it in bold 
type in their papers.  That is wrong. 
That should not be done.  But why is 
it so?  Of course, they are nationalist 
newspapers,  no  doubt.  They  call 
themselves nationalists. Of cotirse, we 
have  to  placate  them,  flatter 
them; otherwise, we are nowhere in 
politics.  That  is  what  the  press 
bosses  think.  'Eiey  claim to have 
this  much  power  in  their  hands. 
These instances  will make it  clear 
why  they  do  not  hesitate in tak
ing sides even with the opponents of 
tĥ country at a time of emergency. 
This is their role.  If it suits their

purse, if they can earn that way, they 
can go to any length.  Perhaps, I 
may put it that way, they may malft 
a pact with Satan or the devil itself 
if it brings them money.  Such is the 
role  of the magnates.  This  is the 
actual position of our country and the 
role  of  the  newspaper  barons. In 
order to stop them, there must be a 
check first n̂d therefore we have to 
go to the roots.

Here, this is the report of the Press 
Commission which has for the first 
time given  a clear  picture  of the 
pr̂erit situation, put forward certain 
suggestions  and  recommendations 
wRich if implemented, will improve 
the situation in the counry.  Their 
recommendations are various,  but I 
will take only a few.

First I will take the news agencies, 
P.T.I. for example.  I must make a 
distinction  between  the  working 
journalists  who  work  for the P.T.I. 
and its management.  If you ask me 
about the first I have the highest 
respect for them, for their technique, 
for their capacity to observe.  I pay 
my compliments to them, but I have 
to say something about the manage
ment, about the directors who control 
this agency.  Of course, they will not 
like to hear these comments, but we all 
are sons of Gandhiji.  We also used 
to call him Bapu.  Therefore, self
criticism  is not  bad.  It  should be 
accepted.  But,- if anything is said 
against the P.T.I. either in this House 
or outside or in the Commission, it 
totally blacked out by that agency. 
Yesterday  Acharya  Kripalani  said 
something %bout P.T.I. but it has not 
come out in the agency report today 
in the press.  Have tĥ a right to do 
that?  In all fairness they should have 
put it.  And therefore what Acharya 
Kripalani did not elaborate on I will 
do in two or three minutes and teH 
you what harm they are doing today 
to the country.  They are suppressing 
criticism about themselves.  That ia 
not enough. Also what they do is that 
they utilise this largest instrumen*t, 
largest source of informatioh, for their 
personal benefit.  There are instances
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of that.  Just these seven people con
trol most of the P.T.I. m̂ agement, 
and what do they do?  They have a 
very refined way of doing things.  A 
simple calculation will make it clear. 
You look at the circulation of the 
paper, how much money it will bring.

Sir, I find that you are ringing the 
bell.  Is half an hour over?

Mr. Chairman: Not half an hour. 
Half an hour is the extreme limit  I 
 ̂  limiting  the  speeches  to 20 
minutes.  He has already taken 15 
minutes.  Five minutes more.

Dr. S. N. Sinha: I am sorry.  I was 
imder the impression that I will get 
half an hour. Because I have got some 
very important points to make I would 
request you to let me have some more 
time.  If I do not make any points 
you may ask me to sit down.

Mr. Chairman: It is not necessary 
that  everybody  should  make every 
point.

Dr. S. N. Sinha: If they are impor
tant ones, you should concede it.

Mr. Chairman: Ten minutes more.

Dr, S. N. Sinha:  Thank you  very 
much.

Now, about the P.T.I.  I was telling 
you, that a simple calculation will 
show that • these big press barons, 
these magnates, according to their cir
culation, pay as subscription to this 
news agency only one to two per cent, 
whereas the district paper has to pay 
for the same news service about 20 
per cent or even more in certain cases. 
This is the policy of the directors of 
the P.T.I. because their interests is 
concentrated  in  metropolitan  cities 
like  Delhi,  Calcutta,  Bombay  and 
Madras.  They are not interested in 
the growth of newspapers in, other 
places.  Rather, they want to bar the 
way of other newspapers coming , into 
the field.  Therefore, they want to 
make it more diflfipult for the district 
newspapers to survive.

Another thing that the P.T.I. does 
is the classification of scheduled and 
non-scheduled centres.  The same B 
class news which will cost a paper̂in 
Delhi about Rs. 1,000 will cost Rs, 2,5Q0 
at Jaipur for a newspaper.  Therefore,

what the Press Commission has sug
gested  is  that  the  newspapers 
should pay their royalty to th» news 
agency according to their circulation. 
This is a very wise recommendation, 
and  I think  that  our  Gk)vernment 
should accept it.

Another recommendation is that the 
control should be taken away from 
Uie hands of  the present directors 
and a public corporation should be 
formed.  That is also a very wise 
recommendation indeed.

I have nothing to say about yeUow 
journalism because there is a growing 
tendency  towards  that  and  if  I 
narrate, it will take me several hours. 
Therefore, I ship over it.  What I 
expect from our newspapers is not a 
large amount of  rubbish, but some 
good news of high standard, only a 
few pages.  That will be enough for 
us, and not a number of pages, /̂ y 
do these people not give this?  There 
is a reason behind it.  I will give you 
an illustration.

A few weeks ago I went to see a 
press and there I knew the man who 
was manager  formerly, but now he 
has become  the miuiaging  editor as 
it is the tendency in the press today. 
He took me round the press.  V̂ieh 
we went to the teleprinter, he said: 
“Look here.  With the help of this 
machine  we  can  forego  all  Ae 
editorial staff here.  What for ê 
they?  On machine everything comes. 
Just  give it  to the  linotypist  and 
everything  will  be  all right,  'rtie 
newspaper will come.”  This is the 
mentality whereby they want to save 
through the machine. The thing comes 
on the machine, and machine-like it 
is sold and that way they want to 
mechanise our intellect also.  If you 
calculate in this way, you will find 
that there are only 7 per cent of per
sonnel, worl̂ g journalists, who are 
employed m the newspaper industry of 
India, whereas in other countries you 
will find, in Japan or. in America, the 
êrĉtage is about 20 to 22.  TOese 
pedpie say:  ‘*If we pay ŝ ethî
more to. the jô naliist, We Mil ĥye 
to cl(̂e oiitf ,>fyops.”  Let tb see 
tĥ  ̂ o abdiil the hewspjnht.  If 1 ̂  
not wrong,  ev  ̂ pr̂s  has to
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about 45 per cent of the total income 
from circulation.  Fortyfive per cent 
they*pay for newsprint. Formerly, the 
price  of  newsprint  was about £50. 
During the Korean war it shot up to 
£115.  Still the man has to pay.  Now, 
they give commission to the hawkers 
of 33 per cent.  Sometimes they give 
even 50 per cent.  Still they survive. 
But if these working journalists who 
are the soul and heart of the paper 
on whom the standard of the paper 
depends,  demands lightly more and 
say that their share is due to them, 
then the heavens will fall and the 
papers will go to ruin. A very strange 
reasoning it is.  No doubt, our mag
nates,  our press  barons  would not 
like to change this stage of affairs. 
These are not to their liking.  Of 
course, they are not.

Press barons think that they are 
controlling the whole public opinion 
of India.  Let us see the correct posi
tion.

There are only 7 per cent of people 
in the whole of India, who see news
papers;  I  do  not  say they read 
they only see that there is something 
like a newspaper and it is being sold.
93 per c«it of the people do not know 
anything about it. Of these 7 per cent 
of the people who see newspapers, 
only a very small fraction read them; 
and the number of persons who read 
English newspapers is still less.  And 
yet there is too much emphasis in our 
country on English newspapers.  The 
lot  of those  people  who work  in 
vernacular papers is very bad, because 
these press barons have their main 
interest in English papers.  As an 
extra income which comes to them by 
advertisement and other sources, they 
append  the  vernacular  papers also 
with the English.  What do they pay 
the people in the vernacular papers? 
If they keep 12 people for a job in a 
English newspaper,  then they  keep 
only one-third of  that number in 
the  vernacular  newspapers.  The 
correspondents  of these  vernacular 
newspapers are also paid very low. 
Why should that be so?  It is all 
to gag and just to stop the progr̂ 
of the country, and the progress of

literacy so far as reading of news
papers and other things connected are 
concerned.  There is a big check on 
the growth of healthy journalism in 
our country, and that is the greatest 
crime which these people are com
mitting today.  Unless that is remov
ed, I do not think there is any hope in 
the country for healthy journalism.

As for criticism, they do not like 
criticism. But I remember that critic
ism is  also very  useful  somê mes. 
Before comparing our press with the 
press in other coimtries, I would like 
to point Out that in Russia, for exam
ple,  the  people  used  to say six 
months ago:

‘We Pravada B Izvestie,  I Izvestie 
B Pravadu*’.

In Russia, there are two newspapers. 
One is called Pravada, and the other 
is called Izvestia.  Pravada  means 
taiith, and Izvestia means news.  But 
the people used to say that there was 
no truth in the news and that there 
was no news in the truth. This critic
ism was felt by the. Russian Govern
ment to such an extent that today 
they have changed their policy to a 
certain extent, and of course, there 
is some healthy  tendency today in 
their newspapers also.

Therefore, with this criticism, as our 
friend has made, this  GADBADH, I 
think, should be made quite popular 
in the whole of India, so that they 
may  know  who  is responsible for 
GADBADH.  If  you  put  PTI also 
with it as it is today, it will sovind 
GADBADHPTI.

Shri Natesan: On a point of order. 
I was not here at the time some 
speakers  referred  to  what I spoke. 
TVom their speeches, it looks as if I 
used the word gadbadh.  I would like 
the records to be checked up, because 
I do not recollect having used that 
word.  I  do  not  want  any hon. 
Member to use the word gadbadh and 
impute some names also. (Interrup*’ 

tions).

Mr. Chairman: There is no point of 
order.  Now, the hon. Member Dr. 
S. N. Sinha’s time is up.
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Dr« S. N. Sinha:  Just one second
more, and I shall conclude. (Interrup
tions) .

Mr.  Chairman:  The hon. Member 
has taken more than twenty minutes 
already, and he must conclude now.

Dr. S. N. Sinha: Anyway, it is not 
my habit to challenge the Chairman.
I conclude the recommendations of 
the Press Commission should be im
plemented qmckly.
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 ̂̂  sctrarm t ̂  ̂  ̂  

qpg-   ̂ 3R[;sî
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 ̂ ̂  ara* 3̂ if?Tr

dWr  5?nRT ̂ T̂ij  t̂tt̂ ̂   ̂

3T̂  ̂ff ?5Pm  VO ̂

0̂  # I ̂  ̂  ̂  f I .-3?)*? ar»n fv

Wwh ̂  arMrrr, ̂  an̂r ̂ ?if  ?r̂

 ̂ # I  T̂TtlT t, ̂  ̂   sf

3TT̂  fir #  4-* P̂f> 3T9̂i.  ^
ito tm ?̂i ̂  iwr fTf 

f?r ̂  jf 5rf ?q;5r q t̂f̂   f



Motion re

3̂   ̂ *raH= ITS ir« W

»ra 3iT̂, ’f aî wf 4 W ’
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HSTŜ W? aift SRT* 

isntfhT  3T«̂  =̂1̂  ^

5<<ti,«iJiK 0̂ ’H   ̂ I
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T̂>4)I?V̂ f ^  tHWf  ^

dH  ̂ ^ ̂   r^ ^

SFT̂ ̂  3n  ̂̂  t  I  ̂ ^

^ ?9P  ̂q̂ wf ^

rR̂en̂ 3TT?̂   ̂  ̂ ? ̂lET̂ ̂ ̂

3TT?̂-̂   ̂hpPT̂nr ̂

JT ̂  ̂  ̂   3T̂  ̂̂    ̂ I

rnr ift ̂ *n 1 ̂  ̂  t?t?irt »nn

f  3T  ̂ 0̂

hmn 3rrr̂ ̂  T̂ irfwr

 ̂  f̂̂fTR ̂  ̂ 3TOTrrf  ^

«r̂   ̂̂  ^    ̂ ̂ ?rt  ^

 ̂  71  I

7t̂  ̂  ̂ #?r ̂  ̂    ̂3rf̂

aronrTTf ̂    ̂ ̂  ^

$̂1  ̂W  pfT̂-̂iir  5̂T̂

f I   ̂ ̂   arsr ̂T̂5TT wifT ̂TTai

f t?i> ̂   ^ ̂  ̂   I

uv?  T̂pft   ̂

if ̂   ̂anîfR t‘»r«î t| arf? pft 

 ̂̂  ̂  r̂ft ®hf arem?
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TTŴ I  ̂  ̂  ̂  ̂  ̂?5piw

3(Ŵ ^   ̂  ̂ r̂TrTT̂ -

JT??T ̂  ̂ 'TSr TT̂

fe ̂.....  ^

ô ^̂T*l :  ̂ ̂ ^

W  # I

^ ITiTo ifto ÎW: I

0̂ ^y? : ̂  rit ̂THTT ̂ ̂  ’T?

 ̂ f I

%ft <Jiro ifto ̂IW :

inflfW 5T̂ ^

fe ̂  ̂  Tŵ t 1 ^
 ̂ îfNpr ̂   ^

 ̂  ̂ ̂   ^ ̂ 1  F̂fcTT

c;  ift ?=T̂   ̂̂ Rpf *f ̂

arrî  5̂T̂ 4 ̂ Tf̂ ̂  ̂ T5m

v3'<H>̂ an̂r  wttit ̂  t 1 ^

TTcT?r  ̂  ̂ ̂  ¥J5|̂  ̂H3̂ R̂TF

an3 ’̂i'  ̂ar̂  ̂̂  ̂  ̂  ̂  ̂  ̂ 1 

 ̂ if  ^ ̂  at<̂ R̂

Ĥ̂FcfH '̂yfh ^  qflTT

f I ^  arywî T?

I

an̂  ̂̂sfNR ̂  V<mI(/ jf ̂ iblT

 ̂aî W ̂  ̂ 0

split ?rw ?rm ̂ an # I  am? ̂  

anr*̂ t>  ?Fn4 ̂    ̂wr

?ff ̂   ar̂ wf ̂   ^ ̂nxTT 1

aryr?  fiRT ?ht̂  ?rt ̂ ?ff ̂  ̂  ̂

n̂r aro  ̂̂   api  f i firf̂  

 ̂  ̂ ik  ^

îTR- ̂   rt̂  ann   ̂̂4TR-<fr/?

*̂5nf̂r i

 ̂   ̂  ̂ arisNT? wriW  ^

 ̂ 5̂̂  r̂ffT3 I  arh

aRT̂ T̂S)T?   ̂HT'̂jR  ̂tt îy  ^

•T̂ 9rN>*?T5̂r ̂ ̂TTV  '̂•̂i<4 snMi i.



qTTo  fjTSr]

 ̂  irhrw  ?»w 

-ar  ̂  ̂ hwr   ̂ ̂   ̂1 

TO   ̂  ̂ 4

 ̂   ̂# 3R? ̂  riFi; ̂  fr̂

 ̂ n̂wnT ̂   r̂awf ^

 ̂ *115̂ ̂   ̂I

-̂ sfŝ ̂   T̂PFft 3TO 3(?̂«rnrf* ̂

q̂ T̂ifw   ̂  ̂ ̂ iT̂

Vti'♦)!?< it! m  ̂ 3nr$T  ?«t>  iiR’, 

iT̂ îmhI' ̂  »ft in>  ̂ i

■sn̂ ?fhr «iĤ ̂   3Tnr  9râi?f

 ̂so -̂irhrw ̂«JTT ̂    ̂grrnf

arî  Q̂ irfgw t̂rtwC ̂

f̂RTT  ̂TqTi|<

11 jhr ĵjfhFT ^ IWfry- f 

N3n̂ «o Trf̂rw ̂  Tcr̂ r̂ 4 ??n5

 ̂  ̂ 'dH«*l tr*Tr9T7f ̂

I   ̂  ̂̂  Vq̂iH-i 

 ̂̂  3reWRf ̂  ̂ TcT

'd  ̂I

3if? ̂ 1 aĵ  ̂■p'̂r

^ ̂  ̂ 3râ i/HH

f  3FR ̂  fTTRT af̂RT?  5lf

arfV 'dt̂«̂>l ^ ̂  ̂  ̂    ̂ ^

?*T̂  I  ̂̂    ̂ ̂^̂Jcfhp

?hfr f ^   ̂  ̂ ^

w  ̂̂  it ̂  r̂t̂fŴ  Hxdhk

 ̂̂  ^  WM=5, iWvr a   f \  if

«nŴ f

 ̂?̂imH ̂   ̂I «fdi|Tcj>  qRT ijifr

 ̂ ̂  ̂    ̂̂ IT  ̂wri f

 ̂  ̂  f  ̂ ^  arwrf  ^

f̂imnr ̂  ?ira- ctrt ̂  1   ̂^

 ̂ H anp ̂  ̂  if erNRfw 

5mHT f, iRTcNr ̂  ̂tiht # ŵ 

sromrf ̂  Ami'll §W I

ilFT̂  ̂ fTT  5TÎ

>*r?pirR irf̂r sJT̂ra’ »ft wfk̂  ̂  ?SE«rf?r
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 ̂3(ft arfvvfsr 5iĴ  ̂ arenn

 ̂ I ^ arw? q  ̂^

anr̂  ̂arPHit  ̂  jf

 ̂   ̂iW jf   ̂ ?*T?W

 ̂ajft ̂fsT̂ If? 5̂ tif ̂  ̂  t

15'?» ai<3m< artpt ?<î »f̂ ŝ\Â 1̂

arf?  R̂T ̂  ̂inrR \sH«t>7

Vra-  ̂̂fer ̂arr î Hifqn aiw? ̂

 ̂̂  ̂ 5̂ T? r  ̂art*? ̂   îrq̂ ̂  1 

 ̂arm r̂̂ ̂  inw ̂  f h) crtrrt"  ^ 

ar̂  ̂  ̂anr̂  r̂fW 

 ̂ ̂   |JTT?T ̂  7rVh“ î art*?  an̂

# ai-0̂ ŵrm f ^ ^

T.ŵ tiiH  'jfHT  ansnrnrf ̂

9>j,ê wŵ  ?  ̂̂jn̂ 1  anr

inr <?T3̂ ̂  ̂  rt*3Ê 

 ̂ ̂ ̂  ̂  ̂  ̂  arsrwR fJTchn ̂  ̂  

^  T?̂ ̂  ̂ thr ̂  ar̂sTT? ̂   i

JTpHk ̂ 0 ̂ ?n>i HTfi- 

C[,  ̂  iTHcTT ̂   >a i<+»7  TFT

^   >̂tfhR* ̂  fwfrvf ̂ ̂

f,   ̂art̂ apET? ̂   4 ĝ grzf

'=<1̂  *1 anr?T?r  anr̂ ̂  ̂ n̂*n

 ̂I anr vJ  dR'f fir  ̂rrt̂TT̂ 

 ̂*T3r̂  ̂  ̂?Ĥ  TfT *ir<t)i ̂  art*?

3̂inf ̂  ̂   r̂t̂T f  f aif? «T? 

r̂t̂r   ̂ik

 ̂  ̂  art*?  anTpT  rir̂f

 ̂ arê  3T̂  ̂ art*?   ̂   ̂

a?Rf̂ 3RT ̂  I

Shri Lokenath Mishra (Puri):  Mr. 
Chairman, I am very grateful to you 
that you have given me a chance to 
speak on this subject which is of vital 
importance for the futiu*e of our coun
try.  It is said that the Press is the 
Fourth State and as such in the pre
sent world  it has great  importance. 
We must take  this opportimity  to 
realise what are the mischiefs it can 
do and what are the benefits It earn 
confer on this country.
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This report of the Press  Commis
sion is a voluminous and illuminating 
one and has tried to put all the  as
pects of this question before us.  We 
are extremely thankful that with an 
unbiassed mind they have  tried  to 
suggest as best as they  could  mea
sures to improve this Fourth State of 

our country.

It appeai-s strange to me that the 
Press which is one of the most vital 
instruments of public education and 
information should at all be in  the 
hands of a few people, however great 
and good they might be; they do not 
certainly represent the whole nation.

My first objection and grievance is 
this and I say that from  this  very 
moment, the Government should ŝ 
that this great instrimient of  public 
instruction and education should not 
be in the hands of a few people.  Let 
therg rather be no Press at all for a 
time if the nation cannot provide for 
its own Press and public  education 
except through plutocratic  enterpre- 
neurs.  To put public  education  in 
the hands  of  a few people because 
they have money is the most unkind- 

est thing for us.

We know that anything that comes 
in print becomes gospel to us.  And 
the moment something appears in the 
Press, our people, without the  least 
hesitation, take it to be true.  When 
that is the position  of  things,  you 
know what the Press is capable of, if 
they want to favour somebody or to 
disfavour somebody, some institution 
or something like that.

In this connection, I will refer you 
to that portion of the report  of  the 
Press Commission in which they say 
about newspaper ownership,  control 
and motivation.  They say:

“Interference with professional 
standards is most  objectionable 
when it arises from the financial 
and economic interests of the pro
prietor.  The safeguard  in  such 
matters would be for €he paper to 
publish  periodically  a complete 
statement of the names  of  pro
prietors and the responsible  ex
ecutive of the newspaper so that

the public would judge for them
selves the extent  to  which the 
views expressed in the paper may 
have to be rejected as being pos
sibly biassed.”

My friend. Dr. Sinha just now said 
—I did not know all that—that  the 
entire Press of the country is in the 
hands of 7 or 8 people.  In fact if the 
people were to know that the entire 
Press, the UPI or the PTI is in  the 
hands of a few capitalists who  may 
do as they like iii  the  interests  of 
their own finances, most enlightened 
people generally would  have  taken 
the Press with a grain of salt.

Shri B. S. Murthy: A pinch of salt

Shri Lokenath Mishra: But the fact 
remains that people do not know any
thing Uke that.  They are given the 
news, they have to take it  as  it is 
and as true. Therefore, the first thing 
we should do is this. We should, first 
of aU, break up this PTI or the UPI, 
which are in the hands of a very few 
people,  which  are  responsible  for 
catering news to us. In order to avoid 
all this. misfortune,  what  have  the 
Press  Commission suggested?  They 
have suggested that there ôuld be 
a  diffusion  of  ownership. .People 
might  think—and  even the  report 
thinks—that it is not a practical pro
position.  In other words, this country 
cannot manage to have that amount 
of capital collectively to finance the 
Press.  I do not think that it is such 
an impractical proposition, if you can 
by legislation  put standards  as  to 
what sort of journalism  we  should 
have in this count̂ 5̂ of what size too. 
I think we can easily do it.  To my 
mind, Gandhi’s Harijan was an  ideal 
journal.  When I read it I knew what 
it was worth. But, at the same time, 
I knew that it did not always pay its 

way.  How sad!

Shri B. S. Mnrthy:  It was a views 
paper and not a newspaper.'

Sbrl Lokenath Mishra: None the less 
it was a journal.  My point is  this. 
Whether it  is a  views paper  or a 
newspaper, certain standards  shf'uld
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be put before us.  We should not al
ways cater to the base tastes of our 
people.  We should not have a paper 
in order simply to be popular and the 
paper be purchased by many people. 
When Gandhi] i was there, he  put a 
sound standard.  I never suggest that 
êre will be more and more Gandhis 
who could put  their standards  and 
have other “Young Indias”.  But, you 
can certainly say that  papers  must 
have so many pagel such kind of stuff 
and no embellishments. I say we get 
our dailies, 8 pages, 12 pages or even
20 pages.  Who cares to read all  of 
them? In fact, no serious man has any 
time to go through all those  things. 
Jfobody would like to have such long 

big papers.  Therefore, in the in
terest of economy, in the interests of 
the effective use of journals,  dailies, 
weeklies  and  even monthlies,  we 
ôuld set up a standard that we must 
liave news about one  or  two pages.
I do not think that all the world over 
tliere is so much of news  that  we 
psumot cover it in one or two  pages 
every day.  Let  us  give  up  those 
headlines, give up  those  advertise
ments, which  make  small  matters 
Jbulky.  Then, we can arrange to have 
all the news of the world every day 
within a smaU size or area.  We may 
“̂îve some comments or  interpreta
tions on that.  If  you regulate  and 
canalise and give a proper size, then 
I do not think there is any difficulty 
for any newspaperman not to be able 
to finance it.  We can as well say that 
9very language  daily  should  have 
only 4 pages and should  be  priced 
only 4 pice, that there should be no 
Jtl̂ ûage daily in India—to whatever 
State  it  might belong—which  will 
haye more than 4 pages  and  whose 
price is more than one anna.

,JÎs we can easily do and there is 
nothing difficult about it.

Dr. Keskar: Who has said that?

{8tri ĵl̂ nath Âs&ra: That is what 
ây.̂  ̂Ĉe friend has just now said 

m  %is tiecĥô  ̂ ag;e,  we 
inû  have  so  mimy  photô îaplhs, 
Mlliant flashes, and  b̂eretore,  we

must have so many machineries.  But 
I can say one thing that if you want 
to correct the Press, if you want  to 
educate the people properly and cor
rectly, you should give up this habit 
of having photographs and advertis
ing people’s faces,  and indulging in. 
colourfulness.

An Hon. Member: Members of Par
liament may be exempted.

Shri Lokenath  Mishra:  The  ten
dency is growing in our country that 
we  are  caring for persons.  Pandit 
Jawaharlal Nehru, the Home Minister 
and such persons are great names and 
it is now a great danger to democracŷ 
that instead of thinking freely  and 
objectively and  dispassionately,  we- 
have now begun to think  in  terms 
of persons: so and so has said so and 
it must be all right.  Therefore, ̂f you 
want  to  educate the people, please 
publish such statements anonymously. 
Let the people judge things and ideas, 
by themselves and not by persons.

Shri S. S. More: Does he mean  to 
suggest that our speeches should  be 
published without our names?

Shri Lokenath  Mishra:  Let my
friend, Shri More,, have his name pub
lished, but not his picture.

Shri S. S. More: I do not do it be
cause I have no paper  of  my own 
(Interruption).

Ste Lokenath Mishra: Let me not
be disturbed.  Even for Members  of 
Parliament, my idea is that  at  the- 
time of elections or such political pur
poses, their names must be there be
cause otherwise they have no chance- 
of letting the people know their in
dividual doings.  For  that  purpose, 
let Shri More’s name  be  published, 
but not his photôaph.  What is im
portant for the people is to know that 
he is alive in PAriiJiinent and is  do> 
ing something for the people, and not 
how  l̂autiful he is looking.  There
fore, my point is that there must be a 
ban on photographs.

Shri S. S. ^  is wn  to
me that I look beautifttl.
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Shri Lokenath  Mishra:  If  I  am
wrong, let me withdraw it. To  start 
with, we can put such restraints  on 
our eyes so that we are not attracted 
"by the glamour of the printing of the 
news ’but by the objective factuality 
-of the news, and that will be proper 
•education.

An Hon. Member: Lesson of t)rafc- 
nnacharya.

Shri lokenath Mishra:  My  friend
%says that that is a lesson of brahma- 
•charya, as if the lessons of brahma- 
>charya are bad  It might be that due 
to  human frailty  we  cannot  have 
hrahmacharya.  But who can say that 
brahmacharya is bad?

Dr. Suresh Chandra (Aurangabad): 
■Blit what relation has  that  to  the 
Press Commission Report?  There is 
ome  irrelevancy  in  bringing  this 
êre.

Shri Lokenath Mishra: But it is not
■for him to say what  is  relevant or 
irrelevant.  The Chair is there and he 
need  not arrogate  to  himself  the 
-powers of the Chair.  And it  is  he 
■who brought in ‘Brahmacharya’ and 
not' I.

I very earnestly say that India is a 
lioor country and  everyone  cannot 
•purchase a newspaper costing two or 
-three  annas.  Therefore,  we  must 
■make the papers to function in such 
a manner that both the management 
and the people can take full benefit 
out of them.  This is not my  novel 
idea.  My friend perhaps thinks that 
•this is my novel idea, but this idea is 
■also given in the Press  Commission 
Report itself. Kindly refer to page 61 
'Of the summarised book  by  Parlia- 
-ment on the Press Commission Rep>ort 
mnd it says under the heading  ‘Gov- 
*ernment and the Presŝ

“There is, however, an excessive 
tendency to consider the Press as 
a means of publicity for  certain 
activities of the State or foi: cer
tain individuals, and  insufficient 
importance is  attached  to  the 
functioning 6f the Press as a re
porter  and interpreter  for  the 
people.*

Then again it says:

“A scrutiny of the  collections 
of photographs, Press releases and 
Government periodicals shows  a 
tendency  to ignore  the  funda
mental  achievements  or  objec
tives and to spot-light the digni
taries to emphasise  the  persons 
and not wHat  they  have  done. 
The Information Directorates and 
the  Government  publications 
should eschew such a stultifying 

tendency.”

In fact, the Press Commission , hâ 
got the crux of the point that instead 
of becoming a reporting or educating 
instrument for the State, the Press at 
the present time becomes the adver
tiser of dignitaries  or  persons ana 
can make and unmake persons big or 
small.  Therefore, my first suggestion 
is that the hon. Miniver should take 
care  to  formulate some  “Nots” 01 
“Don’ts” —Some “Don’ts” must be ob
served by the Press ajid that must be 
through legislation.

Then, the second point  is  this.  I 
come to the editor’s status and inde
pendence.  The Press Commission Re
port says that in the days previous to 
Independence, the Press had  certain 
ethics and standards and was working 
with a missionary zeal, but has now 
fallen from grace.  I do not think it 
is so true as stated there, but there 
is some truth in it.  Why has it hap
pened?  My idea is that  when  we 
were not free, there  was only  one 
enemy before us, the foreign govern

ment.

Aeharya Kripalani: Now we  have 
two enemies: the Government and the 
Press lords.

Shri Lokenath Mishra:  There  was 
no ‘ m&ri in ihe country then to  say 
that that was a wrong cause;  there 
was at leak one point* oft which the 
whole cOuhtry was unaniihous. Therê 
fore, the Press was bound to uphold 
that point. When that is gone, now we 
find not one enemy, but everyone is 
the  enemy of the ottier.  Therefore, 
the whole outlook has changed and 
the missionary spirit  is  now  beinjf 
used  against  ourselves.  I  would.
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therefore, suggest that before we ex
pect the Press to tone themselves up, 
we as public men, we as the Govern
ment and we as people who are res
ponsible to the  public,  should  do 
something to tone up ourselves, and 
by that, I hope, the rest will be done.

Look at the editors.  If  the  pro
prietor is a dunce if  he  does  not 
know how to read and write but has 
enough money  and,  therefore,  can 
procure the services of some  people 
to write an editorial, we cannot have 
a grievance against that man, because 
he pays for it, and  if  he  pays the 
piper, he  must have the tune. We 
want someone to pay the piper and 
we shall dictate the time; that, cannot 
be done.  If  you  want independent 
editorials, we must set the things in 
such a manner  that  we  can  have 
editors who will be independent in 
their own.  To say that editors must 
be independent is,  to  some extent, 
vague.  After all the editor is an in
dividual; he has his own  likes  and 
dislikes and his environment. We have 
an idea that when the editor writes 
something he represents  the  whole 
people.  Indeed, what is found in the 
editorial is in no sense representative. 
It comes from as good an individual 
as any one of us who is not an editor 
but our mind has been so trained that 
we take the editorial as  representa
tive public opinion.  This is wrong.

I can talk of langu&ge  papers  in 
my own State of Orissa.  There are 
only  two  or  three good  language 
newspapers.  I know that they cannot 
pay their way.  Sometimes we  find 
that the editor is such and such man 
but he does not write.  He lends his 
name or sometimes signs the editorial 
which is written by somebody  else. 
We must get out of this absurd posi
tion.

Then comes the question of having 
trusts. They cannot be trusted  be
cause we know there are public trusts 
which  are  running newspapers but 
tĥ&y have become individual domes
tic properties and are run  as  they

like, sometimes quite out of propor
tion against public good.  Supposinî 
one Minister goes there and gives a 
lecture, you see that there are ‘three 
columns out of eight columns for that. 
You must see that  no  speech from 
whatever great man it nught be will 
occupy  more  than a  column.  We 
should put a restriction like that for 
the time being.  Unless we  do  that 
we will have neither the time for us 
nor tl\e space for good news and the 
poor reader will simply  be  neither 
here nor there.

Mr. Chairman: His time is up.

Shri Lokenath Mishra: Thank  you 
for  giving me this chance.  I  have 
said a few of  the things  I felt.  If 
they  have  been irrelevant  as  my 
friend has said...

Dr. Suresh Chandra: I withdraw.

Shri Lokenath Mishra: Therefore, I 
thank you, dear friend.

Sliri Sarangadliar Das (Dhenkanal— 
West Cuttack):  Much has been said
about the Press in India.  I feel very 
sorry to mention this that the  Press 
in India has  since the pre-Independ
ence  days  changed  to  almost  an 
evil  because  its production  is  in 
the  hands  of  people  who  make 
a  sweet  shop  of  the  work
ing journalists.  They  are  not  paid 
living wages.  Sometimes  they  are - 
employed verbally and after two  or 
three months they are thrown out and 
no payment  is  made.  Under  such 
conditions the news that is given to 
us in the pape;*B cannot be upto the 
mark.  This is the way  they  work: 
they work several hours during  the 
day and then again are sent away for 
gathering  news  or  covering  some 
events  at  night;  thus  they  work 
longer hours than necessary and so it 
is natural that things are not actually 
what they should be.

Then again, the  papers  all  over 
India—almost every newspaper  sings 
tunes in praise of the Ministers—Min
isters at the Centre as well as in the 
States.  Whenever  a  Minister  goes- 
somewhere, opens a school  or  some
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cinema or something like  that  and 
delivers a speech on a subject which 
he does not know, and on which he is 
Bot a specialist because it is an ora
tion delivered by a Minister, columns 
and colimins are given to that in the 
Press.  That is the reason I say that 
the Press in India is becoming an evil; 
there  is  another reason.  In  other 
countries  capitalists,  businessmen, 
manufacturers and merchants do not 
own any newspapers.  I admit there 
are other people who own papers and 
-who work in the interest of  certain 
businessman or certain  business  in
terests.  But here in India we have a 
spectacle of big businessmen owning 
a string of newspapers.  The  papers 
are full of what they say  and  how 
their  particular interest  would  be 
preserved.

I have here before me copies of a 
very well known  English  daily  in 
which the proprietor’s speech in Bom
bay was published on one day—about 
a column.  This proprietor  objected 
that the newspaper’s special  corres
pondent’s despatch was not published. 
The first publication was of the PTI. 
So, the next day, the special  corres
pondent’s  despatch  was  published 
though the subject  was  the  same. 
Even that was not perhaps  satisfac
tory.  So, on the third day a  fuller 
report of the same event was publî- 
ed.  Now, when a daily paper  pub
lishes for three consecutive days the 
report of the speech of a certain In
dividual—may  be the proprietor or 
anybody else—other important  news 
has to be sacrificed or blacked out in 
order to make space for the speech of 
this gentleman.

There are certain other matters also 
in the Press.  For instance one paper 
takes the news from distant  places. 
Some  Englishmen  write  to  some 
papers in England and there  is  an 
arrangement with these papers  and 
the despatch is published here.  You 
will be surprised to learn that in the 
Bandung Conference almost  all  the 
Indian papers had their own staff re
presentatives but this particular paper 
relied on despatches sent by two Eng
lishmen to two papers in England—
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one a daily and the other a weekly. 
They call this the Fourth Estate and 
they call themselves patriotic.  Could 
anyone call them patriotic T̂en  in
stead of employing their own nation
als and relying on news  that these' 
nationals give—the news  that  they 
give would be from the patriotic point 
of view and not from the point  of 
view of some’foreigners—̂they adopt 
such practices?  How can  the  Press 
barons who are owning the Press be 
called patriotic?  The recent Goa fir
ings, and so on, are also covered by"> 
foreign nationals who send their des
patches to England and send a copy 
over here.  I feel that this condition 
should not be allowed to continue any 
longer.  The Press should be so  re
gularised that the monopolies must be 
broken.  There are chains of papers,- 
with  Enĝ h  or  Indian  language 
dailieŝ  lS!0̂ies  or  both,  spread
ing kind  of  ideas

the convenience  of  the 
pifîjBetor.  If that chain of papers î 
absolutely pro-Government and  por
trays only t̂he Ministers’ doings then 
t̂h a circulation of several thousands 
or a lakh it spreads  the  same  idea 
through English or through the Indian* 
language.  If the chain of papers is 
broken  up  and one proprietor  has 
only one paper then there is likely to 
be different ideas spreading  in  the- 
country and thus educating the people 
as they should  be  getting  different 
points of view instead  of  only 6he 
point of view.

4 P.M.

One friend had used  some  harsh, 
words against these Press barons.  I 
do not want to use  harsh  words 
but, I believe that what he had  said 
is correct when we compare the pre
sent day Press with the Press of the 
pre-Independence days.

Sir, I urge upon  the  Minister  to 
implement all the  recommendations 
of the Press Commission without any 
further delay.  Just this  morning  I 
have received a representation from 
the south of India *in which it is said- 
that pressure is being brought upon* 
the Government to fix different mini
mum, wages for different regions.  It
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is said that one plea for doing so  is 
that the cost of living indices in diff-
• erent regions of the country are diff
erent, and  therefore  the  minimum 
salary  for  the  working journalists 
should be- different in different parts 
of the country.  It is also said that in 
Delhi certain newspapers pay a dear
ness allowance of 45 per cent—I  do 
not know whether that* is correct or 
not, but this representation says so— 
while in the south there  are  many 
newspapers which  do  not pay  any , 
dearness allowance because the cost of 
living index in the  south  is  much 
lower than that  in  the north.  But, 
that is not an argument because  the 
people in the south  are  doing  the 
same kind of work as they are doing 
in the north.  There should, there
fore,  be no  distinction  as  there 
is  no  distinction  in  the  work 
of  the  people  whether  in  the 
lorth  or  the south.  I hope  it  is 
lot true that there is  any  pressure 
'rom the interested  parties  brought 
upon the Government; but, if there is 
any, then I urge upon the Minister not 
to yield to such pressure but to  im
plement the recommendations of tĥ 
Press Commission in full.

Then I have one more point  and 
that  is  about the  Press  agencies. 
There are two national news agencies.
1 have noted—not only now. but even 
before our  Independence—that  the 
agencies do not cover news as  they 
should  do.  Covering  news  means 
spending money.  Sending out  staff 
correspondents to' go in tram-cars or 
buses will take a good deal of time 
to get to the destination.  That is not 
the way to gather news in the  pre- 
•sent age.  There should be staff cars 
at the disposal of the  Press  corres
pondents to go somewhere and gather 
news,
I, particularly, wish to mention one 

calamity that has taken hold of Orissa. 
Last year’s drought is being followed 
by this year’s drought.  People in the 
affected districts  ̂ in a  very  bad 
'C on dition . But, I have  not  noticed 
tiny news brought' forward  by  the 
P.T.I. or th6 U.P.I. about this calami
ty in OriSŝL

 ̂ Hon. Member: The papers  are 
full of floods.

Shri Sarangadhar Das:  Yes,  they
are too full of  floods.  But,  besides 
floods there are other calamities also 
that make news.  What I mean to say 
is that unlike in other countries where 
news agencies send out staff  corres
pondents and spend money to gather 
news from the spot, our agencies rely 
on other people who give news with
out any  expense  to  agencies.  For 
instance, I have given news  to  the 
papers—which hav̂ been  published, 
of course—̂but, it is the duty of  the 
news agency to find out  whether  I 
have told the truth or not.  They do 
not* do it.  That money goes into the 
pockets of those who own the  agen
cies and  is  not spent for gathering 
news and giving real  news  to  the 
readers of newspapers.

Then again, there are times when 
there is pressure  from  Government 
ori the news agencies depending  on 
the subsidies that they are getting to 
suppress certain things.  I remember, 
some three years ago, there  was  a 
case in Lucknow.  The Praja  Socia
list* Party held a big demonstration 
against the collection of  “ten times 
the rent” and some responsible papers 
reported that, there were ov6r a lakh 
of  people  in  that procession.  One 
daily newspaper here,—̂I do ndt know 
how it liappend and perhaps pressure 
might have been brought bn the pa
per—blacked out the news.  It was 
absolutely blacked out arid one piece 
of news that appeared at that time in 
that paper wafs a quarrel between the 
Socialists and the Communists in that 
procession.

An Hon. Member:  Not  the  Con
gressmen?

Shri Sarangadhar Das: One of  the
staff correspondents of a responsible 
paper describfed the procession saying 
that it showed the shape of things to 
come.  He had mentioned like t̂hat. 
But this news was blacked out in tSiat 
particular  paper  that  I mentioned 
earlier.  It only  described  some 
quarrel between the communists and 
the socialists in that procession. Whfefn
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I say these things I know the  Gov
ernment is likely to say, how can we 
prevent these things.  But I feel that 
ways must be found by legislation as 
well as big executive action by which 
these things can be rectified because 
the Press is there to educate the peo
ple and unless that education is com
plete and objective, there is no bene
fit to be derived by us from the Press.

Shri T. N. Singh: I am grateful to 
you for giving me an opportunity to 
participate in this important debate 
at this stage.  At the outset, I would 
like to add my humble tribute to our 
late Chairman, Justice Rajadhyaksha, 
but  for  whose  unremitting labour, 
great industry, unquestionable  inte
grity  and  transparent sincerity  as 
well as the capacity to go into every 
detail with enormous patience, hear
ing all sides and balance things, this 
report would not have been possible. 
I hope all sides of the House, whether 
they may  or  may not agree—even 
those who do not agree with the Com
mission’s recommendations—̂ will join 
with me in paying this tribute to that 
great man who is no more.

[Shrimati  Renu  Chakravarty  in 
the Chair.J

It has often pained me that  inter
ested persons, because of their rupees, 
annas and pies that they make out of 
this noble trade, have tried to malign 
the impartiality and the integrity of 
that Chairman in  their  pronounce
ments  and declarations  and  state
ments and resolutions.  That  aspect 
has pained me most.  The Chairman 
is not here to reply to those charges 
of biased judgment, partiality and of 
not applying his mind judicially.  Un
fortunately he is not here, but it  is 
my duty to say that though I have sat 
on many committees in my association 
with  parliamentary  life  all  these 
years, I have seldom found a  Chair
man who  has applied  himself  im
partially and conscientiously  to  any 
problem that came before  the  com
mittee,  as  Justice Rajadhyaksha.  I 
say that whenever any topic came up, 
all the aspects of that topic were well 
balanced, yery fully discussed and the 
Chairman heard all sides.  Rather he 
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was very critical to some of those who 
had  any  views, pronoimced  views, 
from the very beginning, among the 
members of the Commission.  He wa* 
the one man who forced us and saw 
to it that we followed our duty  im
partially whatever may be our  pre
vious convictions about anything, and 
saw that we balanced things proper
ly,  assessing their  values  correctly 
and coming  to  the  right  decision. 
Therefore,  I  would  at  the  outset, 
appeal to the House and to all those 
concerned to consider this report dis
passionately and also try to see why, 
though they  may  not  like  certain 
things, this Commission came to such 
conclusions as it did.

Since some mud-slinging has  been 
done, it is my painful duty also to say 
a few harsh things about our Press. 
I love the Press; I have been bom in 
the Press; I hacsse worked for 21 years, 
the best paai of my life, as a journa
list.  Beginning as an ordinary proof
reader, hardly getting Rs. 20 to Rs. 30, 
I worked in all capacities.  I have got 
a love for that profession, and I feel 
for it.  I say that whenever  I meet 
anybody connected with the Press, I 
feel that I have met somebody who is 
in my own family.  So it is certainly 
painful for me  to  say a few harsh 
things about the Press today.  As evi
dence after evidence unfolded  itself 
before us, I found that the  ideal  of 
my life  was  slowly toppling down. 
"What has happened?  What blight has 
beset this great profession in the few 
years after the war and  during  the 
war?  There was a time  when  we 
lived for some ideals and worked for 
some of the ideals.  Money was  not 
the  main consideration.  Profit  was 
not the sole consideration.  The same 
papers who today  are  fighting  for 
every pie of their profit—it  is  they 
who are supported  by  public  sub
scriptions,  I dare say that.  One  of 
our friends was saying what happen
ed  to those struggling  papers  who 
could not finance themselves or what 
was the condition of those papers who 
are today  big papers.  I  have  also 
seen the tragedy of it.  Good papers, 
with nice traditions, started by
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men who lived an ideal life and who 
were  patriots,  have  gone  down. 
Where is Kesari today?  What  has 
happened to* the Leader?

Shri  V.  G.  Deshpande  (Guna): 
Kesari is there.  It is being persecut
ed.  Advertisements are not given to 
it by the Government of India.

Shri T. N. Slngrh: I am only trying 
to give the position that newspapers 
‘ had.  It is not a question as to what 
was happening.  I am saying that the 
Press Commission stood for the free
dom of expression and it has . vindi
cated that right.  Leave  aside  that 
aspect of the matter.  Let us consider 
the question dispassionately.  What is 
the  position of  those papers?  They 
are nowhere.  They are gone.  What 
is the position of Searchlight?  In 
whose pockets have these papers which 
were built up by the sweat and blood 
of  our  great  patriotic  journalists, 
gone?  Where are  they?  They  are 
now a part  of the chain—if they 
exist at all. There are other papers 
like New India. What has happened 
to it? There was also a paper with 
which I myself was associated. What 
is its position today? What competition 
has it met from these people,  these 
Press barons, of today?  The greatest 
shock that we have got—because we 
have been associated with most of the 
papers in our days of political strug
gle—̂is  the  slow  concentration  of 
newspaper ownership and newspaper 
readership  in  a few  hands.  It  is 
there. Nobody can deny that. These 
are the facts supplied by the affected 
people  themselves,  the  newspaper 
proprietors  themselves-  It  is  they 
who have supplied us with these facts. 
If they  have supplied wrong facts, 
they are to blame. But I know these 
facts  were  prepared,  checked and 
counter-checked and we did our best 
to check them also  and  they are 
mostly correct except in the case of 
those newspapers which wanted to in
flate their circulation figures,  firstly, 
for advertisement purposes and second
ly to get more newsprint during the 
control  of  newsprint  in  order  to

black-market  on newsprint.  So,  in 
order to keep up the previous figure 
which they have been giving in ttieir 
various statements to the Government, 
they had to give some wrong figures. 
There is a case where the proprietor 
of a big newspaper in Calcutta having 
a circulation more than  half a  lakh 
has been carrying on newsprint tran
sactions and all other kinds of tran
sactions.  We have not brought  that 
all out in the report, but I am  com
pelled to say all this here-----

Acharya Kripalani: Very bad.

Shri T. N. Singh: Now, there is the 
demand to publish the entire evidence 
as early as possible___

Several Hon. Members: Hear, hear.

Shri T. N. Singh: But I ask, what 
is the use of throwing mud at a man 
who is no longer here in this world 
to defend himself?

Acharya Kriiialani:  Your  Govern
ment will never publish it.

Shri T. N. Singh: I  will start  by 
sajring something about the PTI  and 
I bone, Madam Chairman,  you  will 
show me some indulgence in this re
gard.  I am taking PTI first, because 
we the Members of  Parliament have 
been circulated with all kinds of pam
phlets  from that side.  The  present 
Chairman of that concern—the Press 
Trust  of  India—̂has issued  a small 
pamphlet  called Caveat  (Interrup
tions) I am not an Englishman and 
my pronunciation may not be  quite 
correct: but it is spelt as caveat.

Shri S. S. More (Sholaimr): That is 
a French word.

Shri T. N. Shigh:  In that he says 
that  he  was not called again.  Un
fortunately, the Chairman is no more 
here to  say  that  he  never  told 
him that he would call him again.  I 
was a member of  that  Commission, 
but there is nothing on record to show 
that we made any promise to call him 
at the end.  He himself said, I want 
to  be called again.  There  are  all 
'"̂nds of witnesses and  why  should
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we show any great favoiir to one  of 
the persons to be called over and over 
again as counsellor and adviser? li 
that was what he claimed to be,  he 
vas  very  much mistaken.  He  has 
made a grievance out of it; that is the 
pity.  He says that the misdeeds  to 
which  the  Commission  refers  are 
those which relate to the transitional 
period and when the new set-up had 
not come into vogue and that the old 
manager had done all kinds of things. 
But that is not so.  When we refer to 
the large amounts owed by the direc
tors to the PTI, we refer to the period 
after transition; when we refer to the 
v̂arious editions they are  publishing 
in Simla, Delhi and Kanpur, without 
paying for them,  we  refer  to  the 
period  after that.  When  we  refer 
also to cases of suppression of news, 
we refer  to  the period after that— 
even as late as the time  when  this 
report was published.  What happen
ed to it?  Our recommendations re
garding the PTI, especially regarding 
the conditions of the working journa
lists, as you can see, have been most
ly  omitted from publication.  There 
was the case of an ex-Chairman who 
is a  present director.  He  issued—I 
am telling you about'the impartiality 
of these people—instructions that the 
speeches of particular persons should 
not be published without his permis
sion.  Those  were  the  instructions 
issued by him and he has admitted it 
beforêus.  This is the  proprietorial 
control over the freedom of the Press. 
Unfortunately, with due deference to 
Members on this side, I must say that 
few people have been agitating over 
the encroachment of capital upon the 
freedom  of  the  Pr6ss.  They  have 
been worried  too much  about  our 
existing law and all that; but  I say 
that this concentration of the medium 
of expression, the freedom of expres
sion, in a few hands is the most seri
ous danger that can ever occur to any 
country and it is high time that we 
put an end to this.

One of the directors has been get
ting A services of the PTI and he has 
been paying for B services.  Another 
director of the same concern—this is 
after the dismissal of  the  previous

manager and after the  transition to
which the  managing editor  of  the 
Hindustan Times has referred in the 
pamphlets distributed so .freely to all 
of  us—was getting  A services  and 
paying  for  C services.  When  this 
question was put to that director, he 
was very rude to the Commission and 
that great gentleman, the  Chairman 
of the  Commission,  who throughout 
our enquiry never  said any  strdng 
word to any person, was compelled to 
ask that man to withdraw.  Yet, not 
a word of regret came from the Board 
of Directors of the PTI.  This is the 
attitude which the proprietors of the 
newspapers and news agencies show
ed  to  this  Commission all  along. 
There were cases where we had act
ually to resort to the power giver to 
the Commission to simmion a person 
to  appear  before  it. ‘ There  were 
cases where they did not appear  re
peatedly  and  warrants might  have 
had to be issued; but  the  Chairman 
did not issue the warrants.  He was 
so nice and so generous to everybody* 
That is why  I am saying  that  the 
Commission’s whole work was carried 
on with great impartiality and  with 
great consideration to all  sides  and 
then only these decisions were taken.

I would like this House to consider 
the whole report in  the context  of 
what has been said previously in the 
report itself.  It is admitted that there 
is the risk of concentration of owner
ship of the great medium of expres
sion  in this country.  What  is  our 
duty?  If democracy is to be nurtur
ed and is to grow, it is our duty to see 
that the fourth estate is allowed  to 
function properly and  in  the freest 
maimer possible.  The  Press  is  not 
only free, it is independent.  But to
day, whatever freedom the law may 
give, it cannot be independent if half 
a dozen people control more than 50 
per cent of the circulation.  That ' is 
the position today.  Also,  if  papers 
published in our own mother-tongues 
have no scope to live and grow, it Is 
a serious matter.  It is  all  right  if 
papers printed in foreign language do 
not flourish.  But look at the prospect 
if in the course of the next ten years,
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we are not able to have papers  in 
our own mother-tongues  prospering 
in  our country  and circulating  in 
large numbers giving all the neces
sary education and information to our 
people. That is very important. It is 
in this context, again, that I ask the 
House and the Government to consid
er the recommendations in this  re
port.

It is also a fact that there is  com
mercialism today in the press.  I am 
grateful to Acharya Kripalani,  who, 
in his very opening speech drew the 
attention of the House to commercia
lisation of the press.  With big rota
ries coming in, with new methods of 
production, and large circulation, and 
with huge investments involved, this 
has been happening.  If it is craze for 
drculation at all costs, that is a very 
serious thing.

I shall now refer to the report  it
self, which says  how  circulation  is 
being built up.  This is what one  of 
the biggest papers, to which I am re
ferring to, says, addressing  its cor
respondents about their code of con
duct:

**Whenever you send a feature 
to us, please be particular  about 
the fact that our readers do desire 
glimpses of the flesh and youth.” 

This is the morality  of  the  pro
prietors of some of the biggest news
papers.

[Mr. Deputy-Speaker in the Chair] 

An Hon. Member: Who is that?

Shri T. N. Singh: I can tell you the 
name; but I would much  rather  be 
guided by the wisdom  of  our  late 
Chairman who thought in his discr̂ 
tion not to disclose his name.  Since 
I have asked the Government to pub
lish the evidence, which I hope they 
will do, all these facts will come be
fore you.  They are not going to be 
hidden for long.

8hrl Kamatli: The Minister is shak
ing his haad, or is he nodding?

Shri T. N. Sliurli: There are several 
cases of suppression of news by the

What is the position  of  the  em
ployees?  In a news agency, the great
est asset  is  its correspondents  and 
reporters,  namely,  the  employees 
generally.  I can tell you that in the 
course of the enquiry I found the em
ployees of the P.T.I.  the  most  dis
contented lot  It was because of the 
bad payment.  Imagine a  correspon
dent in Delhi, being asked to  run 8 
miles or 10 miles to a place and re
port,  getting Rs. 250 a month.  That 
was supposed to be a cadre  of  the 
Press Trust of India.  That was also 
scrapped as a measure of  economy. 
But, what about the other heavy ex
penses that are being incurred at the 
same time?  I may tell you  that  it 
was a sad thing to learn  this.  I  at 
least lost faith in the management of 
the P.T.I. because I found that one of 
the previous managing directors,  in 
his own paper was drawing a salary 
of Rs. 3,000, but his editor, the de 
facto man who does the job was get
ting Rs. 250/-.  That is the ratio. That 
is his attitude to the employees under 
him.  No wonder we found great op
position from him to any rise in pay.

Shri M. D. Jashi (Ratnagiri South): 
In what year was it?

Shri T. N. Singh: In  the  year  in 
which we were enquiring. It  was a 
sad thing.  It was said, I get. because 
I am such a big man, I  have  great 
journalistic talent, that man  âs  no 
justification to get more  than  that. 
With that bent, how do  you  expect 
any justice to be done  to  the  em
ployees of the P.T.I.?  What  is  the 
position  in the concern  of  another 
Chairman?  In Delhi, there are  sub
editors in that paper who are not get
ting more than Rs. 150, though they 
have been working as sub-editors for 
more than 6 years.  Can you  expect 
any fair deal from persons in charge 
of this great organisation to the em
ployees?  For that reason  we  have 
recommended that it should be form
ed into a public trust, another tyve of 
organisation.  Why should we do  it 
today?  It is a national affency.  W« 
want it  to Kain that stature.  Tha 
Royal Press Comxniasion in  Bnglnfl
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recommended that all papers  should 
try to become trusts.  Tiiat is one of 
their  recommendations.  They  have 
also noticed the tendency to convert 
big newspapers into trusts  in  Eng
land.  Look at those people.  That is 
real love of freedom  of  expression. 
Here, there is so much hue and cry: 
why should it be converted into any
thing like a trust.  They do not want 
it.  I know, they say it is not a pro
fit-making concern.  Yet, they object 
to  it. Something strange:  I  cannot
understand, why there should be this 
objection.  For that reason I strongly 
urge on the Government to implement 
this  recommendation  soon.  Other
wise,  if  this great national agency, 
with its best traditions is allowed to 
deteriorate, ___

An Hon. Member: What tradition?

Shri T. N. Singh: It has a tradition. 
It has done useful work.  I am  not 
going to deny that.  After all, when 
there was no news agency, they  did 
some work.  It is associated with the 
name of  Shri K. C. Roy and others. 
Whatever it is, after  all,  it  is  an 
Indian enterprise, began  initially  as 
an Indian enterprise and I wish it all 
well.  Therefore, I want the Govern
ment to implement our recommenda
tions  in . this, regard forthwith.  If 
steps are not taken,—̂the teleprinters 
are in a bad way, there is no proper 
maintenance, the staff is  dissatisfied, 
the situation will be further aggrava
ted.  Unless something is done, there 
will be great loss to us,  so  far  as 
freedom of expression is concerned.

There  is  another news agency.  I 
also have greax affection for the U.P.I. 
because, in the old days  when  we 
suffered, this agency also suffered.  I 
wish it aU well.  We have  tried  to 
make proper recommendations so that 
this  concern  may develop.  But,  I 
have recently been shocked to know 
from first hand that this concern has 
been fully mortgaged to a  business
man, who wants to become a bigger 
press baron than any one dreamt of, 
because he owns another paper also. 
That gentleman holds entire mortgage

over it, so to say.  That  is  a  very 
dangerous  position.  I  advised 
agency to go to the Government,—it 
was in diflficulties—straightaway  and 
say we  are  prepared to  accept 
all the recommendations of the Press 
Commission, please  rescue  us.  Un
fortunately, this has not been done.  I 
am sorry for that.  A charge is there.
I wiU be unfair to  this agency,  for 
which I have regard and affection, if 
I do not say this.  The charge is that 
of provincialism.  I hope  something 
wUl be done to rectify that  matter. 
More than that, I do not want to say 
about the agencies because they have 
taken a lot of my time.  I shall now 
come to the question  of  the price- 
page schedule because I do not think 
I have got much time, but if  neces
sary, if  I get more time,  I will  go 
over other matters.

About the  price-page  schedule  I 
have not seen much  controversy  in 
this House.  There is general support. 
Yet, outside, if you go in the lobbies, 
or if you happen to go to tea with a 
newspaper proprietor or to somebody 
of his like, you will find the atmos
phere very hot.  Why?  Having come 
to the conclusion that there is danger 
of concentration of ownership, having 
come to the conclusion that even after 
eight years of independence the news
papers in our mother tongue are not 
prospering, are going down,  having 
seen the heavy casualties in some of 
the most respected and old  papers, 
we set our mind as to what should be 
done.  Moreover, remember  that  in 
these days when it is very difficult tc» 
start a newspaper if some people ge 
entrenched today it will be impossible 
to  unseat them and dislodge  them. 
Therefore, it is imperative that sieps 
should be taken here and now so that 
the precious thing that we all hold so 
dear, namely the  freedom  and  in- 
dependeixce of the press  is  assured. 
For that reason we applied our mind, 
and  there were suggestions.  As  a 
matter  of  fact  the suggestion also 
came from  a very  big  newspaper 
about the price-page schedule.  Also, 
the  language, papers  were  almost 
unanimous in their demand.  Others
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wrho did not understand the implica
tions tried to sit on the fence express
ing doubts, hesitation, this and that. 
But even those persons who are voci
ferous today did not oppose it strong
ly before us, or for that matter they 
had no opinion  on  it.  They  were 
doubtful about it.  They did not know 
what  to say  or what to think.  So, 
that was the position.  In that  con
text this proposal was brought before 
us.  We considered, and what was the 
position.  We said:  “Let us  see  if
there is ̂ ny instance of such kind of 
regulation elsewhere.”  What  to say 
of elsewhere, we had an instance  in 
this country itself.  During the whole 
of the war period and even after that 
there was a price-page schedule.  Of 
course, that was on a basis different 
from what we have recommended, but 
there was one.  And then we noticed 
the  result.  What happened?  What 
were the effects of  price-page  sch
edule?  The effects were that one and 
all  papers  prospered.  Even  the 
papers which are today so vociferous 
and clamorous against the price-page 
schedule  all  prospered.  It  suited 
them all right, because then it was a 
question of their own existence,  but 
now their existence is  assured  and 
they do not want others to exist. That 
is the position.  If they were the toad 
under the harrow  themselves,  they 
would have talked in another langu
age.  Look at the plight of language 
papers.  They are paying their people 
miserable salaries. ' They are not able 
to meet their expenses.  The cost of 
newsprint is very high.  Most of the 
language papers  have  to  piirchase 
sheets, not reams which are cheaper. 
And yet they have to compete with a 
superior organisation,  well-establish
ed  papers.  They  have  to  replace 
these foreign language papers.  That 
is the task we .have set them, and yet 
we do not want to help them. We do 
not want to show any consideration 
to these people.

The cost has all been worked out. 
I wish that any of the so-called  ex
perts of the newspaper proprietorial 
caste and class had tried to rebut the

costings that have been  made,  had 
tried to say anything about the actual 
techniQal aspect of the problem. Many 
of  us were not technicians.  I  was 
also out of touch with  the  current 
trend of prices regarding  newsprint 
etc., in those days and I had to some
how get at facts, but I have not heard 
anything about that.  If it is a  fact 
that there is a certain stated cost for 
a particular page  of  a paper or  a 
particular number of pages of a paper, 
I want to know how far it is justified 
that  that  paper,  that  commodity, 
should be sold at half the cost of pro
duction.  And why?  In order that no 
competitor may remain.  And what is 
the history  of  such  competitions? 
Once they have completely eliminat
ed the others, they raise their prices. 
Do we not know of petroleimi and so 
many other monopolies that have been 
developed and the concentrations  of 
ownership that have been developed? 
The result will be that in the ultimate 
analysis the reader in whose name so 
much is being said, for  whom  the 
proprietors have developed so much 
love all of a sudden—they have  de
veloped great affection, great regard, 
very tender regard for the  reader- 
wili suffer.  But I assure you that our 
reader is so zealous and  so  sincere 
about the concept of freedom of  the 
press that he would much rather pay 
half a pie or a pie more than allow 
the concentration of newspapers in a 
few hands, in the  hands  of  half a 
dozen people.  He will fight this I am 
sure, it has only to be explained.  Is 
he not doing it in regard to commo
dities?  Are we not leaving all kinds 
of excise duties and sales tax, is  he 
not paying it  so  that oiir economy 
may develop?  Then, why will he not 
do this small thing?  And whom does 
it appeal to?  When I sit in the lob
bies at times I find people who  can 
very well afford to pay even up  to 
eight annas or six annas become great 
exponents of the cause of the readers 
and say you must go on supplying a 
cheaper paper.  All right, I will sup
ply it, and what will be the result? 
laie  independent  small  newspaper 
will go tmd ag a result of  this  cir̂
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culation wat that is going oh today, 
one or other of the newspapers will 
go.  So, instead of half a ’dozen, there 
will  remain only  four  owners  in 
whom will be concentrated more than 
50 or 60 per cent, of the circulation. 
That will be the  position.  Do  we 
want  that?  Does  the  Government 
want that?  Or, does the House really 
want that?  If  it  wants it,  I have* 
nothing to say, but I  am  confident 
that nobody wants it here, and there
fore I wish that the recommendations 
of the Press Commission  are  fully 
implemented.

There is another reason.  I was my
self wondering as  to  why there  is 
this strong opposition to  the  price- 
page schedule.  Because, after read
ing the reactions of some of the big 
proprietors I had felt that they were 
gohig to sabotage the  entire  Press 
Commission report.  But  they  only 
passed pious resolutions just express
ing their fears.  The I.E.N.S.  says: 
“It is all right.  We are  willing  to 
accept them, but the language news
papers will die.” All of a sudden there 
is that' regard, but in any case there 
is not so much opposition  to  those 
things  like  the recommendation on 
cross-word puzzles which will really 
kill many papers more than the price- 
page schedule.  That is also true, but 
all those things they accept and they 
oppose this.  I was myself wondering 
what is the matter, many of them are 
accepting these things,  and  then  I 
said: “Because if the price-page sch
edule is defeated, then the worker and 
the journalist will not get the salary 
which they want.  The  papers  will 
not have the finance.  So,  the  best 
way to sabotage all the recommenda
tions of the Press Commission report 
is to sabotage the price-page schedule 
recommendation.” That is the motive. 
Otherwise, they did not object when 
the alien Government, a foreign Gov
ernment  continued  imposition  of 
price-page schedule  after  the  war 
even.  That was going on.

Shri S. S. More: There was not so 
easy approach to the Government to 
secure their objective.

Shri T. N. Sinffh:  Tliat  may  be. 
That is only a tribute to our Govern
ment which is approachable to every 
body. .

Shri S. S. More: That is why it is
a democratic Government.

Shri T. N. Singh: So I say that if 
we really want that all  the  recom
mendations of the Press Commission— 
leave  aside  the price-page schedule 
for the time being—should  be  im
plemented and if the House is really 
serious about it, then I would  most 
humbly request the House...

AcJiarya Kripalaiii:  The  Miniĝr
has gone away.

Shri T. N. Singh: The Labour Min
ister is there and I am confident that 
all I am saying will be conveyed  to 
the  Minister  of  Information  and 
Broadcasting.

Acharya Kripalani: He  is  a  post
ôflace. '--------------------------------------------—

The Minister  of  Labour  (Shri 
Kliandubhai Desai): Yes. '

Sluri B.  S. Murthy:  Our  Labour
Minister has come to take charge of 
the working journalists.

Shri T. N. Singh:  So,  the  price-
page schedule, on which hinges  the 
implementation of so many other re
commendations regarding the  condi
tions of our working journalists, must 
be enforced.  Without that, you can
not improve the  conditions  of  the 
journalists, and there can be no  in
dependence of the journalists,  there 
can be no content among journalists, 
and there can be no development and 
progress of newspapers, which are the 
fourth estate of this country.

Shri M. S. Gumpadaswamy:  What
about newsprint?

Shri T. N. SiDiTh: My  hon.  friend 
here reminds  me  of  newsprint.  I 
shall now come to some of the other 
recommendations which we have made 
about newsprint.  We find that slow
ly some Jiewspaper proprietors have 
started  developing  into newîaper
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merchants also.  That was what  we 
discovered.  I think the case of Bom
bay Chronicle  is well-known.  Many 
people must be knowing how it pass
ed into the hands of Camas,  This is 
how that development has been grow
ing apace.  Now,  in  these days  of 
newsprint shortage, and higher prices 
or fluctuating prices, those who  are 
actually doing this trade have got a 
great  advantage.  But  why  should 
they have advantage?

In the old days, licences were given 
to particular persons.  By fortuitous 
circumstances, there was a change in 
the licensing system of newsprint, and 
thus they developed into newspaper 
merchants.  That  is  how  it  came 
about.  The history of this is traced 
back  to  the  system of  licensing. 
When we changed the system,  they 
became  newsprint  merchants.  And 
with that advantage, they have been 
trying to oust other papers,  and to 
kill other papers.  And since  news
print seems to be responsible for more 
than 50 per cent, of the cost of many 
newspapers, we thought, why not try 
to see that they all get it on  equit
able terms.  The only thing tha't we 
could think of—and I think there can 
be no objection to that—̂was the set
ting up of a State trading  organisa
tion.  That, I think, ôuld meet this 
difficulty.

We have also suggested ways  and 
means for cheaper news  service  to 
the district papers where development 
should  take place.  With  that,  the 
smaller language papers will be able 
to meet their reforms etc.

Lastly, I would like  to  say a few 
words about  the  Press  Ccuiicil.  I 
think  that  it is essential that there 
should be a press  council.  Without 
that, this profession of journalism is 
in great danger of going astray, or of 
wrong persons coming into it and the 
proper standards not being maintain
ed.  It is for that reason  that  we 
thought of this.  And now  there  is 
great hue and cry  about  the  Chief 
Justice of India coming and nominat
ing the pt ’Tonnel of this council. I fail

to understand where are those gentle' 
men  of  the  press, who during th.=j 
course of the enquiry  had  such  a 
pathetic faith  in  the judiciary tha., 
while saying, yes, elections  will  be 
very bad among journalists,  it  w.i.ll 
create all kinds of professional com 
plications, so please do not have it, and 
*so on, themselves wsuited the  Chiel 
Justice to come in.  Now they object 
to it.  Why?  It is because  they  do 
not want a Press Council.  They  do 
not want any regulation of any of the 
powers that they exercise today.  The 
great dictators that  they  have  de 
veloped into, they do not want  any 
such regulation.  It is the usual run 
with  all  dictatorial tendencies.  So, 
they do not want this Press Council. 
But  I say it is very important  that 
there should be a press council.

The only question  that  now  re
mains is whether it should be a statu
tory council or a willing co-operative 
orgainsation of the journalists them
selves.  On that question, I can  say 
that most of the prominent witnesses 
felt that a Press Council with no sta
tutory powers cannot function in this 
country.  That was the general opin
ion.

Now, why are they  opposing  all 
this? I fail to imderstand, those very 
same people talking in two different 
voices.. That is something  which  is 
not expected of those who  run  this 
great industry, on which rests demo
cracy and the freedom of this coun
try.

In conclusion,  I would  only say: 
let us not be deflected from our path 
by the hue and cry or the generous 
uncalled for advices given by persons 
who are interested...

Acharya Kripalanl:  Only  Govern
ment will be deflected, not the House.

Shri T. N. Singh: If the House  !• 
there with us, Government will hava 
to be there with us.  I have no doubt 
about it
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schedule can be worked out,  which 
will help the papers who should  be 
helped, and who deserve to be helped, 
and at the same time allow  a  fair 
margin of  competition  without  its 
degenerating  into  a circulation war 
or a war of attrition and elimination 
That is practicable.  I know it, and if 
it becomes necessary, I am prepared 
to give whatever advice I can give at 
the right moment.

5 P.M.

Mr.  Depaty>Speaker:  Shri  D.  C.
Sharma.  Hon.  Members  must  be 
brief.  Almost all points have  been 
covered.

Shri D. C. Sharma: Sir, I am afraid 
not.

Shri S. S. More: Members themselves 
are points. -------------------------------------
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Acharya Kripalani: Whatever 
do, you will do.

Shri T. N. Singh: I  am  sure  the 
Government are  with  us.  That  is 
what  I can assure  my hon.  friend 
Acharya Kiipalani of.

I was saying that they are interest
ed parties.  They are today  holding 
most of the papers imder their  con
trol.  They  are  also  dictating  the 
policy of the newspapers.  They are 
also trying, by degrading the stand
ards of journalism, to push up their 
circulation; and decency  and  right 
•tandards have no meaning for some 
of them.  So, are we going to listen 
to their advice?  Or are we going to 
listen to the advice that is generally 
being given by this House, the advice 
which I have heard yesterday as well 
as today, and which I hope will be 
heard even on the subsequent days?

I can assure you  that  the  Press 
Commission went into  every  detail, 
applied their mind objectively in an 
unbizised manner and then only came 
to the issues.

One more request I would make to 
Government,  before  I  resume  my 
seat.  And that is in regard  to  the 
actual fixation of the price-page sch
edule.  Unfortunately  I forgot  that 
point earlier.  We h?ive recommend
ed that there should be a maximum 
and a minimum.  There  is  nothing 
like the rigid formula of the old days, 
of price per page.  We had abstained 
from mentioning any  schedule  just 
then, for two reasons; firstly, one did 
not know when actually the  recom
mendations contained  in  the report 
will be implemented, and what  the 
newsprint price will  be  then;  and 
secondly, it was but  fair  that  any 
schedule that should be fixed should 
be fixed in consultation with the par
ties concerned,  or  in  other words, 
Government and the parties concern
ed  should consult each other.  That 
is why we did not fix any schedule. 
Moreover, any attempt to fix it on any 
costing as the basis or any member’s 
own ideas  as  the  basis would  be 
wrong.

■  ShrnJTC. Sharma: I would be fail
ing in my duty if  I did  not  pay a 
humble tribute to Shri M. L. Chowla, 
who was Secretary of this  Commis
sion.  He was a person of great cul
ture and he embodied in himself the 
responsibility  and  conscientiousness 
which should characterise our public 
service.  It is a pity he was snatched 
away from us, but  I must say  that 
this Report is,  in some measure,  a 
tribute to his hard work.

I must say that it is a judicial do
cument, and it has been judged  all 
over the country and has  not  been 
found wanting.  Of course, reactions 
to this Report have been varied, but 
by and large, the  Report  has been 
accepted, in the main, by our coun
trymen.  It has been accepted by the 
Congress Party in the main and I am 
sure our Parliament will also come to 
a similar verdict on  this  Report.  I 
have not come to judge this Report, 
but I feel that this Report is judging 
us.  This Report is there to  ask  us 
what we are going to do with regard 
to the infant democracy that we are 
building up in this country.

Mr. Deputy-Speaker, I have  been 
a student of newspapers all zny life»
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and if I can say something, I miist 
admit that I have been broû t up on 
the Vunde Mataram edited by Lala 
Lajpat Rai and also the People which 
was edited by that great patriot ot 
India, and my standards of journalism 
are derived from the study of  those 
two papers.  If I can mention  some 
other paper, I must say that  I have 
been more or less a regular reader of 
the New Statesman and  Nation.  I 
think if we are to judge the prevail
ing journalism in the country, it would 
be found very much wanting, because 
the journalism that we have in India 
at present savours  of  those charac
teristics which belong to an acquisi
tive society.  We are trying to demo
lish that acquisitive society, but some
how the exponents of that philosophy 
of life have established their strangle
hold on the newspaper industry  of 

our country.

I do not want to go into those argu
ments which have already been  put 
forward, but I must  say  that  this 
kind of unwholesome tendency is not 
going to work for the soundness  of 
that democracy which we  want  to 
build up in this country.  It has been 
said that our newspapers reach only 
7 per cent of the population of  this 
country.  But even if there be liter
acy in this coimtry  in  a  measure 
larger than it is now, I am sure our 
newspapers will not be  able  to  go 
down to the masses.’ It  is  because 
tiiese newspapers today are produced 
in a kind of artificial atmosphere and 
they are written for a kind of intell
ectual who does not exist, and  they 
subserve those interests which are not 
genuine.  For  the  health of  demo
cracy,  we  want  those  papers 
which  will  appeal  to  the aver
age man, and I must say  that  the 
papers about which  we  have  been 
talking—̂I do not want  to  mention 
their names; the metropolitan papers 
and aU that—do not touch the heart 
or Imagination of the masses.  It has 
been said that these papers  have  a 
great deal of influence.  I must sub
mit  that  we have been over-rating

them in their influence.  If their in
fluence had been as much as was talk
ed about, I submit most of us would 
not have been in the  House  today. 
Bacause their only policy is either to 
flatter the Government at the wrong 
time or  to  embarrass  the  Govern
ment.........

Shri M.  S.  Gampadaswamy:  At
the right time.

Shri D. C. Sharma:..........at a  time
when the  Government  need  their 
support.  I think these are not healthy 
traditions of journalism, and on ac
count of these, we cannot build up a 
sound kind of democracy,  I  would, 
therefore, say that we need that type 
of journalism which stands for free
dom all along the line and stands for 
social justice.  Those persons who do 
not know any kind of freedom  ex
cepting the freedom of the purse, and 
those persons who do not know any 
kind of social justice  excepting  the 
lack of it, cannot be the guardians of 
our Press or our democracy.  I. there
fore, stand for the small man and the 
small institution and the small paper. 
Who are the small men in the news
paper industry?  The small men are 
the working journalists.  It is  with 
their blood, sweat, tears and toil that 
we read the morning paper everyday, 
and I feel ashamed of myself when 
I find that they work-under  condi
tions which,  I should say,  are  not 
very decent.  I do not want to use a 
very  harsh language  because  that 
would not do any good to anybody. I 
would also say that they are denied 
all those things to which  they  are 
entitled, and I do not see any reason 
why the recommendations which the 
Press Commission has made for the 
betterment of their lot—that is a very 
objectionable phrase  which  1 have 
used, but that is the only phrase which 
I can think of at this time—for their 
amelioration,  should be accepted in 
toto. I know attempts are being made 
to take away even those things from 
them, their starting pay  of  Rs. 125 
and their maximum  of  Rs. 250  or 
something like that.  I know attempts
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are being made to whittle down those 
recommendations also.  But I would 
ask this House, through you, to  see 
that this bare minimum  which  has 
been given  to  them  should not be 
taken away in any case.

My second point is this.  It is only 
a bloated democracy that needs bloa
ted papers.  Democracy is essentially 
an institution for the small man, and 
the small man would be content with . 
a small newspaper, provided it is hon
est and unobjectionable, fearless and 
independent.  Look at the newspaper 
map of India today.  Before the Par
tition, I used to find so many papers 
published at district headquarters.  I 
come from a very small district and 
even there, we used to have two or 
three papers.  But what do I find to
day?  I find that the map of India in 
terms  of  internal  newspapers  has 
been painted red and all those small 
newspapers  have disappeared;  they 
have been liquidated.  But if we want 
to reach the average voter, the aver
age citizen of  India, we  need those 
newspapers.  What is happening  to 
the  regional language  newspapers? 
Of course, some of them are thriving; 
but I know also how they are able to 
thrive.  But those which give honest, 
unbiased opinion  do not have much 
chance of coming up. I therefore say 
that the small newspapers should be 
protected in the same way as we are 
protecting the small  industries,  the 
cottage industries and the medium in
dustries.  In India we do not think in 
terms of big industries only but  we 
think in terms of these types of  in
dustries also.  In the newspaper world 

also we should think in terms of these 
small papers.  I think there should be 
some kind of cess, levied upon those 
who have made money in all  kinds 
of ways and given to  these small 
newspapers so that they can become 
the backbone of our newspaper com
bination  in  this country.  What  I 
mean is this.  The principle that  is 
being followed in other spheres should 
be applied here also and I think the 
easiest way of  doing it is  t̂ , that 
we  should  have  the  price-page 
scheduled. .

It is said that there is a hue  and 
cry in the Press. I do not see anything 
of the kind.  I go to the lobbies often 
and I go to the central hall.  But I do 
not know where this hue and cry is to 
be found.  They say the hue and cry 
has ended and tumult and shouting 
has  died.  Now people  have  come 
has ended and tiunult and shouting 
commendations.

Another point I want to deal with 
is the news agencies.  India is not so 
rich  in  news agencies, taking into 
accoimt its population and  its  size 
and its importance,  as  some  other 
countries are.  But, whatever  news 
agencies we have in India at present 
are leading a very precarious exist
ence.  It is said that there was a king 
called Midas and whatever he touch
ed became gold.  The kind of persons 
we are having here are called Midas, 
by some hon. Members.  But what
ever  they  touch becomes dross.  It 
becomes  something  different  from 
what it used to be.

An Hoil Member: Grey?

Shri D. C. Sharma: Our news agen
cies should be portected at all  costs 
because people do not read the news
papers so much for their views. Each 
one of us has his own views and un
less we find our own views reflected 
in the paper we do not  care  very 
much for its views.  We do not go to 
the  newspapers for the views  they 
give but for the news they give.  If 
the news comes from a tainted  and 
corrupt source, I think, all the func
tion of news is gone.

There was a ‘Press Baron’—̂not in 
this country; in this country we  do 
not have many Press Barons;  there 
are some who aspire to be such and 
this report I 'to sure will put an end 
to their aspirations.  But there was a 
story about a Press Baron in  some 
other country who said if a dog bites 
a man it is no news but if a man bites 
a dog that is news.  That was  the 
definition of news that he gave.
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I would say that if these agencies are 
not to follow the path which has been 
followed in some other countries, we 
must  have a  corporation,  because, 
only with the help of a corporation 
we can ensure a steady flow of honest 
and reliable news; not that  kind  of 
news which will make us scared, but 
that kind of news which will make 
us pause and think.  It is only then 
that we can do so.  I know that our 
newspapers are becoming auxiliaries 
of big business.  Our newspaper agen
cies are also on the road to that.  The 
case of the UPI has been mentioned 
here, very sad case, a  very  tragic 
case.  But, who knows that the PTI 
may not also follow the same  road 
some day?  It is not insured  against 
such eventualities.  Therefore, I will 
say that if we want the steady  flow 
of honest and reliable news, the best 
thing that we could do is this, that 
we should accept  the  recommenda
tions of  the  Press Commission and 
have a corporation.  Only then  can 
we be able to get for our newspapers 
that kind  of  food  which will  be 
healthy for them.

It is said very often on the floor of 
this House that we are copying from 
others-  When we were discussing a 
Bill some days back, we were told by 
somebody that that Bill was a copy 
of some other Bill which was passed 
in some other coimtry.  I do not want 
to  mention the name  of  the  Bill. 
But, I say, here is -a report produced 
by Indians, written for  the  Indian 
nation, written for the Indian people 
and it is a report which is our own 
and we should accept it.  This report 
is not an interrogatory mark; it is not 
an exclamation mark.  It is an  im
perative, a categorical imperative and 
I will say that the Government should 
accept this categorical imperative and 
without  whittling  it  down,  they 
should  implement  it.  The  report 
does  not  cry  for  debate.  We are 
djftbatiag  while  things  are  drift
ing  from bad  to  worse.  It is  not 
the time for debate; it  is  time for 
action.  The report demands  action; 
the nation demands action; our demo

cracy demands action and I am sur« 
this report will be  implemented  as 
early as possible.

Shri Thimmaiah
Sch.  Castes):  I
report  as a solid 
the  growth  of 
democratic Press.

(Kolar-B eserved- 
welcome  this 
contribution  to 

democracy  and a 
When  the  Com

mission  was appointed  it  was  not 
welcomed  by  a  few  big  papers 
but it was welcomed by a large sec
tion of the people and a big majority 
of the papers in this country.  Now 
this report is also welcomed by a very 
large section of  the people  in  the 
country and the majority of the news
papers, because it has provided  an 
opportunity  to  the public  and  the 
Government  to  understand  certain 
facts about the Indian Press.  During 
investigation by the Press Commission 
certain startling facts  which  have 
come to light have made the  public 
and also the Members of this House 
to sit and realise dangers inherent in 
the unrestricted growth  of  certain 
tendencies in the Press and these ten
dencies are associated with monopoly 
and  concentration.  These  practices 
may be justified by the  big papers 
but their continuance is not consistent 
with the object of the socialistic pat
tern of society.  Government is wed
ded to achieve the socialistic pattern 
of society and these terdencies are in 
the  way of achieving this.  Today 
this newspaper industry is no  more 
an individual or a co-operative ven
ture.  It is a big business  and  the 
principles of the business are allowed 
to determine the policy, growth and 
the objectives of the newspapers  in 
this  country.  In this  country  the 
small and the medium papers have 
been crippled  and  made ineffective, 
and they have to exist at the suffer
ance of the big papers, whereas the 
big papers exist on the resources of 
the big ov/ners.  The policies of the 
big newspapers are determined today 
by their own selfish interest, parti
cularly the industrial interest.  Their 
policies  have  been determined  by 
jute, cement and crossword  puzzles. 
That is what is coming to the publie
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and also to the Press today.  The 
small and the medium papers  have 
been squeezed by unfair  competitive 
practices such as rate war, price cut
ting and advertising  corn̂ r̂ing  me
thods.  We have seen in the  Report 
how the proprietors of big papers can 
exploit the advertisers and also  the 
news agents.  If an advertiser has to 
book space in one of the papers of the 
group or chain, he is  compelled  to 
book space in the other papers of the 
chain, and if he does not do so, the 
proprietors will  quote a  combined 
rate for the advertisement.  Similar
ly." we have seen if a news agent nas 
to handle one of the papers,  he  is 
compelled to handle a  proportionate 
number of other papers.  This is how 
the proprietors exploit the news agents 
and advertisers.  With these develop
ments the small and medium papers 
in this country have closed their ins
titutions, particularly after the with
drawal  of  the  price-page schedule 
early in 1952. We are aware that this 
price-page schedule was introduced as 
a war economy measure and it helped 
the small and medium papers to come 
up for a period of eight or nine years, 
though it was not the objective of the 
price-page schedule.  Armed with this 
experience the Press Commission has 
suggested the re-imposition  of  the 
price-page schedule in order  to  see 
that  the  small and medium papers 
maintain themselves in the teeth  of 
opposition by the big papers.  This is 
a major recommendation of the Com
mission, and. in fact it is the sheet 
anchor of the Press Commission Re
port.  If this in implemented, I think 
the small and medium papers will be 
In a position to have some marginal 
income to pay their working journa
lists the minimum wages; the work
ing journalists can have the benefit of 
provident fund also, which the Com
mission has recommended. This pros
pect of live and let live, this prospect 
of equitable and fair distribution  of 
resources, this prospect of  improved 
working conditions for the  working 
Journalists, all these are dreaded  by 
the big papers, who do not want any 
recommendation of  the Commission 
to be Implemented by Government

They have started a  cold  war  and 
they want to retain the privileges and 
the benefits of the lop-sided state of 
the Press, which is opposed  to  the 
interests of the readers and the public 
today.  They expect the  readers  to 
enjoy the fruits of concentration and 
monopoly and the products of  large 
resources of enterprise.  This is how 
the big papers have hindered the pro* 
gress of small and medium papers in 
the country.  The small and mê um 
papers, which have  the backing  of 
public opinion in the country,  have 
suffered a loss and they have no scope 
to exist in the country if the tenden
cies that are existing among the  big 
papers were to continue and  if  the 
recommendations of the  Commission 
were not to be implemented by Gov
ernment.

Coming to working joumsdists, these 
journalists are the back-bone of  the 
industry, and the big proprietors feed 
on their blood.  I do not want to say 
much about them because  all  other 
speakers have spoken about the work
ing journalists.  We have seen their 
condition, which is worse than that of 
the factory -workers in this country. 
It is stated in  the  Report that  the 
working journalists’ starting  pay  is 
very low; they do not get their letter 
of appointment; they do not even get 
their notice of termination when theii 
services  are dispensed with.  There 
are no set of rules which govern their 
salaries, leave, benefits of retirement, 
etc.  All these are dealt with in de
tail by the Commissioĵ which  has 
recommended certain measures to im
prove the condition of  the  workmg 
journalists.  The Commission has said 
that their position is very responsible 
and  they have  to  discharge  their 
duties in the interest of the country. 
The position of the working  journa* 
lists in an independent countr>»̂  like 
India today is more responsible; it is 
the working  journalists who  mould 
public opinion and who lead the pub
lic on the path of progress; it is the 
working journalists who  guide  the 
public and make  the  public under
stand the policies of Government, par*
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ticularly, a policy like the estadiish- 
ment of a socialistic pattern of society 
in this country.  If the recommenda
tions of the Commission, as far as the 
working journalists  are  concerned, 
are not implemented, I do not think 
there will be any enthusiasm on the 
part of the working journalists,  and 
the paper industry will go  to  dogs. 
By implementing these recommenda
tions, Government is not doing  any 
favour  to  the  working journalists. 
After all, it is justice that they  are 
doing to the working journalists and 
it is long due to them.  On the other 
hand, by implementing these recom
mendations, we are imolementing our 
socialistic pattern of society and there 
is no doubt about that.  I feel this is 
the first step towards the implemen
tation of our socialistic pattern of so
ciety, that is, by accepting and  im
plementing the recommendations  as 
far  as  the working journalists  are 
concerned in this country.

Today the role of the newspaper is 
not  only selfish but also detrimental 
to the interests of the public in a way. 
In my own humble experience, I may 
give a few  instances.  I have seen 
certain newspapers whose proprietors 
are big business people, who expect 
certain favours from  the  Ministers, 
who expect certain import or export 
licences, permits, etc., from the Min
isters.  If the Ministers or the Gov
ernment  do  not  give  them  those 
things, they îse a hue and cry  in 
their  newspapers  and  mislead  the 
public by misinterpreting the policies 
of  the Government,  and sometimes 
even carry  on  an  anti-propaganda 
with  all  hue  and  cry  personally 
against the particular Ministers.  This 
is  how these big papers  behave  in 
this country; thjs is how they misuse 
the freedom of  the  Press that the 
Government has given.  It is  not  a 
freedom of the Press; it is a freedom 
of three or four big proprietors and 
they use this not aa a freedom but as 
a licence to achieve their own selfish 
ends.  Therefore,  the  Commission.

with a learned High Court Judge, has 
deeply gone into the problem and ex
amined every aspect of it relating to 
the progress of the country and also 
to the interest of the Press, and has 
made certain recommendations. These 
recommendations are reasonable  and 
I do not think there will be anything 
detrimental to the  interest  of  the 
Press if these are implemented.  The 
Government will only be doing just
ice to the country and also  to  the 
people by implementing these recom
mendations.

One word more.  We have seen in 
the report how these advertisers bring 
pressure on the proprietors and the 
news is suppressed.  I have seen cer* 
tain nev/spapers, fifty per cent, space 
of which is full of advertisement and 
there are liardly any colunms left for 
the news.  What news do they give? 
They  give  very  very  unimportant 
news which do not interest the pub
lic, which do not attract the  masses 
and which do not educate  even f»n 
ordinary man  in  the street.  Such 
papers exist today just for the sake of 
their livelihood and to fulfil the sel
fish interests  of  the proprietor and 
not to educate the public.  For inst
ance,  take the crossword puzzles.  1 
have seen in my State that there is a 
paper which is purely meant for this 
RMDC.  I have seen no news in that 
paper except for some points.  These 
are sold at one anna and they consist 
of  about two  or  thTee pages;  The 
owners of these papers live  on  the 
blood of the people and the working 
journalists and I request that all these 
things are put an end to and the re
commendations  of  the  Commission 
are implemented by the Government.

Mr.  Dfeputy-Speaicer:  Shri  Tek
Chand.

Shri Dabfai (Kaira  North);  I  re
quest you to look to this side also.

Mr. Depiity-Speaker: I Imow; I am 
seeing to all sides. Hon, Member will 
be called on Monday.  I have  been
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calling—almost all Members who have 
tabled amendments  except  perhaps 
Shri Dabhi.  He  is  the only  other 
person.  I am calling other hon. Mem
bers who  have  not tabled  amend
ments.  I have called journalists and 
I have called persons  who  are  not 
journalists; I have called persons in
terested and I am coming to persons 
un-interested.

Sardar A. S. Saigal:  I  have  not
tabled any amendments.

Mr. Depmy-Speak«r:  I  will  call
Shri Kamath after Shri Tek Chand.

Shri Tek Chand (Ambala-Simla): I 
feel impelled to join the  chorus  of 
tributes paid to the members of  the 
Press Commission from every section 
of this House.  Bouquets were never 
more readily  showered  and  never 
more richly deserved.  There is hard
ly a facet of the Press problem which 
has not been examined by the mem
bers of the Commission.  Every side, 
bright or black, good or evil,  which 
pertains to the Press and the working 
conditions were deeply examined with 
thoroughness, with fairness and with 
objectivity.

The Press is a great power.  It  is 
quite true that it is a great power for 
good as much as for evil.  I pay my 
tribute  to  those  great joiurnalistic 
pioneers who through their pen served 
the freedom struggle.  But I will not 
conceal my feelings of disgust when 
I find journalists going down to the 
level  which is derogatory  to  their 
great status, to their great avocation.

It is but natural to concentrate on 
one’s rights but it is painful to forget 
one’s responsibilities.  When I alluded 
to the powers of the Press, I said that 
they were great because I have known 
that if the Press has taken up a right 
cause, it is elevated and it is brought 
to  the forefront  of  every thinking 
citizen in the country but on the other 
side their powerful pen had done con
siderable damage.  Their quills have 
a capacity to ruin.  I wish  I could 
borrow for a few minutes today the 
whim and vigour and the verve  of

my hon. friend,  Shri Joachim Alva.
I wish I could import into my speech 
this afternoon the warmth and vehê 
mence of my hon. friend  Shri H. N. 
Mukerjee.

Mr.  Depifty-Speakcr:  The  hon.
Member is equally young.

Pandit Thakur Das Bhargaya (Gur- 
gaon): And perhaps more vigorous in 
his speech than any other Member.

Shri Tek Chand: This quill of theirs 
which sometimes spills ink  has  the 
potentiality to spill blood. ‘They can 
create ‘discord; they can disintegrate 
communities.  One  of  the notorious 
contributions made by certain sections 
of the Press is when they endeavour
ed  to  disintegrate communities  by 
bringing  about  disharmony  among 
them because of the venomous writ
ings and because of the dreadful vitu- 
peratives indulged  in  by rival  sec
tions. This is the notorious fact vis- 
a-vis the vernacular Press. I feel Hie 
responsibility of the Press that  cir
culates in the rural areas or the dis
trict towns is much greater because 
the reading public is more prejudiced 
and more gullible and therefore  apt 
to accept the printed  word  as  ab
solutely  precise,  absolutely  correct 
and absolutely authentic.

It is high time as mentioned by the 
distinguished members of the  Com
mission in their report that there was 
developed a code of ethics. Journa
lists like members  of the medical 
profession and members of  the legal 
profession, ought to have a code  of 
ethics. Among  the legal  fraternity, 
there is the Bar Council; among the 
medical fraternity, there is the Medi
cal Council.  They lay down profes
sional etiquette  and they  lay down 
the rules of dos and don*ts that  are 
to be followed and that are to be es
chewed. But it is curious  that  this 
great fraternity of journalists distin
guishes itself by a complete absence 
of any  code of ethics, any code of 
journalistic etiquette,  any code  of 
journalistic propriety. Therefore, ttie 
suggestion that there should  an
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All India Press Coimcil is most time
ly. It is high time that there is a body 
enjoying the confidence and the res
pect of the people and receiving the 
official recognition—a  body  which 
should be able to intervene whenever 
there are notorious deviations and de
flections from  the correct  course of 
what ought to be done and what ought 
not to be done.

Hon. Members have drawn the at
tention of the House to a number of 
such deviations.  Advertisements may 
bring in money; perhaps  it  is  not 
very objectionable  to  devote, some 
space to the advertisements.

The Minister of Commerce and In
dustry and Iron and Steel (Shri T. T. 
iTri!ghnainfli»hfl.r5'>: It  does  bring  in 

money.

Shri Tck Chand: So far as the na
ture of the advertisements is concern
ed, there should be a sharp  line  of 
distinction  between  advertisements 
which  are  obscene, advertisements 
which are otherwise objectionable or 
advertisements which are  likely  to 
mislead sind sidetrack people and ad
vertisements that are unobjectionable. 
For instance, we have in certain sec
tions of the Press advertisements  re
garding prurient pornographic litera
ture,  illustrated and otherwise.  We 
have  advertisements regarding  love 
filters,  love  potions,  kavachas  and 
other yantras.  There are advertise
ments which relate  to  aphrodisiacs, 
rejuvenators  and  pretentious claims 
to cure incurable diseases.  There are 
again  the magical charms  and  the 
astrologers benedictions—all available 
on payment of a little money.  If some 
of these advertisements were tabulat
ed, perhaps, only to look at a few is 
sufficient in order to see what a stain 
and stigma they are on  the  journa
listic code of ethics.  Newspaper re
porting is a very responsible matter. 
A news reporter has to play the role 
of a judge as much  as  of  a jury. 
When facts are represented and  the 
representation  is  only partial, deli
berate injustice is being done to  the

person whose side of  the picture  is 
being  suppressed.  When  comments 
are offered they are usually one-sided. 
To do evenhanded justice is a  very 
notable role and the Press whenever 
it is called upon to sit in judgment 
of facts must be very circumspect and 
very often it is not

Sir, it is very improper to indulge 
in suppression of truth; but, not only 
there are several instances of sup- 
pressio veri but there are also inst
ances of expressio  falsi.  Deliberate, 
calculated expression of what  is fic
tion and not fact is not unknown to a 
certain section of the Press.

Regarding Press legislation  I have 
a word to say.  Freedom of the Press 
is an expression which is calculated 
to carry a variety of meanings  and 
very often the people have been mis
led by it.  Freedom of the Press, ac
cording to my humble judgment,  is 
sufficiently provided for in article 19 
and in no way abridged by article 19, 
sub-clause (2) of our Constitution.  I 
am of the view that section 124(a) of 
the Indian Penal Code ought  to  be 
repealed, whether the persons affected 
are the journalists or others.

There is one more matter to which. 
I wish to invite the attention of this 
House and that is relating to the law 
regarding contempt of court.  It hap
pens to be the lot of the  journalists 
that they very often are on the wrong 
side in contempt of court matters.  In 
so far as contempt of court is  com
mitted in under-mining the dignity of 
the court there will be no difference 
of opinion that it ought not to be so. 
But, it is not that aspect of the con
tempt of court to which I am allud
ing.  The contempt of court which is 
of the most serious nature is when a 
newspaper takes sides regarding the 
suitors appearing in a court and more 
so in criminal cases when they arro
gate to themselves the powers of the 
court and adjudicate causes long be
fore they are due thereby prejudicing 
the witnesses who have to step into 
the witness box and the jurors or the
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judges who are called upon to  give 
their comments upon  the  facts  as 
found in the record.  It will not  be 
out of tune here to invite the atten
tion of the  House to a fairly recent 
but a very serious case of contempt 
of Court. The Daily Mirror is a well- 
known illustrated newspaper of Eng
land  with a  very large circulation. 
The editor of that powerful paper in 
a murder case, which was yet to  be 
tried, gave all the lurid and horrible 
details—̂partly correct and partly in
correct—of the life history of the ac
cused who was to  be tried.  If  the 
man were to be hanged, then the edi
tor of that newspaper had  virtually 
hanged him.  Lord Chief Justice God
dard thought it was a great  unpar
donable  infraction  from  the  right 
cause.  The editor was hauled up for 
contempt of court and in the record
ed history of the case he was imposed 
the highest penalty, namely, the edi
tor had to pay £10,000 as  fine  with 
three months of imprisonment because 
of the great harm that is done  to  a 
man who is awaiting his trial.  It is a 
question of life and death.

Mr. Deimty-Speaker: I allowed the 
hon. Member to speak for a few more 
minutes because he said he had some 
special remarks to make on contempt 
of court.  He has now started speak
ing on various other matters.  There
fore, I am obliged  to  ask the  brn. 
Member to resume his seat

Shri Tek Chand: Sir, will you give 
me a minute more?

Mr. Deputy-Speaker: Every  hon. 
Member who exceeds the time wants 
one more minute.

Shri Tek Chand: If you allow me 
one more minute I will close.

Mr. Depaty-Speaker: I won̂t allow. 
Hon. Members come and tell me that 
they will finish  in ten minutes  and 
then embarrass me, after I have called 
upon them to speak.

Shri Kamaih: The anxiety of Parlia
ment to discuss the Press Commission 

234 L.S.D.

Report has been reflected not merely 
in the number of occasions on which 
this matter has been raised by way of 
questions in this Lok Sabha, but also 
by way of a little surprise the other 
day in  the  Rajya Sabha too, when 
after due apology by the Minister for 
Information and by the Minister for 
Parliamentary Afifairs, the affair was 
amicably  settled.  That  the  nation 
outside of which this House and the 
other  House are a mirror,  is also 
equally exercised about this  matter 
there is no doubt whatever.

The Press Commission was born in 
the face of opposition by vested  in
terests as the  Prime Minister̂ some 
time in 1951, told a Press d<>:nîence. 
I believe in reply to a question asked 
here in Parliament he said that some 
of the  Press proprietors  were  not 
quite in favour of a Press Commission 
but the Government would go ahead. 
Later on also, as you will see from the 
Press Commission’s Report, the beha
viour of some of these vested interests 
of the Press has not been quite com
mendable or satisfactory.  Even now 
there is opposition  from  some of 
these quarters to some of the vital 
recomm<jndations of the Press  Com
mission.

The Press Commission, I am afraid, 
has failed to stress one aspect of the 
matter relating to the Press in India 
today; and that is the growing—shall 
I put  it—̂unholy  alliance  between 
political power  and  finance capital. 
In other words, it is an unholy  alli
ance or wedlock between the Govern
ment and finance capital of the Press.

Mr. Deputy-Speaker: Is  the  hon. 
Member competent to speak on that 
matter?

Shri Kamath: I leave it to you to 
judge Sir.  It is an alliance between 
Government, the ruling  party,  and 
what are called the press barons.  It 
is not the press barons alone who are 
to blame but I think you will permit 
me to say that the villain of the piece 
are not the press barons,  but  Gov
ernment itself.  The manner in whicb
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and the diverse ways in which Gov
ernment  have  seduced  the  press 
barons are,  in  some ways and  on 
some occasions, reprehensible.

Dr. Keskar: Do you credit Govern
ment with that much?  It is good.

Shri Kamath: The  way  in  which 
the Press is going now, I am afraid 
the day will not be far off  when  it 
might even become an annexe of the 
Ministry of Commerce and Industry, 
and perhaps a handmaid, if that word 
can be used, of the Ministry of Exter
nal Affairs and the Ministry of Infor
mation.

Pandit Thaknr Das Bhargava:  The
Minister of Agriculture is also sitting 

there.

Shri Joachim Alva; Every Minister 
needs the help of the Ministry of In
formation and Broadcasting.

Shri Kamafh: Right from the basic 
material of newsprint to the condition 
of working journalists who  provide 
the fodder for the Press—from  that 
stage to this stage—̂the Ministry  of 
Commerce and  Industry  is  vitally 
concerned.  The July-December  im
port policy for newsprint amply con
firms this particular charge of  mine 
against the Government.  The Minis
try and the Government, have accord
ing  to  that policy, permitted  only 
newspapers to import newsprint eitiiei 
directly or through established im
porters, and though there has been a 
protest against this policy from vari
ous quarters, from other newspapers, 
there has been no action so far from 
the  Government.  That  shows  that 
the Government, through the  Minis
try of Commerce  and  Industry,  is 
vitally interested in controlling  this 
aspect of the Press in India.

It is a well-known fact—̂I need not 
touch upon the way in  which  it  is 
done—how material comes tiirough the 
notorious Press Information Bureau.

Hr. Keskar: What executive autho
rity  has  the  Press  Information 
Bureau?

Shri Kamath: There are other kinds 
of authority which are equally if not 
more subtle.  The Press Information 
Bureau hands out articles,  may  be 
propaganda material for the Govern
ment, which are published either in 
the ordinary course in the papers or 
in special Independence Day supple
ments and similar supplements, even 
without  acknowledgment  of  the 
source.  I  would  request  the  hon. 
Minister to let me have all the hand
outs or rather the Independence Day 
supplements  of the various  news
papers  in  Delhi  and  outside—̂the 
English  newspapers  particularly— 
that  were published  on the  last 
Independence  Day,  five  days  ago. 
That will give us an idea as to how 
much matter  in  those supplements 
comes from the P.I.B.  I am given to 
understand that when the P.T.I. em
ployees were on strike—or when they 
were about to strike—the proprietors 
of the Press or the Press barons  or 
the Board of Directors, of P.T.I. at a 
stage, said:  *Let them do what they 
like and we will get the whole stuff 
from the P.I.B, and they will fill our 
papers  with  the necessary material 
and the columns will be duly  filled 
up.*  That is the way  in  which the 
P.I.B. works.  I would ask the work
ing journalists to take note  of  this 
gro'̂ ĝ menace and see to  it  that 
news is supplied not by the P.I.B. of 
the Government but  by  themselves, 
after their own diligent  ŝearch  for 
truth without fear or  favour.  What 
the relations between the Government 
and the Press should  be  was very 
well stated by The Times of London 
many deeades ago but those words are 
applicable even today.

Dr. Keskar: There  is  very  good 
relation between The Times and  the 
Government.

Shri Kamath!The Times of London, 
I say, not of India. Those words were 
in reply to the attack by the Prime 
Minister there at that time whom
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The Times had criticised and rebuked. 
The Times wrote:

“The purpose and duties of the 

two powers”—

“that  is, the  Government and 
the Press—are constantly separate, 
generally independent, sometimes 
diametrically opposite.  The dig
nity and the freedom of the Press 
are trammelled from the moment 
it accepts  an  ancillary position.
To perform its duties with entire 
independence  and  consequently 
with the utmost public  advant
age, the Press can enter into no 
close or binding alliances with the 
statesmen of the day, nor can it 
surrender its permanent interests 
to the convenience  of  the ephe
meral power of any Government." 
And it went on to say:

‘The first duty of the Press is to 
obtain the earliest and most cor
rect intelligence of the events of 
the time, and instantly,  by  dis
closing them, to make them  the 
common property of the  nation. 
The statesman collects Ihis infor
mation secretly  and  by  secret 
means, he keeps back even the 
current intelligence  of  the day 
with ludicrous precautions, imtil 
diplomacy is beaten in the  race 
with publicity.  The Press lives 
by disclosures;”

The Press lives by disclosures and 
If the Press fails to perform this func
tion of disclosing, whatever the con
sequences, without fear or favour, the 
Press will have failed  in  its  vital 
duty.  The other day,  the  Finance 
Minister of  Madras,  Shri C. Subra- 
maniam, lectured to the Press that it 
should  not  get  its information, its 
material regarding Governmental aff
airs from elsewhere or in its own way 
but that it should take it  from  the 
authorised  hand-outs.  This  shows 
again the growing tendency  on  the 
part of Government to curb the Press 
and to bring it under the control of 
Government.  Today,  I am  afraid 
even the news agencies are willing to
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be dominated, to be controlled,  by 
Government That is an  unfortimate 
tendency.  In  my  own  State, 
Ma(Hiya Pradesh, the Opposition had 
levelled  grave charges  against  the 
Chief Minister, Shri Shukla, and I am 
constrained to say here that the P.TX 
—I leave out the U.P.I. because it did 
not take sides, put out statements and 
comments on the side of Government 
and of Shri Shukla but  refused  to 
publish any of the statements, even a 
single line, issued by the Opposition 
in that matter.  Yesterday, I got reli
able information that Shri Jai Prakash 
Narain, had described the recent fir
ing in Patna as daylight slaughter.  I 
understand that the Indian Nation is 
the only paper which has published 
that part of his statement No agency 
no other paper, has had the guts, the 
courage, to publish it.

As regards Jammu  and  Kashmir, 
there has been practically a  brown
out of news, if not a black-out, and I 
charge that the Government is  deli
berately suppressing the free flow of 
news from and about Kashmir.

Mustafa Kamal once said that there 
are  no  oppressors  and  oppressed. 
There are only those who led them
selves to be  oppressed.  Yesterday, 
answering a question  of  mine,  the 
Prime Minister referred to the Press 
Delegation which covered his tour of 
the USSR and other coimtries, and it 
was said that the two Ministries con
cerned decided the personnel of  the 
delegation,—̂the Ministry of External 
Affairs and the Ministry of Informa
tion  and  Broadcasting.  I  fail  to 
understand why the Press, the  jour
nalists’ federation, the editors’  con
ference, etc., did not raise any  pro
test; why they did not ask the Gov
ernment to leave the matter to them. 
Why did they leave it to be decided 
by Government.  The AINEC and the 
Federation  of  Working  Journalists 
were all willing to be controlled  by 
Government in this matter.  If they 
had only said ‘no, we will select the 
personnel’___

Shri Joachim Alva: Is the hon. Mem
ber  aware  that  the  distinguished
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[Shri Joachim Alva] 

editor on whose behalf  he  put  the 
question, went over to China  as  a 
member of the Indian Cultural Dele
gation and on his return wrote nasty 
articles against China?  How could he 
be included by the neighbouring coun
try of USSR?  Once bitten, twice 

Ay.

Shri Kamath: I didn’t put the ques
tion  on  any body’s behalf.  I  am 
sorry Shri Alva is not following what 

I said.

Sbri Joachim Alva: How  can  the
Ministry tell you all this?  We are in 
possession of facts.

6 PM.

Shri Kamafh: I am not referring to 
that here,  I am only saying that the 
ten  journalists  were  selected  and 
handpicked by the Government  and 
neither  the  Working  Joiimalists* 
Federation nor any other association 
of journalists has had any say in the 
matter when the Government selected 
me journalists to cover  the  Prime 
Minister’s tour of U.S.S.R.  All these 
xuustrate the growing tendency,  the 
menacing tendency  of xm-holy wed
lock, and the un-holy alliance between

political  power and the Press.  This 
aspect of the matter has  not  been 
stressed by the Press Commission...

The Minister of  Agricnltnre  (Dr. 
P. S. Desiimukh): A bachelor is  be
ing charged with wedlock.

Shri Kamath: I hope that the Grov- 
emment will take note of this feature 
detrimental to  the national  interest 
and desist from thus interfering with 
the Press.  Political power should be 
divorced from the Press, and if it is 
to serve the  national  interest,  the 
freedom of the Press has got  to be 
maintained intact.

Mr. Deimty-Speaker: Is  the  hon. 
Member likely to take more time?

Shri Kamath:  I will take  another
five or ten minutes.

Mr.  Deputy-Speaker:  The  hon.
Member may continue on  the  next 

day.

The Lok Sabha then adjourned ttu 
Eleven of the Clock on Monday, xnm 

22nd August, 1955.




